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' The Lok Sabha met at Eleven of the
. Clock

‘[MR. SPEAKER in. the Chair]

OBITUARY REFERENCE

MR. SPEAKER: Honourable Mem-
bers, as we meet today after an
interval of nearly 2% months, I have

: to inform the House of the sad demise
~of three of our former' colleagues,
namely, shri P. Kunhiraman, Dr. A.
Ramaswami Mudaliar and Shri T. Nagi
Reddy.

z Shri P. Kunhiraman was a Member
of the Constituent Assembly -and
ye

[ ‘Provisional Parliament during the
~yearg 1946—52. An eminent lawyer,
§L he took: part in the country’s freedom
¢ struggle and suffered imprisonment in
% 1942. - As:a social worker and trade

umber of educational institutions and
Employees’ Unions. He played an

portant role in the local affairs of
Tellicherry and held several offices in
local bodies there. He passed
“at Tellicherry on the 18th June,
at the age of 81.

amaswami Mudaliar was at
s administrator, politician,
ist:~ and
2 prominent position in all
‘éj‘ he was associated with

long and distinguisheq par_l_ia-
ary career, he was first elected

nionist, he was associated with a

industrialist and.

dia- énd abroad. A man with a

_’co the ‘Madras Legislative Council in

1921 and was its Member till 1926.
Later, he was a Member of the. Council’
of State in 1930, of the Central
Legislative Assembly during 1930—34"
and 1939—47, ‘of the Constituent
Assembly during 1947-48 and of Rajya
Sabha from 1952 to 1962. A man of
versatile ability, he was Dewan of the
former Mysore State during the years
1946—49; honorary editor of Justice,
an organ of the Justice Party, from
1927 to 1935, founder-President of the
Council of Scientific and Industrial
Research and Vice-Chancellor of the

University of - Travancore during
1951-—58. He was the first Indian to-
have the distinction of having been
appointed a member of the Imperial
War Cabinet and Pacific War Council’
during 1942-43. He was Supply
Member of the Governor-General's
Executive Council from 1943 to 1946
and was. also in charge of Planning
and Development. In whatever field
he worked, he earned great name for
his ability and efficiency. He held
several assignmentg in UNO and was
also associated with various inter-
national conferences. He was the
leader of the Indian delegations to the
Brifish Commonwealth Relations Con-
ference held in Toronto in -1933 and’
the United Nations Conference held in-
San Fransisco in 1945. He led the
Indian Food delegation to the United’

* Kingdom and USA in 1946. He served

as President of the United Nations
Economic and Social ngpcﬂ in
1946-47 and was its senior = Vice--
‘President during 1950-51. For his
meritorious ~services to the country,
he was awarded Padma Vibhushan in
1970. 3
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He passed away at Madras on ihe
17th July, 1978 at the age of 89. In
hig death, the country has lost one of
the most versatile and distinguished
figures.

Shri T. Nagl Reddy was elected to
the Second Lok Sabha in 1957 frem
Anantapur Constituency of Andhra
“Pradesh but he ceased to be a member
of Lok Sabha in 1962 on his election
to the Andhra Pradesh Legislative
Assembly. He had also been a Member
of the Madras Legislature during
1952-—-54 and was leader of the Legis-
lature Communist Party He was also
“leader of the Opposition in the Andhra
Legislature. A seasoned politiclan and
a man fully devoted to the ideals he
¢herished, Shri Nagi Reddy passed
away on the 28th July, 1976, in a
hospital mn Hyderabad.

We deeply mourn the loss of these
friends and 1 am sure the House will
join me in conveying our condolence!
to the bereaved families

The House may stand in silence for
& short while to express its sorrow,

The Members then stood in silence for
a ghort while

INTRODUCTION OF MINISTER

THE PRIME MINISTER, MINISTER
OF PLANNING, MINISTER OF ATO-
MIC ENERGY. MINISTER OF ELEC.
“TRONICS AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI). Sir,
1 have pleasure in introducing to you
and through you to the House our new
colleague, Shri Syed Mir Quasim,
Minister of Civil Supplies and Co-
soperation.

AUGUSY 10, 1076
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ORAL ANSWERS TO QUESTIONS

Take oyer of Oll India Limited

*1. SHRI P. GANGA REDDIY:
SHRI B. 5. BHAURA: '

Wwill the Minister of PETROLEUM
be pleased to state: )

(2) whether Government propose te
ully take over Oil India Limited; and

(b) if s0, the quantum of compensa.
tion proposed to be paid to its share-~
holders? |

THE MINISTER OF PETROLEUM
(SHRI K D. MALAVIYA): (a) and
(b). Negotiations for acquiring effective
control over O1l India Limited are in
progress.

SHRI P. GANGA REDDY:- May I
know from the hon Minister the stage
of the negotiations and also the time
when a decision will be taken?

SHRI K D MALAVIYA Al I can
say 1s that negoliahons are going on
with BOC It ig a basic partner 1n the
OIL and they are negotiating on their
behalf We shall try to finalise the
arrangementis very soon

SHRI 7 GANGA REDDY May I
know whether it would not be advis-
able for our country to get them as
partners and take advanced technology
from them in the matters of off-shore
exploration®

SHRI K. D. MALAVIYA.- I have
already mentioned that we are trying
to acquire effective control over OIL
and that should be sufficient for the
time being.

SHRI B S. BHAURA: After taking
over Oil India Limited, what will be
the siatus of the agency that takes it
over? Will it be a second pubiic
undertaking or will it be part of the
ONGC?
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SHRI K. D. MALAVIYA: It is a

little ‘premature to commit the govern.
ment on any of these aspects.

SHRI CHINTAMANI PANIGRANI:
May I know what the hon. Minister
means when he says ‘effective control’
because there also we have majority
shares in Off India or it is 48. Does
the hon. Minister want to tell us that
the government wants to have majo-
rity share? The hon. Minister must
be aware that a few employeeg of Oil
India take the highest salary and
perquisites and among four or five of
them they take about 4-5 lakhs of
rupees annually. Could the hon.
Minister give the House an idea of
what ‘effective confrol’ mesns?

SHRI K. D. MALAVIYA : At present
we are 50 : 50 partners with OIL,
equal partners. It creates problems
for having effective control over the
OIL. The intention of the government
is to have eflective control with a
view to see that the company which
emerges out as a resuvit of our agree.

ment is able to carry on oil exploration,
production, etc. and all that goes into
it very effectively under the control
of the government consisient with the
policy that is pursued by the govern-
ment.

SHRI RAJA KULKARNI. Do our
negotiations for taking over Of) India
depend upon the conclusion of nego-
tiations with the Assam Oii Company
or its taking over, since BOC are also
concerned with that company?

SHRI K. D. MALAVIYA: Negotia-
tions with Burma O#l Company have
to be held in order to have effective
conirol over it because the Assam Qil
Company is an eflective partner in
this whole concern. Therefore, the
Burma Oil Company have to come into
it so far as negotistions are concerned.
1282 LS—2.

SRAVANA 19, 1898 (SAKA)

Oral Answers 6

Deaths due to poisoning by Miscreants
in Tralns

*3. SHRI ARJUN SETHI: Will the
Minister of RATLWAYS be pleased to
state:

(a) the number of deaths found to
be due to poisoning by the miscreants
in the trains especially in the S, E.
Railway during the last one year; and

(b) what specific steps Government
have taken against these miscreants?

T sarw % 39 WAt (st e fem):
(%) 9 (ar). oF faazwr awT 92w 9%
w fearmar g

Foraror

(%) =faw q& WF 9 2-6-
1976 ¥ faw fa¥ wa & wro7 FAw
qF T o g g ot

() (1) ¥ wwal AY o @
AR I AT B TR
*Y farederdy oo geErd
NN T\ T gL
wo & farsrafogt g dy
R gfew & www ¥
garQr mfedy ox w®YQ
WL, THAT N SHAT
&, Reaiad # aw-
e weont ¥ fag
froe FXE[9T W
Ty s w ¢ frardt
g

(ii) #fFx T awET AT
i wifg & wrsaw
¥ weug F&F WX
mfeggt ¥ fesal &, €Al
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qT AT AT T |
TS, faed quar
qdm amEi § Jifew
SR ATAAT H1 Jqraat
WEF I IR qua

gaffaa safaaat & Qe :

a0 G AT HRA FEGE A
£l

SHRI ARJUN SETHI: The Hon.
Minister has mentioned in his state-
ment that registration. and investiga~
~tion of such caseg ig the respensibility
of the State Governments which they
- discharge through the agency.of the
Government Railway Police by way
of escorting passenger trains, ete.
"May I know from the Hon’ble Minis-
» ter whether he is satisfied in so far as
-‘effective controls between the R.P.F.
and the State Government Police are
concerned in dealing with the mis-
- creants who are making the journey
quite impossible? If nof, what mea-
sures have been taken by the Railway
Ministry to make the railway journey
safe ang comfortable?

st g f)g : TeAE W, &
gt A o AR frewagEs ag T
Fg FY § % g7 399 gge §, o0
FTLOT ZATY el ST § qewfet A%
faqa oY gfew & ssfasry &
ST §9 F |1 A F0 S | AE WEY
g % W § 9%y F a9 S SqH
gar § a8 T8l A1 UST GIHIT &I
gfaa TfeeeT FET & 7R 98 39 TR
§ FrEaE FLET E 1 03 NEauT B
389 3O T FW@r g |

SHRI ARJUN SETHI: Sir, the
Hon’ble Minister has stated that death
of oniy one. passenger due to poison-
ing had occurred on the South-
Eastern Railway. May I know from
the Hon’ble Minister whether, due to
thg negligence on the part of the Rail-

oo

./‘i‘
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Way staff especially in thé South: :

Eastern Railway, this death had oc- '

curred? If so, what measures Gov-

- ernment had taken against those staft

who were responsible for -this death?

=t qar fag : @at g9T AT 5T
T MY AT ATA qrEr F arg g oA v
SEET gL A gfae & g gaEr
= g% & AR UF wredt g @ @

- &, oS ara & g A faar g o
- TF HIEHT TAT AT gAT § WX ST

% ot 9 S § 1 5§ oawg ar
B ZaA1 G0 FE FHATE | AW A T
gfeorm ame e, SuR. Aarfaw
ST TR HT IfF T8 98 7 |

= mwe Fmw fag : wEwa dET
o e s e safay @ § 39
qE FT T8 FW §, T qerar #7 KT
AT &, T2 TaT TE =ear & B sy
qar #T g L K AR ¥ A SOl
agar § FF et mfedt § faw 3%

S T A F A A TS §, SAA

fom qw & @mi ¥ wawax  Fa
e & fau =1 g4 fear § o
E TEw fay gl & o siEa
T F, @EAIT 9T TS H,
foga  fF FeT q% g“r ST
goAe g1 &D !

st gz feg ¢ ot 9% 89 W
e crz:ra”rcrg%rtrra g f% 7g AeH-
geaT T a9 g ar #ar & 1 o e
A 7E L AT A FRA AR AW
A% 759 g¢ &, a1 A §, 7z fresag@ s

- 7EY Fgr @ gxar | feawr fraa gur
gaguafea st g1

3

st AA 9¥E TAEN : mzra%fas
EGE shzm W A ST TR
R qferw § A% Fraisam @ AW

e

%

N
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¥ o goerd Wt At et w9
wft v § 1 oft wrowr v o T
wowe auft  fadard zver ¥ §
s o SRvrA wrd o woelY forsdrardy
R &1 v <« X7 &,
ot wgX § fiv og qoR wT famm § o
& ag wern wgar § e g WY e
fraferwr w4 Frr ? wu gL
faeex o g W ol oY qaer
T IwTRT & {IAT, K@D A A
oz d?

ot qur fox: @R 2ema onf
A e Ao o FTAX L 1 &
IR ¥ R deft A sper whai w1 g
T qomw o frar § 0

wemre dw wiwmfedi (galax
My) & QN & fagim

5 ! RATT TR AT -
a7 W JAY qg AN A FO S
fi5:

(%) qafac a7 o, 1976
® gd feax were AT sdwfaEt
& qaf ¥ wodr Fralea g wdxT @
i 5y o

(@) 991 W3 7 forr aafer
frqex ot m3 xqr faqierai =
feqrmarc st war

(%) %ar g Fagiera¥ & gieadd,
waghaa arfrat Wit weg fradr sfgt
& Tofterd wt ot wfenfeey Tear
g WK

{w) =fe g, a1 314 fe frag-are
ey ?

SRAVANA 19, 1808 (R4KA)

Oral Answers 10

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) %o
(d). A statement is 1aid on the Table
of the House,

STATEMENT

() Approximately 9000 applications.

) The numberof uppomtmems
(bmnde is as follows : .

Izatnagar . . o . 232
Laucknow . . . . 178
Varanass . . . . 82
Samastipur . . ) 178
Headquarters . . . 415
Towl . e
(<) Yes, Sir.
s.C. T
(d) Izatmagar - 27 X
Lucknow . . 20
Varanasi . 7
Samastipur . 21
Headquarters . 44
Total . 119 t

! XA MR TA : X q@
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qrERIT FT ge & 7
o Ay o8 g 3 S

FIAATH

SHRI DINEN BHATTACHARYYA:
In the Minister’s statemens it is men-
tioned that something hag been done
in the case of the loyal employees.
Does 1t mean that the other employees
are not loyal? What is their stand?
Secondly, has employment been given
to the song ang relatives of these loyal
employecs who helped the govern-
ment to break the strike, denying the
claims of the bona fide persons who
had otherwise qualified themselves for
employment?

SHRI MOHD SHAFI QURESHI:
The definition of loyal employres is
those employees who saved the coun-
iry from going towards chaos and
confusion And they did not hsten to
the dictates of those un-social ele-
ments who were out to destroy the
economy of the country. Those peo-
ple who have been found to be gulty
of participating in the illegal stnke
and indulging in sabotage and violence
will have no place in the Railways.

Agencies of Cooking Gas produced by
Cailtex and Hindastan Petroleum
Corporation

*7 SHRI K. SURYANARAYANA:
Will the Minister of PETROLEUM be
pleased to state,

(a) whether the wholesale agencies
for cooking gas produced by M/s Cal-
tex India Limted and M/s Hindustan
Petroleum Corporation is under the
monopoly of only two or three con~
cerns in the country from the very
beginning; and

(b) if so, the rate per ton at which
the wholesalers lift LPG in bulk from
the refineries; the rate per ton at
which the wholesalers sell the cylin-
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dérs to the retail agents; and the rate
per ton paid by the consumers to the
retail agents?

THE MINISTER OF PETROLEUM
(SHRJ X. D. MALAVIYA): (a) and
(b). A statement giviag the required
information is placed on the Table of
the House,

Statement

(a) M/s. Caltex market cooking gas
partly through a network of qistribu-
tors engaged by them directly and
partly through two main  concessio-
naries, Hindustan Petroleum Cor-
poration also market their production
of cooking gas through two main
distributors except for a small quan-
tity marketed directly for industnal
consumers.

{b) The marketing company lifts
the domestic cooking gas at Rs 1221.96
per M.T. (inclusive of th» excise duty
of Rs. 250 per M.T.), from the refinery
(at Bombay). In addition, the refinery
recovers Rs. 30 per M.T. for bulk
loading or Rs. 80 per M.T. for filling
in cylinders, as the case may be.

The basic ceiling selling price ex-
storage point of the oil marketing
company at Bombay is Rs. 1482.65 per
M.T. This includes the marketing and
profit margin of Rs. 16069 per MT.
This is shared between the marketing
company and the wholesale agent
like Kosan Gas, according to the faci-
ities provided by each.

Adding the elements of transporta-
tion charge and the retailers comis-
sion of Rs. 8.37 per cylinder (irres-
pective of size), the retail selling
price per cylinder of 14.2 Kg. at Bom-
bay is Rs. 25.33 (exclusive of sales
tax). This works out to Rs. 1784 per
MT.

The retailers margin of Rs. 3.37
per cylinder is shared by the distribu-
tor, agent or the sub-agent according
tp the facilities and serviceg provided
by each.

SHRI K. SURYANARAYANA: In
the statement it ig said that the mar-
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ketirfg company lifts the domestic
gookmg gas at Rs. 122196 per MT.
including Rs. 250 towards excise duty,
Thcy are selling at Rs, 1482.65; and
t' .« consumer price per MT. is Ras.
}784. The margin to the wholesaler
!s very high; and they are not allow-
Ing a reasonable margin to their
agents in the towns. They are

also  not giving sufficient quan-
tity; and there is shortage
of gas, either at the refinery

or in the distribution system. The
consumers are suffering very much in
Andhrg Pradesh, I do not know
about the other States. The Govern-
ment's policy now is to avo:d middle
men for all these things. Just 25 in
the case of gistribution of petrol. wil!
the Government consider not allowing
so much of margin but only a small
margin at least during the Emer-
gency? If the Government's policy
1g not in favour of tane continuance of
the sole selling gagency will they consi-
der this? And for selling c~ocoking
gas, no particular skill is required.
Wiil the Government allow the conti-
nuance of monopoly on the part of
Hindustan Petroleum and Caltex?
Cooking gas is e of the important
consumer items. Thiz is my first
supplemmentary. My information is
that Burmah Shell and other compa-
nies are giving a Commission of Rs.
3.837 per cylinder of 15 Kg. while this
Company is giving in Andhra Pradesh
only Rs. 2.75 per cylinder. The state-
ment says that for the entire country
it is Rs. 337, which is not a foct. &
want to bring this to the notice of the
Minister. In the mean while, I want
to suggest that the Governmrent shoulq
abholish intermediaries.

SHRI K. D. MALAVIYA: A. T have
been able to understand, the hon.
Member's question ic mainly concern-
ed with Caltex ang HPC. With Caltex
negotiations are going on. For both
the refineries the distribution of LPG
has been going on under their own
arrangement and control. As 8o0n as
an agreement is reached between Cal-
tex and the Government of India. we
are sure that it will modify the entire
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system of distribution and we will try
to eliminate a3g many middle distribu.
tors, as it is possibla for us to do; it
cannot be done all of a sudden, be-
cause there are many complexities
involved, which I can explain to the
hopn, Member, it he wants.

80 far as HPC is concerned, pre-
viously it was Esso Oil Company.
Their entire production of cooking gas
was handled by two companies Kosan
Gas and J. K. Gas, Srinagar. They
are also marketing a small quantity of
gas directly to the industrial consu-
mers, The agreement between Kosan
Gag Company and Esso is going to
end in September 1977, Simi-
larly, the agreement with JK gas
will end in 1978. So, both these
agreements which have been reached
by Esso will be terminated in 1977-78.
We are right now examining as to how
to handle these two, whether we can
eventually take them over by paying
compensation, or make some modified
arrangement so that we may be able
to take an overall view of the distri-
bution of LPG so far as public sector
companies are concerned, with I10C
and Bharat Refinerres and HPC and
Caltex when they are taken over soon.

SHRI K, SURYANARAYANA : So
far as Andhra Pradesh js concerned,
the retail dealers of this particular
company have submitted a memo-
randum. May I know the points men-
tioped in the memorandum and the
action taken by the Government on
that memorandum?

MR. SPEAKER: He cannot ask for
the details contained in a memoran-
dum during the Question Hour.

SHRI PARIPOORNANAND PAIN-
ULI: May I know whether he would
congider giving retail distribution
agencies to the National Consumers
Cooperative Federation or some simi-
lar organisation in the Co-operative
sector?
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SHRI K. D. MALAVIVA; Ag soon as
thg dstribution system, which is now
being handled by the private oil com-
panies i3 taken over or controlled
effectively, we shall gertainly like to
give perference to the co-operative
to handle the distribution system. But
the cooperatives have also to recognise
the fact that there are technical pro-
blems involved in it and that they have
to come up to the standard so that wé
can readily give it to them.

SHRI M. RAM GOPAL REDDY:
The hon. Minister in his statement
mentioned that for every metric tonne
the Company is making a profit of Rs.
180. What is the total amount which
they are earning by way of profits?
Have their balance sheet been studied
and understood by the Ministry?

SHRI K. D. MALAVIYA: The total
margin for marketing, profit and fill-
ing in cylinders allowed is Rs. 280.69
per metric tonne, In the case of IOC
and BRL, which are public sector dis-
tribution units, this margin accrues to
them in full, because they d> not have
many intermediaries In the case of
HPC and Caltex, tney have no facili~
ties for filling and marketing.

Therefore, they have to fing out
some other filling and mar-
keting agencies, and they have
to share this commission of
Rs. 260.69 with those people. The
commission for retail distribution—
Rs. 3.37 per cylinder irrespective of
the size of the cylinder— is again
shared by the agent with the sub-
agents. So, there are three or four
intermediaries betwcen the refineries
and the sub-agents. Some of them
have technical problems, some have
loading and re-loading problems. I
can give you the figures.

MR. SPEAKER: You have given
enough information,
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SHRI R. 8. PANDEY: The hon.
Minister just now stated that there
ane certain technical problemg mnd
there is the question of compensation,
but Mr. Malaviya §s competent enough
to remove them. And why compensa-
tion? So far ass the distribution of
domentic gas is concerned, it should
be made availbale to each and every-
body without any obstruclion or
monopoly and without the loot thav
is going on. It is high time that you
took a decision and removed rll the
burdles,

MR. SPEAKER: It iz a suggestion
for action.

wf, 1974 o ggow F wow KX W
ewwifal 1 wdid

*2 Wl THWATC RS WY
& HAt ag AT A T w6 7

(%) ®av a@w ¥ w®E, 1974
T FIN A NF AR X I FB
T FHf Y v 9 Aw T 84
¥ faeig fvar 3 aar 3 wfier @
T E; "R

(=) % w1 o 9w T WY
F e g 7

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):
(a) and (b). No Sir, a fresh review
has been ordered in respect of all
caseg of removals dismissals in which
appeals have been rejected by the
Railway Board ang provided:

(i) they have not been found
guilty of sabotage, violence
or intimidation; ang

(i) no court case i3 pesmding.

ot vewere Wt - zfeen ¥w
wnfeal ¥ st oy qafee 5
¥ faw o dawr forar mar & XA
fag & Yo o O g T
HT qgST garer oy @ iy forr ey
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B wife & S AT i g 7
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srzfaal 1 A0 & fremr @ ar
foas & 16146 #7797 9T Ty (Frar
TR 714 FHATH IR @S ¥
IEH Y 442 ¥ wavew § gk faarw
o wx ™ &1 155 Ay w2y
sty AW gE & WK 114 W wit
M AN | T q ars Afge grw
fr aae faa® o el & {o=ix
w3 gn femmar 39 %1 amy fAan
w1 § Faar 9 Wit & o s
# W § o for Y o nfy S Fi8
FIT A

st TRa e ¥ ¥ ag qer
a1 5 A1 B I fgmr & worw fore
g7 Agl § ¥ AWt #7 A faa
2? g A a9 AL ) A &N ]
aa FraUr AT e |

aH RERT ¢ WY § 9 AR
AT s TR A Ay ?
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wifcEl w woreel & ot & T @ w<
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far § witx faa st & ead wad qradt
gifea &7 fag #~-3% T i dam
F7 § W @7 sl £y ot st v A
T A RN FT T FaT 7

of; wooww af gL foa A
A ATWI ¥ gar fgars wEw FY
8 g9 dear gy war & - R
IF 7wt 37 Fedt & g few 7}
faqg & 1 wfs7 az 37 aft £, gav 7@
S aar w7 faar ¥ i o 1€ vd=d
a9qT 7 qiew T d1 Iq6 FE 9T
Zazzfar A Gear sgar o

st @io Qe FFANT : Feqe AT,
73T 95 § A+t ST w1 gegEE FAT
=wrzar § v I=gh woafedt & g9
T F) g@ET a5 I wRfEt
F1 Wt aifer §3 & wifow &Y ,59037,
T gare 12 2 f wrar w7 3% 999
& waglar oy qiesvw w0 IRy
AT TUFETE T faw or FAY. IAN
at foorr o= € v 2 4o mw
fasit =iwir 1 A1 weEY 4w wEr g,
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SHRI VASANT SATHE: ‘There
are some employees who were absent
from their office in Bombay on 15-5-74.
They were not on strike. There was
a Bombay bund called by certain
political forces within the railway, and
therefore, the railway had announced
on 14-5-74, that trains would not
operate on 15-5-74. Therefore, on
15-5-74, the employeas could not
attend their office. You have treated
those employees as if they were on
strike on 16-5-74. Even those em-
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ployees whi were present on 14-35-74
coulgd not attend their office on
15-5-74. There are instances where
such employees have been treated as
it they were op strike. No leave had
been granted to them with the result
that it has caused a break in their ser~
vice. There have been petitions in
the court. Would you kindly considey
this matter which deserves considera-
tion on the face of it ang to justice
to those cmployvees? -

SHRT MOHD. SHAFI QURESHI:
As 1t was stated earlier in this House,
the break in the service of the railwey
employces has been condoned except
in the case of those employees whose
cases are pending in the court. There
were cases where the employees could
not come to work because of intimida-
tion and other acts of violence by the
strikers. These cases are being con-
sidered. There is no break in service
in the case of those employees who are
in a position to prove that they were
prevented from coming to their werk
or they had actually gone on leave.

SHRI VASANT SATHE: In this
case, the railway itself had stated on
14-5-74 that the traing would not ope-
rate on 15-5-74. That is the reason
why thy employees could not attend
their office. How can you differen-
tiate on that? I have a letter before
e from the raillway administration.
1 will show you. It is mentioned in
this letter that the railway adminis-
tration will not 7ive this councession
to them

SHRI MOHD. SHAFI QURESHI:
If the 1iailway had stated that thing
on a particular date and the emplo-
yees were not in a position to come to
their work, this can be considered.

SHRI KRISHNA CHANDRA HAL-
DER: In reply to a question of Mr.
Banerjee, the senior Minister had
stated that no retrenched employees
would be reinstated so long s thay
belong to the opposition trade upion.
(Interruptions).
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SHRI 8. M. BANERJER: That was
just a good humour.

MR, SPEAKER: Do not have your
questions on that.

SHR] KRISHNA CHANDRA HAL-
DER: 1 want to know the break-up
of the retrencheq Railway Employees
of the different railways like South-
Eastern railway, North.Eastern.
Eastern, South, etc. from the hon.
Minister?

MR. SPEAKER: Do you have the
break-up?

SHRI MOHD. SHAF1 QURESHI:
First of all, I would like to clear one
point which the Hon. Member has
‘raised, that the Minister had saig that
because these people belonged to the
Opposition....

MR. SPEAKER: No, he has not put
that question; please don't try to
clarity.

SHRI MOHD. SHAF! QURESHI:
Regarding the break-up o! the em-
ployees. 1 don't have it with me: I

will give it to the Hon. Member later,

Y TTRT WHI A9 WA AL
%o T ¥ qrAAg weA A A AT AT
Fzr ¥ fx F wHard Ay Tgar, arg-wr7
FqT TR AACIR T FE T Agy AT F
o\ fasgix gvearer &Y § IART FW
a7 FrgT frar SEar | FA7 Avar A7
FFT 5 T7 Avg * A @1
afgr & famaar 3 T Fwramwg. A |
Zq ATy O TE A&A sS4t @ & aw W
# Ftwa a1 avfog 7 a0 s 2
3 wrag wrdfawfEt & gegdT 97 o
€ 7ar 21 37 RaA A AR WA T
fxz g A=l ST KT AE T HEATHT
&t Bp wAF WAq aF g AW A,
fardin zaaTreg ¥ €1 & o fora o<
TR FAETX % orf N 7 §, dwww
®7 Wl 74 § I Frw 7T AvfeT
& forar wigenr ?
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ot wwomafr el : aee, #
OF AT ¥ T WEAT €, ¥ I
w&X § fF Feorar #1X awda ¥ wriw
wgt A ¥, 3T ¥ qrofy Ay
%! Ffew faar o wr @ &fm:{m‘
T § Pk gw qawd R are
FJIT AT F37 7T F F i wyw o
g7 THT E, WA 99 € 395 Farw
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g gf' tiefasas & @@ 2-in g
FTART ZH AT A Y

SHRI INDRAJIT GUPTA: Al the
earlier appeals were wiped out with
one stroke by this new theory of
‘hard core’. Of course your officers
don’'t like the Union people and we
know very well that all these become
hard core cases.

Anyway, my quest.on is this. 1 have
with me a copy of the letter addresseq
by Shri N. Krishnamurthy, Secretary
for Railway Board, dated 4th June,
to the Secretary of the National Coun-
cil, JCM sStaff. e has given some
figures therein. Of course, there is
some discrepency between these and
the figures given by Mr, Qureshi, but
I am mnot bothering about that just
now. He says that 199 appeals have
been rejected and 105 appeals are
under consideration. Am I to under-
stand from the ra2ply given to the
original question, that both these
categories of cases, i.>. appeal; which
have been rejected and appeals which
are under consideration, will continue
to be reviewed afresh?

Secondly, Mr. Krishnamurthy's
letter says that the number of em-
ployees against whom court/police
cases are pending is 522. But I
have understood the Minister to say
that there are no court cases. These
are not cagses in which criminal char-
ges are involved. There are two cate-
gories here: these in which criminal
charges are involved—which number
397—angd - those in which criminal
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charges are not involved. Mr. Krighna-
murthy says that the second type of
cases of Employees against whom
cases are pending are 5220 I
would like to know how ,long these
cases are to be dragged on and whe-
ther the Government has adviseq the
State Governments concernd to pee
that the maximum number of these
caseg are withdrawn. What is  the
posgition in this regard?

SHRI MOHD. SHAF] QURESHI:
As I have already stated in reply to
the original question, the appeals are
being considered and wherever it is
found that the zases need not stand,
their withdrawl will bg accepted by
the Administration,

Regarding the figures givea by the
Hon, Member, he has said that 169
appeals were rejected. This may be
true at that particular point of time.
But cases of appeal go from One stage
to another. An employee has got the
right of appeal in three stages—from
the local to the zonal level, from the
zonal to the Central level znd then
to the President of India. So, the
number of cases can vary from time to
time.

SHRI DINESH CHANDRA GO-
SWAMI: There have been a8 number
of cases where the railway employees
were not in 3 position to be on duty on
a particular day because of some
other strike or some other happening
in the State. For example in Assam
the railway employees could not
attend because a studenis’ strike was
in operation on that particular day.
Afterwards, these very people, who
could not attend office on that parti-
cular day, have helpeg the railway ad-
ministratjon in keeping the wheels
moving. There, special consideration
is necessary. In spite of the fact that
the Minister has assured that it will
not be considered as break in gervice,
uptil now to action has been taken.
May T know whether Government has
sent directions to the General Mana-
gers and if so, whether the General
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Mansgers have condoned that bresk
and if not, whether the matter will
be taken up with them.

SHRI MOHD. SHA¥I QURESHI:'
In almost all the cases wherz an em-
ployee could not attend to orw be-
cause of certain other obstruction, the
break in service is being condoned
and he is being considereq to have
been on leave on thst particular day.
There have been cases where the em~
ployee came on the first day of the
strike ang on the second day of the
strike but could not come on the thirq
dsy and re-absent for another two
days. These cases have &also been
considered ang the concession is being
given to them: they will be treated
to have been on leave on those days.

SHRI SAMAR MUKHERJEE: It hag
been reported to me that a large num-
ber of <court cases have gone
in favour of the workers but
all those people have not yet
been taken back. My question
to the Minister is whether all those
employees,in whoge cases the judg-
ment has been given by the courts in
favour of the workers, have been
taken back in their jobs or not and
if not, the reason therefor.

SHRI MOHD. SHAFI QURESHI:
Except the cases where the Railways
have gone in appeal against the judg-
ment of the lower court, the other
people have been taken back.

Oil in Deeper Continental Shelf
+
*g. SHRI MOHD SHAFI QURESHI:
SHRI §. M. BANERJEE:

Will the Minister of PETROLEUM
be pleased to state:

(a) whether oil has been found in
India’s largest offshore area in Deeper
Continental shelf; and

(b) if so, the facts thereof?
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THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a)
and (b). Oil indications have been
obtained in a well drilled on a
structure in the Deeper Continental
Shelf area, South-West of Bombay
High. Additional wells are propos-
-ed to be drilled there to determine its
oll potential.

st caprw weadlY  efET ATeEw,
AT XA & A F AL A G Y
aTE & w7 W &, A F A% sy
FATTF T W qTEE §, =AW AR
} Atz fafezg wre@, o A IR
| wgad *7 wr faar &, & anmar
graaid agzamenrgd &) <@
faa & gast @ dI 3 FWiwaTT
At Argar § 1 whew § aTAAT argar —
aw & ot @Yy w7y g §, = Fafed
¥ 9 fwee fassr & A7 e R E-
T QIT A I F qaAAd i w)a-
17 & F=fqa7 05 faafadxr F s w%
@1 E—mre savEr F adi, % aved
gEF WX T ST FfAY, 31 97 w47
qaraar frar ar wgr § A #47 ow-
Ewx §—ara A7 G § fFaar
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SHRI S. M. BANERJES: 1 am ex-
tremely happy to hear the statement
of the hon, Minister. But some appre-
hension has been expressed in the
newspapers:

“However, there has been so far
no luck from three other basins—
Bengal, Orissa, Kutch and Cauvery-
where foreign driling companies re-
ceived production sharing contracts
for exploration ang production.”

# qoar wrgat g f o1 wviee &
W@ &, I F wATAT TF wT WG w
Tt ¥ fam 71 &5 o Frar 3—r
gr g oY Ao Faster w wifow Y @
& oYt agr q¢ FmaEr i 78 gg
27

=t %o ¥ro wrewllr : F WTE FATEr
qI F%8 7 & Fafqar s $ Gi
g ‘A’ & WTE G RN
“Rfen qoe F257" ¥ 7 1 AREIR’
¥ 27 A Qfewr AT AZH A TF I
wrET—AfeT ¥ # 9 " Ax adl
faetY, Sfies o T wwT famn €1
BT ST FT AT &K A §HT §, ST
& 1% § foe dwar w37 fw ot £
12 WG &1 w987 | WaT & Adr &WreAv
g A &R wa Az efa e ® A
¥ @137 fv g% *m o1 fodl 39 4
w1 o a1 @3 fear sow, aoion
wfiwa w od; swi § fe ag Q@
g § wET AT W AW WY w47
Far wifgd o

SHRI PRIYA RANJAN DAS
MUNSI: May I know from the hon.
Minister whether it is a fact that three
years ago, a Committee of the Oil
and Naturel Gaz Commission found
some oil reserves near the area of
Shivnathpur of South 24-Parganas of
West Bengal, along the bhorder of
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Bihar-Bengal and Sunderbans and that
there was some dispute among the
Committee for drilling? I would also
like to know, whether it is a fact that
after recent digging of one well in
Bihar-Bengal border area for drilling
oil reserves, the ONGC has expressed
its incapability for drilling more for not
having sufficient equipment, They
had raported this before the  rains
started, but the equipment has notf
reached there as yet. !

SHRI K. D, MALAVIYA: Taking
the last point first, It is a fact that
the drills that are requireg for the
depth that we are contemplating to drill
have not arrived and these are likely
to arrive in a couple of months, We
have 1c get these drills from outside
and we cannot get these off the shelf.
We have to negotiate for them.

With regard to the geological pros-
pects of this areg or that area in
the whole zecne, the geologists have
alternative views about it. The in-
ternational companies have also a
view. and ONGC have also a view.
Both of us consult each other and
then take a decision. It is a very cost-
ly job, and we always do not go and
take a decision quickly. Although
sometimes we do not get oil in a hole,
we do not reject the area, Decades
after the failurve, sometimes we get oil
and gas.

This is an interesting area which
spreads not only in the Sunderbans,
but beyond in the South also. The
ONGC is stiil consulting among them-
selves as also with the international
companies, what to do and in what
way we should formulate our pro-
posals in order tc intensify our pro-
gramme,

SHRI B. V. NAIK: We have to pay
exhorkitant rates for oil in  foreign
exchange. In view of this and in view
of the huge and very good oil finds
in the Bombay High area ang Bas-
sein, without being parochial either
about Kaveri or Sunderbans area be-
cause of geographica] considerations,

-
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nay 1 know that since technology in

regard to the oil drilling in the off-
shore is our higgest bottleneck whe-
ther it is pessible for this country to
ba self-sufficient in technology in a
near foreseeabie date or we will have
to depend on others and, therefore,
take necessary steps to enter into con-
tracts with technologically advanced
countries. Further, I would like to
know, whether we have any options.
If so, what are w2 doing regarding
self-reliance? If not, what are we
doing .in regard to entering into con-
tracts for further prospecting in re-
gard o entering into  contracts for
western area?

SHRI K. D. MALAVIYA: = As far
as harware of the offshore drilling
like drilling ships, drills etc., are con-
cerned I am afraid, we will have to
wait for some more time to own the
technology and to manufacture these.
We have to depend on others for
some more time. The House will be
happy to learn that the Mazagaon
Dock has already undertaking g part
of the responsibility of construction of
platforms required for off-shore dr%ll—
ing ofter the oil fields have been dis-
covered. We are gradually trying to
achieve all the know-how which is
required for exploration and produc-
tion. We hope that in another 3 to 5
years, we can become 'the masters
of this technology so far as off-shore
drilling is concerned.

Supply of Oil Products by USSR

*10. SHRI JAGANNATH MISHRA:
Will the Minister of PETROLEUM
be pleased to state:

(a) whether the USSR have agreed
to supply 1.3 million tonnes of oil pro-
ducts to our country during 1976; and

(b) if so, the terms and conditions
for the supply thereof?

THE MINISTER OF PETRO-
LEUM (SHRI K. D. MALAVIYA):
(a) A contract has been signed by
the Indian Oil Corporation Limited
with the Soviet exporting agency, un-
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der which import of 800,000 Metric
Tonnes of Kerosene and 600,000 Me-
tric Tonnes of High Speed Diesel is
to be made by Indian Oll Corporation
during the c¢alendar year 1976.

(b) It will not be in the public in-
terest to disclose this information.

SHRI JAGANNATH MISHRA: In
view of fhe answer given by the hon.
Minister, I will not like to go deep
into the maiter except one point, f
want 10 know whether the payment
will be made in rupce and if so, what
will be the foreign exchange saved?

ST K. D MALAVIYA: The
foreign exchange <aving is quite ap-
preciable, There is a trade agree-
me~nt petween USSR and India and
ur o that agreement exchange of
cor anditres is dome in rupees and
we Lave a ol of foreign exchange.

WRITTEN ANSWERS TC QUESTION

Survey for Oil in Gujarat State

. SHRI ARVIND M. PATEL:
SIIRI VEKARIA:

Will the Minister of PETROLEUM
be pleased to state:

(a) whether any fresh survey has
been made by Government during the
year 1875-76 to locate oil in Gujarat
State;

(b) it so, the results thereof; and

(¢) whether it was done entirely by
India or in collaboration with some
other countries? -

THE MINISTER OP PETRO-
LEUM (SHRI K. D. MALAVIYA):
(a) Yes, Sir.

(b) The data obtained ig belng pro
cesgeqd and studied,

(c) It was done entirely by India.
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Fixation of Pooled Prices of Drugs by
IDPL

*4, SIiR] BHALJIBHAI PARMAR:
Wil] the Minister of CHEMICALS
AND FERTILIZERS lLce pleased to
state:

{a) for how many items of bulk
drugs the pooled prices of quiau Drugs
and Pharmaccuticals are in force;

(b) whethe, IDPL is maiing huge
money under the pooling arrangement
as the pooled prices were fixed on the
declared Loces of IDPL and  subse-
quently quantity of imports has also
increased; and

(c) what are the profits of IDPL on
distvibution of eccnaliced bulk  drugs
alone during last three years, year-
wise?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETiil): (1) Poouied  prices for six
bulk drags which are manufactyred
by IDPL anl also imported are in
force at present,

tb) and (¢). The poolen prices are
fixeq on ihe basis of the weighted
average of imported prices and inde-
genous prices both of which are fixed
by the BICP. It any surplus or de-
ficit arises because of changes in the
quantum of import or quantum of
indigenous production, such surpluses
and deficits are adjusted in the follow=
ing period. For the period 1974.75
and 1975-76. IDPL has reported g de-
ficit of Rs, 29 lakhs on the total pool
operation.

As proportionate surpluses amount-
ing to about Rs, 27 lakhs were indi-
cated from 1st April 1876 to 31st July,
1976 in regarq to the pooling opera-
tion of four bulk drugs, viz.. Analgin,
Phenobarbitone, Amidopyrine and
Vitamin B2, pooled prices have been
further reduced in the case of Analgin
from Rs. 176.02 per kg. to 155.30 per
kg. and of Phenobarbitone from:
Rs, 276.11 to Rs, 172.81 per kg.
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Sole Selling Agency System

*5. SHRI P. M, MEHTA: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) how many cases of review for
.gole selling agency system were under-
taken by Company Law Board during
the nine months period ending 30th
-June, 1076;

(b) in how many cases they allowed

appointment of sole selling agents;
and
(¢) whether the Company Law

Board 1s considering a proposal to ban

the sole selling agencies in all the in-
dustries?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI1
H. R. GOKHALE): (a) 160 cases.

(b) 104 cases.

(c) There is no proposal to ban the
sole selling agency system in all the
industries. However, the Company
Law Board will consider the desir-
ability of issuing a notification, if in
any particular industry, the conditions
stipulated in sub-section (1) of section
294AA of the Companies Act, 1956
are satisfied,

Production of Crude frem Bombay
High

*11. SHRI Y. ESWARA REDDY:
SHRI N. K. SANGHI:

Will the Minister of PETROLEUM
be pleased to state:

(a) whether the regular production
o crude oil from Bombay High has
-since started;

(b) it so, since when and the present
average duily production; and

(c) the names of refineries where
this crude has been refined so far?
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THE MINISTER OF PETRO-
LEUM (SHRI K. D. MALAVIYA):

(a) Yes, Sir,

(b) Since 21-5-1978. The dally pro-
duction potential is around ten #$hou~
sand barrels.

(¢) Bharat Refineries Ltd, Trom-
bay, Bombay. -

Take-over of Caltex

*12, SHRI P, GANGADEB: Will the
Minister of PETROLEUM be pleased
to state:

(a) whether talks have been going
on for the take-over of Indian asseis
of the U.S. owned Caltex Company;
and

(b) if so, whether talks have bogg-
ed down on the quantum of compensa-
tion?

THE MINISTER OF PETRO-
LEUM (SHRI K. D. MALAVIYA):
(a) Yes, Sir,

(b) It is not in public interest to
divulge any details of negotiations at
this stage.

Take-over of Equity Heldimgs of
Exxon

*13. SHRI S. A, MURUGANAN-
THAM: Will the Minister of PETRO-
LEUM be pleased to state:

(a) whether Government have
proposal undey consideration to take
over the remaining equity holdings of
the U.S. Company, Exxon in the Hin.
:dustan Petroleum Corporation Limit~

; and

(b) it s0, the steps taken in this
direction?

THE MINISTER OF PETRO-
LEUM (SHRI K. D. MALAVIYA):
(a) Yes, Sir,
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(b) It is wot in public interest to
divulge the details.

Bindustan Lever Limited

*14, SHRI CHANDRA SHEKHAR
SINGH:

SHRI C. K. CHANDRAPPAN:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

{a) whether Government have taken
& decision to ask for explanation from
Hindustan Lever Limited under MRTP
Act for flouting Government's direc-
tions for diluting its foreign equity
holdings and carrying on restrictive
trade practices with impunity; and

ol'('b) if 50, the salient features there-

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H.
R. GOKHALE): (a) No, Sir,

(b) Does not arige.

Oil Exploration anq Development
Programmes

*15. SHRI DHAMANKAR: Wil} the
Minister of PETROLEUM be pleased
to state:

(a) what steps are being taken for
the implementation of oil exploration
and development programmes and for
modernisation of exploration equip-
ment and technology; and

(b) what are the broad features of
the Plan outlay for the on.shore and
off-shore exploration and development
yrogrammes?

THE MINISTER OF PETRO-
LEUM (SHRI K. D. MALAVIYA):
(@) snd (b). A statement glving
the regquisite information ix Iaid om
the teble of the Sabha,

1282 L.8--4.

Statement

(a) The various steps taken/being
teken are:

(1) extension of exploration work
to almost all sedimentary
basins of India on land and
to the extent possible in off-
shore, wheraver possibility of
finding hydrocarbons exist,
on geological etc., considera-
tions;

(ii) maximum utilisation of the
existing production wells;

(iii) wider application of second-
ary recovery methods;

(iv) increasc in exploratory and
development drilling besides
intensification of geological
and geophysical services;

(v) the Institute of Petroleum
Exploration which is the re-
search and development wing
of the ONGC, has been re-
organised into five divisions,
namely,— Exploration, Re-
search and Development,
Basin Studies, Computer Ser-
vices and instrumentation.
The Commission also has a
Design Institute for Project
Engineering of production fa-
cilities. Action is jn hand for
setting up an Institute of Re-
servoir Studies at Ahmedabad
and an Institute of Drilling
Technology at Dehra Dun;

(1) with a view to produce maxi-
mum quantity of crude oil
quickest possible, a program-
me has been evolveg to
identify and develop indige-
nous capabilities for the
manufacture of various major
material inputs required for
a large exploration and deve-
jopment programme;

(vii) in an  attempt {o achieve
self-reliance in inputs, the
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Commission itself has under-
taken the manufacture of
work-over rigs of 30 tonnes
capacity in its Central Work-
shop at Baroda. It has also
succeeded in involving sister
public sector undertakings
and private enterprise in the
development of indigenous
capabilities for manufactur-
ing certain major equipments
like drilling rigs, pumps, cas-
ings and drill pipes, seismo-
graphs and other equipment
required for seismic work and
well logging equipment; and

(viii) The Oil India Limiteg (OIL)
is doing its own seismic data
processing, computerised well
log interpretation and tran-
sient pressure and P, V. T.
analyses This company 1s
preparing its own surface and
sub-surface geological maps
and the Palynological studies
for age determination are be-
ing made by OIL with colla-
boration of Birbal Sahm In-
stitute of Paleobotany

(b) The V Five Year Plan outlay
of the ONGC is of the order of
Rs. 1056.13 crores (Rs. 414.13 crores
on on.shore exploration and develop-
ment, Rs. 599.90 crores for off-shore ex.
ploration and development, Rs. 38.60
crores for overseas operations and
Rs. 2.50 crores for research institutes).

The V Five Year Plan of the Oil
India Limmted is of the order of
Rs. 181.46 crores inclusive of the
company’s plan to expand its pipeline
capacity to uplift a total of 2.25 mil-
lion tonnes per annum of ONGC
crude,

"
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Negotiations with ESSQ Management
on Compenmution
*16. SHRIMATI PARVATHI XRI-
SHNAN:

SHRI N. E. HORO:

Will the Minister of PETROLEUM
be pleased to state:

(a) at what stage are the megotia-
tions between Government and ESSO,.
the foreign owned oil company;

(b) whether the pegotiations have
practically broken down due to the
disagreement of ESSO's management
in relation to the terms of compensa~
tion; and

(c) if so, the facts thereof?

THE MINISTER OF PETROLEUM
(SHRI K. D. MALAVIYA): (a) to
(c). By ESSO (Acgusition of under-
takings in India) Act, 1974, Govern-
ment of India have alreadyv acquired
74 per cent equity shares in the for-
mer ESSO now Hindustan Petroleum
Corporation Limited Government are
now considering the question of ac-
quiring the remaining 26 per cent and
it 1s not in pubhc interest to divulge
any other details.

Delay in Drilfing Operation in Tripura

*17. SHRI BIREN DUTTA: Will the
Minister of PETROLEUM be pleased
to state.

(a) whether there ‘has been a s2t
back in dnilling operations in Tripura
due to delay in transporting two rigs
and other heavy materials;

(b) if so, the reasons therefor; and

(c) what action has been taken by
Government for their apeedy transpor.-
tation?

THE MINISTER OF PETROLEUM
(SHR1 K. D. MALAVIYA): (a) to
(c). The information 15 being col-
lected and will be laid on the Table
of the House.
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Report on Trade Union Membership at
" Abhmedabad Project of DANGC

*18. SHRI RAJA KULKARNI: Wil
the Minister of PETROLEUM be
pleased to state:

(a) when dig Oil and Natural Gas
Commission receive report from the
Ministry of Labour on Trade Union
Membership verification at Ahmeda-
bad project and which majority unmon
has been recommended for recogni-
tion; and

(b) has such recognition been grant-
ed to the majonty union in pursuance
of the Labour Ministry's recommenda-
tion?

THE MINISTER OF PETROLEUM
(SHRI K D. MALAVIYA): (a) Re-
port from the Ministry of Labour
recommending recognition of ONGC
Employees Union (INTUC), Ahmeda-
bog was received by the ONGC on
June 4, 1976

(b) Yes, Sir,

Expansion of Namrup Fertiliser Plant

*19. SHRI BISHWANARAYAN
SHASTRI: Will the Minister of CHE-
MICALS AND FERTILIZERS be pleas.
ed to state:

(a) whether there i a proposal for
further expansion of the Namrup Ter-
tiliser Plant; and

(b) it so, the salient feature. there-
of?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) and (b). Based on the
projected availability of natural gas
from the Lakwa and Celeki oil-fields,
FCI has been asked to prepare a feasi-
bility report for a fertilizer project.
The feasibility report is under pre-
parations by FCI.

42

Commiittee on Stepy to Justice
mmnmmum

*20. SHRI NARSINGH NARAIN
PANDEY: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state;

(a) whether Government have
formed any Committee under the
Chairmanship of Justice P. N. Bhag-
wati for considering steps to bring
justice within the reach of the poor;
and

(b) if so, the terms of reference of
the Committee ang the names of its
members?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI H.
R. GOKHALE) (a) Yes, Sir.

{b) The tcrms of reference of the
Committee under the Chairmanship of
Shri Justice P. N, Bhagwati ang with
Shri Justice V R. Krishna Iyer as
Member are.—

(i) to cornsider the question of
making legal aid and advice avail-
able to the weaker sections of the
community;

(ii) to assess the extent and nature
of unmet legal need for such
economically under-privileged per-~
sons &and to determine the most
effective methods of providing
legal services to them;

(1ii) to asses» the value ang el
tiveness of legal aid schemes pre-
sently functioning in the country;

(iv) to make recommendations for
establishing and operating a com-
prehensive ang dynamic lega] ser-
vice programme for effective imple-
mentation of the socio-economic
measures taken or to be taken by
the Government, including formula-
tion of scheme or schemes for legal
services;
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(v) to draw up legal service pro-
gramme in all the States on a uni-
form basis;

(vi) to draw up guidelines outlin-
ing the ways in which non-profes-
sionals or professionals in fields other
than law could be utilised for the
implementation of the socio-econo-
mic programme; and

(vii) to make recommendations on
such other connected questions as
may be referreg 1o it by the Central
Government.

Enhancement of Commission of
Petrol Dealers

1. SHRI MOHINDER SINGH GILL:
SHRI BHAGIRATH BHANWAR:

Will the Mimister of PETROLEUM
be pleased to state:

(a) whether a decision has been taken
to increase the commission on the sale
of diesel and petrol;

(b) the main reasons therefor;

{e) whether a decision has also been
taken to realise the increased commis-
sion from consumers; and

(d) whether prices of petrol and
diesel ave likely to go up as a result
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) and
(b). As recommended by the Oil
Prices Committee, Government intro-
duced with effect from 1-7-76, the shd-
ing scale of commission to make out-
letg of low and medium throughput
ecanomically viable, at the same time
containing the high profits of the high
throughout outiets. On an average,
for motor spirit ang Rs, 40/KL for
high speed diesal oail.
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(¢) and (d). Prior to 1.7-78, in addl-
tion to the commission of Rs. 41.86/KL
and Rs. 17.60/KL, on motor gpirit apd
high speed diesel oil respecfively, the
dealers were charging & sexvice charge
on motor gpirit and high speed diesel
of] upto Rs. 40/50 per KL. This charge
varied from region to regien. With
the introduction of the sliding scale
of commission, now the service charges
are not being recovered by the dealers,

The impact of the revision on the
ultimate selling priceg to the consu-
mers, depends upon the element ot
service charge recovered by the dealers
earlier. At most of the places, the
prices have remained unchanged or.
have decreased marginally, but in
some placeg there are marginal in-
creases also.
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Conversion of Quilon.Trivandrum
Metre Gauge Line into Broag Gauge
3. SHRI C. JANARDHANAN:
SHRIMATI BHARGAV1
THANKAPPAN :

Wili the Minister of RAILWAYS be
pleaseg to state:
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{a) what is the gtage of the conver-
sion work of Quilon-Trivandrum
metre gauge line into broad gauge line;

(b) when is it expected to be opened
for regular traffic; and

(c) the estimated cost of this line
and the actual expenditure incurred so
far?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Overall progress
made on the Trivandrum-Ernakulam
Conversion Project is 92 per cent.

(b) The Quilon-Trivandrum section
is expecied to be opened for traffic
shortly.

(c) The latest cost of the whole pro-
ject may be about Rs. 16 crores (ap-
prox). Expenditure incurreq upto
31.3-76 ig Rs. 12.2 croves.

46

Profits eazned and amount semitted by
Foreign Controlied Drug Firms

4. SHRI SOMNATH CHATTER-
JEE: Will the Minister of CHEMI-
CALS AND FERTILIZEES be pleased
to state:

(a) total current paid up capital of
(1) Pfizer & Co., (2) Glaxo labora-
tory; (3) Anglo-French Drug House
(4) Parke Davis & Co. and (5) Ciba
& Co.; and

(b) total gross profits earned und
total amount remitted by each of the
above companies, year-wise during the
last three years”

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) and (b). A statement
showing the total current paid up
capital, total gross profits earned and
total amount remitted by (1) Ms
Pfizer; (2) M/s. Glaxo; (3) M/s.
Anglo French; (4) Parke Davis and
(5) M/s. Ciba and Co., year-wise,
during the last three years is attached.

Statement
S1 Name of Total aross P:ofi: duting Rerm.ttances during
No. Party current 1973 1974 1975
paid up 1973 1974 1975
Cnp\tal (:n 1akhs Rs.) (in Rs. lakhs)
(1n Res.
lakhs)
1 2 3 4 5
1. Mys, Pfizer
Bon;iny §58-10  §88 450 s22 6863 3431 15° 60
*37°44 *59-8s
2. Mis. Glaxo
Labs, L.,
Bombay 79982 286°49 $7°73 61
(1972-73) (1973-74) (1974-75) (!972-73\ l(x973-74) (1974-7%)
3. Mis. Parke
Dawis (India)
Limited,
Bombay 210°00 184'84 14469 192° 50 22°7§ Nil Nl
4. Ms Ciba
Gegy of India
Ltd., Bombay 617-50 253°4S 462°91 347°60 23°54 77 21°33
5 Mfs. A-xglo
FrnchDrug
Co. (India
Ltd, Bom 010 10°69 4 34 059 059 0°59
**{1973174)
*Will be remitted after the oval of the Government.

$¥ At the end of the year 7 4+
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Overbridges in Kerala

5. SHRI VAYALAR RAVI: Will the
Minister of RAILWAYS be pleased to
state-

(a) the total number of Railway over-
bridges sanctioned in Kerala during
the last 3 years;

(b) the total amount allotted for
the purpose; and

(c) whether 1t includes the ‘over-
bridge at Varkales?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI!
BUTA SINGH): (a) Proposals for the
construction of road over/under brid.
ges are sponsored by the State Govern-
ment/Local authority concerned. No
firm proposals together with the under-
taking to share cost gs per extent rul-
es, were received from the State Go
vernment for taking up any road over/
under bridges in the State, No such
bnidges were, the:efore, sanctioned dur.
ing the last three years, i.e., from
1973-74 to 1975-76.

(b) Doeg not anse in view of the re.
ply to part (a) above

(¢) In view of the reply to part ()
above, over bridge at Varkala proper
1S not a sancticned work n the Rail
way’s programme, However, 1t may be
stated that an overbridge is under con.
struction between Varkala and Akathu-
mur: stations about 1} km from Var-
kala. About 80 per cent of the work
on this bridge has already been com-
pleted,

State Government have a proposal
for replacing the level crossing at km
788/13-14 at Varkala by a road over
bridge in the Fifth Five Year Plan.
Finaliseg proposal plans ang estimates
are awaited from the State Govern-
ment. On receipt of the same, fur-
ther action would be taken by the
Reilway to include the work in their
‘Works Programme, subject to avail-
ability of funds.
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Bench of Kerala High Court at
Trivandrum

7. SHRIMATI BHARGAVI THAN-
KAPPAN- Will the Minister of LAW,
JUSTICE AND CAMPANY AFFAIRS
be pleased to state whether Govern-
ment have decided about the setung
up of a separate bench of Kerala High
Court at Trivandrum?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE);

Not yet. Necessary consultation has
required under section 5i(2) of the
States Reorganisation Act, 1958 ig still
not complete,

“Unit Traing” to carry ocal om
Indian Railiways

8. Dr. K. L. RAO Will the Minister
of RAILWAYS be pleased to state:

(a) whether “Unit trains” are used in
western countries to increase the effi-
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-ci;mcy and reduce the time of iravel
in the supply of coal to thermal power
wtations; and

(b) whether Indian Railways propose
10 make an attempt to introduce “Unit
trains” in some regions for carrying
ooal from places like the Godavari Coal
fields to Madras®

THE DEPUTY MININSTER IN THE
MINISTRY OF RAILWAYS (SHRI
‘BUTA SINGH):

(a) Yes.

(b) On the Indian Railways a modi-
fied system to suit Indian conditions
is already in vogue in so far as trans-
part of coal to power houses 1s concern-
ed as loading is organised in block
rakes. Unut {rain working is also in
vogue for Obra Power House from
Singrauli Coal Fields.

Concessions to students to see places
by prestigious trains

10. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of RAIL-
WAYS he pleased fo state:

(a) whether any proposal has heen
made to give concessions to students
at Jeast once in a year to see places in
Rajdhan: Express, Ta; Express and
other prestigious trains; and

(b) If so, reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SNGH):

{a) No.
(b) Does not arise.
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Dacoitiss on suburban Railway
Stations in Bombay

12. SHRI VASANT SATHE: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether dacoits have recently
attackeqg suburban Railway Stations
in Bombay and looted the Railway
property;

(b) if so, the facts of the incidents;
and

(¢) what special] steps have been
taken to check recurrence of such
attacks and to safeguard the railway
property?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH):

(a) Yes, two such cases have been
reported from Sion and Chunabhatti
railway stations on the Bombay Sub-
urban section of Central Railway.
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(b). (i) On 15-6-76 at about 0045 hrs.
Assistant Station Master of Sion Rail-
way Station of Bombay Suburban main
line was sitting in his office along with
5 other railway employees, One out-
sider entered his office and threatened
al] the staff at the point of knife and
decamped with station cash amounting
to Rs. 67,098.70. Of this a sum of Rs.
50,000/-have been recovered and or-
naments worth Rs. 4,500/-purchased
from the looted cash have also been
recovered from the arrested persons.
The case ig still under investigation by
the Greater Bombay Police.

(ii) On 16-7-76 at about 0015 hours
one outsider who disclosed his name
as Pakiya entered the office of the
Clerk.in-Charge Chunabhatti railway
station of Harbour line Bombay Sub-
urban Section and demanded money at
the point of a knife and decamped with
station cash worth Rs. 829.25 after as-
saulting the Assistant Clerk-in-Charge
Shri R, R. Singh on head with knife's
handle. Government Railway Police
have registered this case. So far there
have been no recovery of looted cash
and arrests.

(c) (1) Government Railway Police
arrangementg in Bombay suburban
section have been strengthened with
the deployment of additional State Re-
serve Police staff.

(ii) R. P. F. supervisory staft have
been directed to make frequent visits
during night time at the stations in
their jurisdiction.

(iii) The question of reducing heavy
accumulation of cash at the end of 24
hours by way of arranging two clea-
rance per day instead of one at present
is under consideration.

Contmmct for construction of Rafiways
in Iran

13. SHRI R. K. SINHA: Wil the
Minister of RBAILWAYS be pleased to
state whether the Rail India Technical
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and Economic Services of the Railway
Boargd had undertuken g preliminary
survey of the 500 kilometer section in
Iran?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH):

The Rail India Technical & Econo.
mic Services Ltd.,, a Public Secctor
Undertaking, under the aegis of the
Ministry of Railways, have recently
carried out preliminary feasibility-cum.
cost study of a new railway Une in Iran
which is approximately 328 Kms, in
length.

Rallway accident at Gudur

14. SHRI M. KALYANASUNDA-
RAM; Will the Minister of RAILWAYS
be pleased to state:

(a) whether in June, 1876 g goods
train met with an accident at Gudur
on South Central Railway;

(b) it so, the facts thereof; and

(¢) whether any enquiry was made
to find out the cause of the accident;
and if so, the findings thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) and (c). Do not arise.

Shunting yard to link Titanium
Dioxide Pigments Ore Project with
Quilon-Ernakuiam Rallway

15, SHRI M. K. KRISHNAN: Wil
the Minister of RAILWAYS be pleased
to state:

(a) whether Government propose
10 lay a shunting yard linking the
Titanium Dioxide Pigments Ore pro-
ject with Quilon-Ernakulam Railway;
and

(b) if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) Does not arise.



53 Written Answers SRAVANA 10, 1898 (SAKA) Written Answers 84

Rallwhys eamningy iu post emergency
period

i8. SHRI M. RAM GOPAIL REDDY:
Will the Minister of RAJLWAYS be
pleased to state:

(a) whether there has been rise in
the earningg of Raflways in the post
emergency period: and

(b) if s0, the total earnings from
July, 1875 to June, 19767

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) Total earnings for period from
July, 1978 to May. 1976 (Month upto
which accounts have been closed) is
Rs. 1,715.21 crores.

Supply of raw materials to Small
Scale Manufacturers of Drugs

17. SHRI HARI SINGH: Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether the small scale sector
menufacturers of drugs are facing
acute crises due to short supply of
raw materials—indigenous, imported
or canalised; and

(b) it so. what steps Government
propose to take to meet that shortage?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) and (b). No, Sir. Import
licencey for non.canalised raw mate-
rials are being directly allowed to the
Smalt Scale sector on the basis of
their past consumption plus a growth
factor of 20 per cent. Allotment of ca-
nalised raw materials is being provi-
ded to the small scale sector on the
following basis.

(1) Small Scale units having a turn-
over of not exceeding Rs. one crore
per annum to the extent of best of the
past two years' consumption plus 30
per cent towurds growth.

(li) Small Scale units with a turn.
over of Rs. one crore and above (o the~
extent of best of past two years’' con-

sumption plus 45 per cent towards
growth.

(iif) All small scale units in West
Bengal 50 per cent extra over the best.
of past two years’ consumption.

The import plan for canalised rTaw
meterials is worked out after taking
into consideration the requirements of
individual units as Indicated by the
State Drug Controllers. The import
plan is reviewed periodically during
the year so as to provide additional im.
ports wherever necessary.

In regard to indigenously produced
bulk drugs we are generally prescri-
bing a condition for making available:
30 per cent—15 per cent of their pro-
duction to non-associated formulators.
These Small Scale Units draw their re.
quirement of indigenous bulk drugs
from these manufacturers.

Railway Booking Agencies

18. SHRI R. P. DAS: Will the Minis.
ter of RAILWAYS be pleased to state:-

(a) the number of Railway Book-
ing Agencies run by contractors or
by other private establishments on
concessional basis;

(b) the rate of commission and al--
lowances granted to these agencies;
and

(c) the total amount of earnings
from these Railway Booking Agen.
cies during the last three years?

THE DEPUTY MINISTER IN THE.
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH):

(a) The number of City Booking
Apencieg run by contractors or by
other private establishments on com.
mission basis ig 46.

(b) The City Booking Agenis are
generally paid commission at a rate:
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varying from 2 to 24 per ceat on the
sale proceedg of tickets. The commie-
sion i payable on the value of tickets
for the journey portion covered Oon
local railway only.

(¢) The earnings from these agencies
during the last three years is furnish-
ed below:

1973-74; Rs, 350.74 lakhs.
1974-75: Rs. 375.44 »
1975-76: Rs. 437.92 ”

Jhanjharpur-Loukahabazar and Sakri-
Hasanpur Railway Lines

19. SHRI BHOGENDRA JHA: Wwill
the Minister of RAILWAYS be pleased
1o refer to the reply given to the Un-
starred Question No. 555 on 13th Jan-
uary, 1976 regarding extension of broad
gauge line from Samastipur to Raxaul
via Darbhanga and state:

(a) whether final location engi-
neering survey for preparmg revised
estimate for converting Samastipur-
Darbhanga metre gauge line on the
North Eastern Railway into broad
gauge line has since been completed;

(b) if so. facts thereabout including
schedule for the commencement and
completion of construction;

(¢) whether Government of Bihar
have since agreed to meet the cost of
earthwork and land for Jhanjharpur-
Loukahabazar and Sakri-Hasanpur
lines; and

{(d) if so, the exact date for run-
ning of train on the former and
starting of construction on latter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). Final
Location Engineering Survey has been
completed and the survey reports and
projecy, estimate are under compilation.
The schedule for commencement and
complefion will be drawn up after the
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project estimate is received from the
xilway Administration ang sancfion.

(¢) and (d). The Covernment of
Bihar have caonveyed their acceptance
for bearing the cost of land only for
Jhanjharpur-Laukahabazar line. The
construction work is progressing fast
and shall be ready for opening in
November 1976. The exact date is, .
however, vet to be fixed. The Govern.
ment of Bihar have so far not conveyed
their acceptance for bearing the cost of
land and earthwork for Hasanpur-
Sakri line. The question of taking up
work on this line will be considered
after the willingness of tbe Govern-
ment of Bihar for participation in the
construction of thig line is received.

Enforcement of the Prevention of
Foog Adulteration Act in Railway
Catering

20. SHRI ANNASAHEB GOTKHIN-
DE. Will the Mimister of RAILWAYS
be pleased to state;

(a) whether the enforcement autho-
vities of various State Governments
and local authorities under the Pre-
vention of Food Adulteration Act are
in any way handicapped while en-
forcing the provisions of the said Act
su far as the catering establishments
situated on the railway premises are
concerned; und

(b) if so, how the :mplementation
of the saig Act on the railway pre-
mises 1s safeguarded by the railway
adminisiration itself?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The provisions of
the Prevention of Food Adulteration
Act are enforced in the Railway pre-
miseg through a regular machinery of
Railway Fooq Inspectors constituted
under the provisiong of the Aet. In
addition, the Central Food Squad can
take and has also taken samples from
the Railwlay premises.

(b) Doe, not arise.
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21. 8HRI H, N. MUKERJEE.
SHR! INDRAJIT GUPTA:

Will the Minister of PETROLEUM
be ploased to state:

(a) whetber in the process of a major
reorganisation of the Oil and Natural
Gas Commission, Government propose
to shift the Headquarters of the Cen.
tral region from Calcutta; and

(k) if so, the reasons and facts there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI):

fa) and (b). ONGC's onshore opera-
tions are divided into three Regions.
namely Western, Eastern and Central.
Western Region comprises the State of
Gujarat and the Eastern Region con-
sistg of Assam and certain north
eastern States. Central Region com
prises the rest of the country and 1is
work is split beiween Calcutta and
Dehra Dun. The geo-scientific work of
the enfire Central Region alongwith
the drilling operations of the West
Bengul. Tripura and the Andaman I».
landg are looked after from Calcutta
and the rest of the work of the Central
Region is done from Dehra Dun.
There is no proposal at present with
the Government to make any change
in this set.up for the Ceniral Region.

Oll expleration by O. & N.G.C.

22. SHRI R. N. BARMAN: Will the
Minister o PETROLEUM be pleased
to state:

{(a) what progress bas since been
made to locute oil in Burdwan Dis-
trict and Bakultala in West Bengal;

(b) whether the offshore Basin of
Bay of Bengal has been abandoned for
the purpose of search for o¢il; and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a)
ONGC has earried out detailed seis-
mic surveys in Burdwan and 24-par-
ganas districts in West Bengal. As a
result of these surveys, three locations
one at Bakultala in district 24-par-
ganas, and two at Galsi in Burdwan
district have been released for dril-
ling

CNGC has completed the drilling
of a well at Bakultala. Presence of
oil or gas has not been indicated in this
well. The drilling operations in the
Galsi area are expected to be started
by about October, 1976.

(b) No. Sir.

(c) Does not arise.

Onshore exploration by ©and NGC

23. SHRI D. D. DESAI:
SHRI S. R. DAMANI.

Wiil the Minister of PETROLEUM
be pleased to state:

(o' whether the Qil and Naturai Gas
Commission has decided to give
greater importance to onsliore explo-
ration in the coming months;

{b) if so, whether the Oil and Natu-
ral Gas Commission js reorientiag its
Plan budget accordingly;

(¢Y whether offshore drilling wvill also
corilinue side by side, and

(@) if so, the names of places where
work is in progress and the new sites
selected for further operations?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a)
Yes, Sir. Without relenting in its
efforts offshore.
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(b) Yes, Sir.
{c) Yes, Sir.

(d) Drilling work is in progress in
Bombay High, Bassein North and on
a ‘fault closure’ east of Bombay High.
The operations are likely to be ex-
tended ta the area South of Bombay
High and also taken up in Cauvery
offshore basin.

Railways know-how for Malaysia

24. SHRI R. S. PANDEY: Will the
Minister of RAILWAYS be pleased
to state-

(a) whether Malaysia has sought
Railway know-how from our country;
and

(b) if so, Government's reaction
thereto”

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) Does not arise.
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Damage to drilling platforms of
O&NGC due to Cyclone

26. SHRIMATI ROZA DESH-
PANDE: Will the Mimister of PETRO-
LEUM be pleased to state.

(a) whether the offshore platforms
and driiling vessels of the Oil and
Natural Gags Commission had been
damaged by a cyclone off the West
Coast durmg the current monsoon
seascn, and

(b) 1f so. the facts thereof”

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a)
and (b) Before the cyclone that hit
Bombay Higk area on 2nd June, 1976,
four dnlhing rgs were operating inclu-
ding ONGC's jack-up platform namely
Sagar Samrat One well-cum-pro-
duction platform and g flare jacket
had also been installed. There was
no damage to the well-.cum-produc-
tion platform or flare jacket or any
of the drilling vessels as such by the
cyclone. There was, however, some
damage to some equipments/moorings
installed thereon.
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Production of Fertilisers

27, BHRIS. R, DAMANI: Will the
Minister of CHEMICALS AND FER-
TILIZERS be pleased to state:

{a) the actual production figures of
fartilizers during last year and the
target set Ior the current year,

(b) the figures of carried forward
stock at the commencement of the cur-
rent year; and

(c) how much imports wili be neces-
sary to meet the demand during this

year and the arrangements made there-
for?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SKRI P. (.
SETHI); (a):—

~

Nitrogen Phosphate

( 000 tonnes)

Actual producti- n
1975-76 . I§3s 320

Target for 1976-77 1950 4%

v mmn e w—e e B NS

(b)  Stock ar on 1-4-1976

Nitrogen Phosphate

( '000 tonnces)

Indigenous stocks - 202 ric
Pool stock ofimported
fertilizers . . 338 206

(c) Adequate urrangements have
been made for impost of fertilizers to
meet the shortfsll between the esti-
mated requirements anq total avail-
thility of fertilizers including the indi-
genous production and the stocks
avaflable at the rommencemunt of the
curresi{ year.

Effect of smoke of Mathura Refisery
on Taj Maha)

28. SHRI ANANTRAO PATIL: Will
the Minister of PETROLEUM be
pleased to state whether experts in
India and from abroad have expres-
sed their opinion that the smoke or
gas of Mathura Refinery will not have
adverse effect on the white Marble
of Taj Mahal?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): The
possibility of smoke or gas of the
Mathura Refinery adversely affecting
the monuments at Agra and Mathura
has been under very close examina-
tion in the Ministry of Petroleum and
Indian Of)] Corporation. Investigations
and studies have been entrusted to
varions Indian and foreign organisa-
tions and these are continuing. On the
busis of data made available g0 far as
a result of these investigations and
studies, jt appears that the contribu-
tion by the Refinery to the atmosphe-
ric pollution even under the most
adverse meteorological conditions
would be minimum at Agra which is
about 40 K.M. away from the Refinery
and at such a low level as would rnot
cause any concern about its effect on
the white marble of Taj Mahal

Incemtives to Drug Inylustry

29. SHR! K. M. ‘MADHUKAR":
SHR1 M. KATHAMUTHU :
Will the Minister of CHEMICALS

AND FERTILIZERS be pleased to
state:

(@) whether a package of incentives
has been formulated for the drugs and
pharmaceuticals indusiry; and

{b) if so, the salicnt features thereof?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) No, Sir.

(b) Doeg not arise.
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Regional Companies to Market Oil
Produots

30. SHRI INDRAJIT GUPTA:
SHRI C. K, CHANDRAPPAN:

Will the Minister of PETROLEUM
be pleased to state:

{a) whether Government have taken
& decision to establisn regional com-
panies to market oil products; and

() 1if so0, the broad features thereof”

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a)
No. Sir.

{b) Does not arise.

Taking over by Government of two
Chemical Units in West Bengal

32. SHRI DINEN BHATTA-
CHARYYA: Wil the Minister of
CHEMICALS AND FERTILIZERS

be pleased to state whether Govern.
ment are considering to take-over two
sick and closed Chemical and Phar.
maceutical units 1n West Bengal name-
1y Martin Harris and Paul Loman?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): Yes, Sir.

Accident to Kamrup Express near
New Jalpaiguri Station

33 SHRI DINESH JOARDER: Will
the Minister of RAILWAYS be pleas-
ed td state:

{a) the total number of people killed
ang imjured due to the acuadent to
Kamrup Express near New Jalpaiguri
Station on the 1ith May, 1976.

(b) the causes of the accident, and

{c) whether any enquiry has been in-
stituted?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (2) One person was
killeqd and eleven received minor in-
juries due to the derailment of Kam-
rup Express at New Jalpaiguri Sta-
tion on 11th May, 1978.

(b) and (¢). The accident has been
inquired into by the Additional Com-~
missioner of Railway Safety, North
Eastern Circle, Gorakhpur, whose re-
port is awaited.

Promotion of SC/ST working

Class 1, II and III posts im Central
Railway

34, SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of RAIL-
WAYS be pleased to state:

{(a) the number of persons belonging
to Scheduled Castes and Scheduled
Tribes presently working in Class T,
Class 11 and Class III, sepurately, in
the Central Railway, and

() how many from each class were
promoted in Central Railway during
14976 to equulize the SC and ST percent.
ages”

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGID: (a)

Scheduled Scheduled
Castes Trbes

Class I 19 I

Class IT 47 8
Temporary Officers s Nit
Class III 9330 1519

(b) Reservation quota for Schedul-
ed Castes and Scheduled Tribes is
calculateg on the number of vacancies
to be filled in a recruitment year and
is not relateq to the total strength of
officers/staff in a cadre. The number
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of Bcheduled Castes/Scheduled Tribes
promoted during the period from
1-1-76 to 30-6.78 is as under:

Sch. Sch.
Castes  Tribes
ClassIIto Class T . b4 .
Temporars officer
promoted to Class I 1 ‘e
Class I to Class I1. 4 Nit
Class II1 . . 421 153

“Malaviya Commititee recommendations
regarding reorganisation of O and
Ngc»

35. SHRI D. K. PANDA:
SHEI M. KATHAMUTHU,

Will the Minister of PETROLEUM
be please ! 10 state:

(a) whether the Malaviya Committee
had made some recommendations re-
garding the reorganisation and streng-
thening of the Oil and Natural Gas
Commiss.on; and

(b) if &, the broad features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARD: (a)
Yes, Sir.

(b) The Committee, inter-alic has
recomme. ded that: (i) the status of
the ONGC be raised to that of a high-
level policn making body; (il) a new
Departmcnt of Oil Exploration be
created as an implementing agency
for the Commission's policy as ap-
proved by the Minister; ang (iii) a
new Corporation called “Oil and Gas
Corporation of India” be created to
undertake the operational functions
now being performed by the ONGC.

(i1

Abnormal price of American Drugs
in India

36. SHRI SAROJ MUKHERJEE:
SHRI RAJDEO SINGH:
SHRI SAMAR MUKHERJEE:

Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state;

(a) whether the attention of Gov-
ernment has been drawn to the news.
item appcared in a Bombay Weekly
dateq 3rd July, 1976 about the ab-
normal price of American drugs imw
India whereas the same are being sold
to UK. at a much lesser price;

(b) if so. the facte thereof; and

(c) steps Government propose to

take to stop such exploitation by
foreign drug firms?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI). (a) to c¢). Government have
seen the news item appearing in one
of the Bombay Weekly which appears
to have been based upon a paper
presented at a Seminar held at India
International Centre on 26th to 28th
April, 1976. The news item states
that India has imported Vitamin C
from U.S.A. at $10 per Kg and Tetra-
cycline at $100 to $240 per Kg., while
similar products have been sold to
Britain at lower prices.

These statements are baseless and
false. Since the last three years, no
imports of Vitamin C have taken place
from the USA. Vitamin C has been
purchased in 1973 from West Ger-
many, Switzerlang and Japan at prices
ranging from $4.67 to $4.70 per Kg. and
in 1974 from West Germany and
Switzerlang gt prices ranging from
$8.7 to $7 per Kg. In the case of Tet-
racycline hydrochloride, no imports
have been made from the USA at
al] for the last three years. All im-
ports are from East European count-
ries during this period,



67 Written Answers

The imports yre being aArranged by
the State Trading Corporation of
Indig (New State Chemicals and
Pharmaceuticaly Corporation of Indis)
at the most competitive prices preva-
lent in the international market on
the date of purchase and on the basis
of tenders floated to major suppliers in
the world.

With effect from 1975-768 there are
no furteur imports of Vitamin C.
and with effect from 1978-77 there
are no imports of Tetracycline plann«
ed.

Indiag Technical Consultancy for
Sudanese Rallways

37. SHRI RAJDEO SINGH: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Sudan has sought
Indian techmical consultancy for
Sudanese Railways;

(b) if so, whether this technical
.consultancy is required n standardis-
ing their locomotives, wagons and
~coaches;

(¢) if so, the salient features

‘thereof; and

(d) whether any other country has
sought this type of services?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) and (c). Do not arise,

(@) Yes, by Tanzania, Ghana, Nige-
ria, Zaire, Iran and Syria.

Approvsl to Foreign Drug Firms for
increasing production

38 SHRI K. 8. CHAVDA: Will the
"‘Minister of CHEMICALS AND FER-
TILIZERS be pleaseg to state:

AUGUST 10, 1076  Written Anecwers

(a) bow muny foreign firmp with
more than 28 per cent foreign equity.
have obtained approval of Covern-
ment in their industrial licénce appH~
cations for installing capital goods
lor increasing production tapacity of
formulations during last three years;

{b) how many of them have instal-
led new machineries for formuletions
in unauthorised manner; and

(c) what action Government pro-
pose to take against such unauthoris.
ed expansion of production capa~
cities? ;

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHR! P. C.
SETHI): (a) 13 drug manufacturing
companies with more than 26 per cent
foreign equity were granted :ndustrial
licenceg for the manufacture of bulk
drugs and formulations based ibere-
upon and 6 such companies were
granted Ind. Lic. for formulations
during the period 1-4-73 to 31-3-78.
Licences are being issued for specific
production capacities and not in
terms of equipment and machinery.
Firmg are expected to install oquip-
ment and machinery for the licensed
production capacity. However no
specific sanction is required for the
purchase of indigenous capital goods,
but imported capital goods require
import lhicences. Such import licences
are only 1ssuad in ver:fication of the
industrial licences and findigenous
availability.

(b) and (¢). Some cases regarding
excess production over and above
Jicensed cuapacity have come to the
notice of the Hathi Committee as well
as the Government. The Hathu Com-
mittee has made recommendations to
regularise such casey which deserve
regularisation on merits. The matter
is receiving anctive consideration of the
Government,
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Rodistribution of Wagon Bullding
orders

39, SHRI SAMAR MUKHERJEE:
Wil the Minister of RAILWAYS be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the alle-
gation that the recent redistribution
of wagon building orders by the
Railway Ministry bas led to confu-
sion and lay-offs or forcible retire-
ment; and

¢(b) what action has been taken by
Government to stop the lay-offs and
forcible retirements?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Neither there
has been any redistribution of wagon
building orders by the Ministry of

Railways nor has any such allegation
been received.

{b) Does not arise,
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Manufacture of Formulations without
Industriaj Licence

41. SHRI SOMCHAND SOLANKI:
Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) whether SK.F., E. Merck, Sara-
bhai, Suhnd Caigy and Glaxo are
manufacturing number of formula~
tions without industrial licences and
Government's approvals, if so. facts
thereof;

(b) what action was taken by
Government against unauthorised
manufacture of Dolo Nurobion and
Eskalm; and

(c) whether these companies never
stopped the production of such items?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHR1 P. C.
SETHI): (a) to (c). No instance of
manufacture without industria] licence
or Government’s epproval by M/s
Sarabhai, M/g Suhrid QGeigy and
M/s Glaxo has come to the notice of
the Govt.

M/s E. Merck have been found tt
be manufacturing s formulation, Delo-
Neurobion, a combination of Analgin
and Vitamins B1, B6é and B12 without
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an industrial Yicence. An inter-
Ministerial Study Group examined
the case. The party has since applied
for grant of ap industrial licence for
this item to regularise this activity
which is under consideration.

As regards manufacture of Eskay-
cillin by M/s S, K. F., they were found
to be producing this formulation
based on bulk Ampicillin without
licence since September, 1973. The
case has been examined and it has
been decided that the production of
Eskaycillin Capsules so far made may
be regulariseg subjccet to the condition
that they will henceforth discontinue
the manufacture of Ampicillin For-
mulation. Action has been taken
accordingly. It has been confirmed
by Karnataka State Drug authorities
that this company has stopped manu-
facture of Eskaycillin.

Pressure gauges for domestic gas
Cylinders

42, SARDAR SWARAN SINGH
SOKHI: Will the Minister of PETRO-
LEUM be pleased to state:

(a) whether Government propose to
invite tenders from the intending
bidders for supply of pressure gauges
for domestic gas cylinders to check
the thermal of the gas;

(b) whether Government have
given directions to dealers to deliver
domestic gas cylinders showing the
weight of the cylinder; and

(c) what is the procedure for
checking the fllled gas cylinder to
find out whether it contains, the re-
quisite quantity or not?

‘THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI:) (a) No,
Sir. The question of fitting pressure
gauge to the Liguided Petroleum Gas
(cocking gus) cylinder hag been con-
sidereq buk it has not been found
suitable. This is because L.P.G. is in
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tha liguid phase inside the cylinder,
angd so long as any lguid {g 1ift in the
cylinder, the pressure will remain
more or less the same. Hence these
gausas cannot indicate variations in
the quantity of L.P.GG. containeq in the
cylinder,

(b)As per Packaged Commeodities
(Regulation) Order, 1975, the net
welight of gas contained in the L.P.G.
cyhinder is written on its neek label.
Further, the weight of the cylinder 1s
also indicated on the body of the
cylinder.

(c) It is possible to find out the
quantity of gas contained in the cylin-
der by weighing the cylinder first and
deducting the tare weight (i.e. weight
of the empty cylinder) therefrom.

Mail/Express trains on Howrah-
Delhi/New Delhi electric track

43. SHRI TRIDIB CHAUDHURI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the electrification of
the entire railway track from Howrah
to Delhi/New Delhi has been com-
pleted;

(b) if so, from wihich date it is
proposed to run passenger, mail and
express trains by electric traction
between Howrah and Delhi/New
Delhi; and

(¢) which of mail and express
traings would be run on electricity
between these two stations?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The electrifica-
tion of the tracks between Ghaziabad
and Dethi (Main Line) is yet to be
completed.

(b) and (c). After electrification of
the gection upto New Delhi, and f0l~
lowing Mail/Express trains have been
put on electric traction with effect
from 3-8-1978:
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86 Dnj8s Up Assam Mail
155 Upf1s6 Dn Tinsukia Mail
81 Up/82 Dn
A.C. Express.
103 Up/104 Dn |
161 Up/162 Dn Tatar epar Express.

Final Survey for Mangajore-Bombay
Railway Line

45. SHRI P. R. SHENOY: Will the
Minister of RAILWAYS be pleased to
gtate:

{(a) the stage at which the final
survey of Mangalore-Bombay railway
line stands; and

(b) whether the laying of this line
on the Western Coast of the country
has assumed greater importance In
view of the naval exercise of the
foreign countries in the Arabian Sea?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Surveys have al-
ready been completed for the cons-
truction of the proposed rail link
from Apta to Das¢gaon ang are in pro-
gress from Dasgaon to Mangalore. It
is also proposed to carry out Engineer-
mg-cum-traffic and financial apprai-
sal of Apta-Dasgaon rail link during
the cwrrent financial year. The pro-
posal for the rail link from Apta to
Mangalore has already been included
m the Iist of New rail links sent to
the Planning Commission, for being
taken up during the Fifth Five Year
Plan for the development of back-
ward areas, subject to additional
funds being made available by them.

(b) No.

Drug pricing scheme ia respect of
formulations

46. SHRI M. KATHAMUTHU: will

(a) whether the drug pricing
scheme suggested by the Hathi Com-
mittee was found unworkable re-
garding formulations; and

(b) it so, the reasons therefor?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) and (b). The recommen-
dations of the Hathi Committee on
the Pricing of drugs and pharmaceut:-
cals are under advanced stage of the
consideration of the Government and
a final decision is likely to be taken
shortly.

Proposal to extenil suburban train
facllities from Burdwan o Chitta-
ranjan

47. SHR1 KRISHNA CHANDRA
HALDER: Will the Minister of RATL-
WAYS be pleased to state whether
Government have any proposal to
extend the suburban train facilities
from Burdwan to Chittaranjan con-
necting Asansol-Raniganj in Eastern
Railway?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): No.

Karnataka Government propesal for
New Rail construction works

48. SHRI B. V. NAIK: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government of Karna-
taka has recently submitted a list of
a dozen new rail construction works
to the Railway Ministry for being
taken up;

(b) it so, what are those projects
and what is the total capital outlay
involved for all the projects; and
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(c) the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BDTA SINGH): (a) The State Gov-
ernment of Karnataka have been sub-
hlpitting proposals for certain new

nes

(b) and (c). The Government of
the State of XKarnataka have been
submutting the following proposals
whose present position is given
below:

(1) Hubli-Karwar (BG) 19129
kms. Const Rs. 348 crores

(2) Talguppa-Honavar (BG) 79.28
kms Cost Rs. 82 crores

(3) Rayadurg-Chitradurg (MG)
94.65 kms. Cost Rs. 642 crores

Surveys have been completed and
examination of the survey reports has
revealed that the lines are not remu-
nerative and are not likely to attract
sufficient traffic. It has, therefore,
been decided not to pursye these pro-
posals at present.

(4) Kottur-Harihar (MG) 118.77
kms. Cost Rs, 8.13 crores.

Surveys have been completed and
the reports are under examination.
A decision will be taken after the
examination is completed?

(5) Chamarajanagar-Satyamang
alam (MG).

Earlier survey reports for this line
upto Coimbatore (length 162 kms.—
Cost Rs. 18 crores) have revealed that
the line is financially not viable.
There is, therefore, no proposal for
taking up this project at present.

(8) Bellary—Gulbarga via Sirgu-
guppa, Sindhanoor, Lingaesa-,

AUGUST 10, 1976

Written Answers 78

gur, Sholapur and Surpur-—
300 kms. Cost Rs. $9.00 croves

(7) Miraj—Gulbarga 2w Bifapur
275 kms Cost Rs. 36.00 crores

(8) Kudchi—Raichur
Cost Rs. 42 croreg

315 kms.

Due to paucity of funds and in the
abscnce of any major development
inducti:al or otherwise, it will not be
possible to undertake construction of
the proposed lines at present.

In addition to the above mentioned
proposals, the following new rail line
projects have already been approved
in thp State of Karanataka and they
are in progress-

(1) Hassan-Mangalore (MG)—
Length 189 kms Cost Rs. 42
Crores.

(u) Tornagallu-Mudukulapenta
(BG) Length 24 kms. Cost
Rs 3.30 crores

Reluction inm Crude Oil imported by
Burmah Shell and Caltex

49. SHRI YAMUNA PRASApD MAN-
DAL: Will the Minister of PETRO-
LEUM be pleased to state:

(a) whether there has been substan-
tial reduction in the crude oil brought
in by Burmah Shell and Caltex Com-
pamnies during 1975; and

(b) if so the reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a)
Yes, Sir.

(b) Within the limited foreign ex-
change availability for import of
crude, the major portion of India’s
crude oil requirements during 1975
was arranged in terms of contracts
entered into by the Indian Ofi Corpo-
ration with the Nationat Oil Com-~
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panies of Iran, Iraq, Saudi Arabia and
VAE. Supplies to Madras Refineries
‘Limited anq Hindustan Petroleum
Corporation Limited were covered in
terms of contracts with NIOC/AMO-
CO of Iran and EXXON rcspectively.
These factors led to a substantial
reduction in the crude oil brought in
by Burmah Shell and Caltex . during
1975, .

O&NGC Plan for massive oil search

50. SHR1 RAM PRAKASH: Will
the Minister of PETROLEUM be
pleased to state:

(a) whether the Oi: and Natural
Gas Commission has chalked out a
plan for a massive 0il search in the
country; and

(b) if so, the broad features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a)
and (b). The ONGC has chalked out
a fairly ambitioug plan for oil search
in the country. Its broad features
are:—

(i) to extend its exploration work
to almost all sedimentary
basins of India on land and
to the extent possible in off-
shore wherever possibility of
finding hydrocarbong on geo-
logical etc. considerations
exist;

(i) guick developrnent of the dis-
coveraed oilfields;

(iii) maximum utilisation of the
existing production wells; and

(iv) wider application of the
secondary recovery methods

Merger of Foreign Companies with
¥OC after Take over

51. SHRI P. NARASIMHA REDDY:
Will the Minister of PETROLEUM
be pleased to state:

(a) whether after the take-over of
the forejgn Oil Companies operating
in the country, Governmen: have
taken or intend taking steps to merge
them with the Indian Oil Company to
achieve efficiency and economy and
avoid costly and wastefu] over heads;
and

(b) if so, the broad features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a)
anq (b). After all the existing oil
companies have come into the public
sector, restructuring of the oil indus-
try may become necessary in grder to
cnsure optimum utilisation of the
existing facilities and to maintain a
high standard of service to the consu-~
mers. A final view would be taken
after the negotiations with Caltex and
Assam Oil Company are completed.

Finding of Oil near Bombay

52. SHRI K. MALLANNA: Will the
Minister of PETROLEUM be pleased
to state:

(a) whether oil has been found I
some more wells near Bombay; and

(b) whether prospects of striking
oil have brightened in this belt?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a)
and (b). Ofi has been found in a well
on' the ‘fault’ structure between the
Bombay High anq the Bassein fleld.
Indications of oll have also been ob-
tained in a structure southwest of
Bombay High. It is therefore regqson-
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able to expect that oll reserves exist
in areas to the East and South West
of Bombay High.

Use of Hindi in Railways jn Hindi
speaking States

53. SHRI M. S. PURTY: Will the
Minister of RAILWAYS be pleased
to state: whether any scheme for
encouraging use of Hindi in offi-
cial communication such as notices,
communiques and orders in Hindi
Speaking States i1s under considera-
tion of the Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): In accordance with
the Section 3(3) of the Official Langu-
age (Amendment) Act, 1967, use of
Hindi in addition to English in official
documents such as notices, communi-
ques, orders etc. is obligatory.

In order to encourage the staff to
do their work in Hindi, 8 number of
schemes have been introduced by the
Ministry of Railways. They are
“Hindi Essay and Elocution Competi-
tions”, “Hindi Noting and Drafung
Competitions”, “Cash Awards
Scheme”, “Inter-Railway Raj Bhasha
Shield”, and “Inter Divisional Raj
Bhagha Shield”. The “Hindi Essay
and [Elocution Competition” and
“Hindi Noting and Drafting Compe-
tetions” are organised st Divisional
as well as All India levels and win-
ners are awarded first, second and
third prizes of; Rs. 200, Rs. 130 and
Rs. 100 respectively. The other
competitors are given merit certifi-
cates, Besides, a scheme of granting
cagh awards to staff ang officers doing
maximum work through Hindi has
alap been introduced in railway officeg
Toended in Himdi speuking arens.
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Lowering of votiag age

54. SHRI D.B.CHANDRA GOWDA:
Wilt the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government have
obteined the views of State Govern-
ments regarding lowering of voting
age;

(b) if so, the salient features of the
response from each State; and

(¢) whether Government have taken
a decision in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. V. A
SEYID MUHAMAD): (a) The
view of w majority of the State
Governments/and Union Territory
Administrations in the matter have
been received

(b) A statement containing the gist
of replies received from the State
Governments and Union territory
Administrations is laid on the Tatle
of the Sabha. [Place ia Library. See
No. LT 10998/76].

(¢) No, Sir.

Standard contents of Railway Bed-
Rolls

55. SHRI R. P. YADAV;: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the standard contents
of the Railway bed-rolls differ from
one zonal railway to Other zonal rail-
way,;

(b) whether different traing are
having different contents of bed-rolls;
and

(¢) if sa, whether the charges are
ulso different?

*THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRS
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BUTA SINGH): (a) No. bed-rolls
supplied to different class of passen-
gers have been standardised. How-
ever certain items differ on some zonal
railways due to varying climatic con-
ditions.

(b) and (c). No. Contentg of bed-
rolls have been standardised accord-
ing to the class of travel and the
charges fixed per bed-roll also vary
accordingly.
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¥ wagy ofeg dd FoAy  FaET
& qrw aega w& fer w1 1972
W1 1973 & Twrw & 47 &1 & folr
ey gra wfagw siq GFY
X § 9T 1974 WX 1975 ¥ W
# o Afer arQ 3 A E

Ro WMo HaTOW Yy Wl
58. oY G¥W W TRYR : . W7

fafir, e st wonlt Wik AT Wo
ato AqrOH T WA WO W
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Fr

(%) = T3t gra wmr il
1 afen feamy & fr € wrdard
wr o€ §
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() ¥7 wAr ¥ fery TR
T T AR AT U g 7

fufa, = st wovaY wnd Sxr
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(7). &o Ro Ao waTUR YT FIA
siziz fatrze & Hav sfedi  =ar
wigxdt d ag 95 4@ fwar wqar §
fr 9 seq@y & wwar @ swr ofwar
e &1 E wqfy, fadww | gar
9747 3 B Fo o qarTR goz FIAY
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State/Union Territory without
Rallways

59. SHRI Y, ESWARA REDDY:
Will the Mnister of RAILWAYS be

pleased to state-

{#) whether there is any State or
Unfon territory in the country without
,'aﬂ‘srays;

b) i 50, the facts and reasons
aerefor; and
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(c) whether Government aré con.
sidering any proposal to provide rail-
way facilitles in these States/Union
territories in the near future?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c). A state-
ment is laid on the Table of the
Sabha |Placed in Library. See No.
LT-10099/76).

R ¥ whaTyy aw ey aft W
& frafer & fory oy KR qTEC
1 Sere

60. Yo WRATOQN 8Y :
w1 W waAl ag SAR A T F&
fw :

(%) ¥ nrow & fafyw &2t F
W =gl & famtor & Fodr wor wiw
HHTT ¥ FFT8 § TqR A RO
% OF 07 78 7757 ¥ Frmlor 77 weary
Wrmfuy § , WX

(@) afz g @ = 7 A F
grfens agam wife g g7 g A
gaAYr adara fafa mr & 7

W dwred # gowat (s v
feg) : (%) v &

() & =mgq & fo grfeas
gitfaifor oFf aratara w¥aw wafa
qC gt wrer ¢ fir AAR9T, 1976 AR
IqT T F1 W F G )

Ffran fmfw wey ool diw
wefedt & faeg o wf wrdamf

61. Tro wWelmmrrgw ofim :
sy fefe, wm st el vt o
g wary & gt «%t iy -
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(w) mr wowe ¥ owrlrer
sfretrrars sqrare sPenrd wikfom &
s Fratfor st & omex wwaT
w14 7 w0 a6y frawt s7 gews vy
& fay 2ffgsrr fmior @ oY
dr wmfaat ¥ fegz srdardy Y & ;
134

(@) uf gi, @1 acaewedt mew
ard war § ?

forzew

fafyr, = ofr vt wd sxem
§ gahlt (off dawm awT) (%)
g (7). TwifaerT o fdgara
3T AGT AR X WA AT T
fraasrh s qqt F fom @
& oGt gvw WY 2faem faair
w3 grAr Fwwfaqt & freg ww Al )
= |77 vofar & fafgaar soare
sqrei & foor WX ¥ R 5% g
a7 faqvy & e a7 § 4

FIGAT FT /TR

o cto—
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FRT FITF FY GIAT FVAT |
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LG L G ]

(3) faawer & falvwy dorr §

Eqfass Figsd w7 wiar
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(2) gfafsa qex ggrem &
ford srfagrT
4. Ro wrvm s fiyo (1) fagwer & fag da §T¥  9-6~1976

&rrare

HTT |

(2) swsgroifeat #Y fagfer &
fraai &1 sfrara £74T 1

(3) g=fafsa g=g wareom

(4) wa=x sararfeeaT o

(5) saagrfesar & fagg & fRaga
|qACAT |

(6) gquwar wqifacx ¥ ¥A
Fr s |

qEhr ¥ §o e g At qrzaz fafadz aa1 7o S0 Ho HRIEA ¥
faeg w9 {WiE, 1976 G491 28—7-76 %1 "I T CF 13 w1 & Ry oA
fa7 &1 a7 afur weg o1 Zfafasa faatardt & fasg wrei o swafrar

ST

Final Decigsion on KuttiPuram-Guruve
yoor Raill Link

62. SHRI C, JANARDHANAN: Will
the Minister of RAILWAYS be please-
ed to state:

(a) whether a decision has been
taken on the survey report of the
Kuttipuram-Guruvyoor rail link; and

(b) if s0, the particulars thereof
and by when the construction is likely
to be started?

(b) The survey report is under ex-
amination. A final decision will be
taken as soon as the examination of
the report 18 completed and would de-
pend upon the availability of re-
sources,

Construction of Rail Link between
Cochin ang Alleppy
83. SHRI C. JANARDHANAN: will

the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the survey of the Rail

MINISTRY OF RAILWAYS (SHRI link between Cochin and Alleppy Xas

BUTA SINGH): (a) No

been completed;
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(h) it so, the salient features of the
report received thereon; and

‘(c) if so, the salient features of the
said line is expected to be started
during the year 1976-77?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes. Field work
has been completed.

‘(b) and (c). Report is awaited
from the General Manager (Constn.)
Bangalore.

Supply of Kerosene Oil to Gujarat

65. SHRI P.M. MEHTA: Will the
Minister of PETROLEUM be pleased
to state :

(a) whether Gujarat State has been
facing acute shortage of kerosene oil
during the last three months;

{b) if so, what are the main reasons
for the short supply of keroseme oil to
the State;

(c) whether due to the recent cyc-
lonic storm, the Gujarat State had
asked for more supply of kerosene oil
but the Central Government had not
fulfilled their demand; and

(d) if so, what was the actual de-
mand of the State Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) No,
Sir.

(b) Does not arise.

(c) No demand for additional kero-
sene allocation due to cyclomic gtorm
was received from the Government of
Gujarat,

(d) Does not arise.

Ountlay for Oil Exploration in 1976-77

66. SHRI P. M. MEHTA:
SHRI K. MALLANNA:
Will the Minister of PETROLEUM
be pleased to state:

(a) whether an outlay of Rs 267
crorea for oil exploration and deve~
lopment hag been provided for
1976-77;

(b) whether out of this, Rs. 20
crores has been earmarked for set-
ting up two institutes in the country;
i? so, which are the States where
these institutes will be set up;

(c) whether the developments of
wells in Gujarat will also be under-
taken; and

(d) by what time India is confident
of being self-sufficient in o0il?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) Yes,
Sir;

(b) A provision of Rs. 2 crores only
has been earmarked during 1976-77,
for an Institute of Reservoir studies at
Ahmedabad in Gujarat and an Instiute
of Drilling Technology at Dehradun in
Uttar Pradesh.

(¢c) ONGC has been drilling deve-
lopment wells for producing crude oil
and gas in Gujarat for a long time and
this work is continuing,

(d) If ig difficult to predict this.

Cowt Decision on Reinstatement of
Railway Embioyees

67. SHRI RAMAVATAR SHASTRI:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of employees who
weére removed from service as a me-
sult of 1974 Raeilway Strike and who
have filed their cases in the different
HMigh Courts.
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(b) the number of employees who
had the court verdicts in their favour,
railway wise;

(¢) whether all such employees
have been taken back to duty; and

(d) if not, how many are yet to be
ifaken back and the reasons for not
implementing the decisions of the
Courts?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
BUTA SINGH):
(a) 918
() RaTevay No,
Eastern Railway . . . 14
North Eastern Railway . 1
Nhore'teast Frontier Railway 13
Southern Railway . . 4
South Fastern Railway . 88
Western Rallway . . . 72
Total . . . . 192

(¢) and (d). 102 employees were
taken back to duty, ¢cf whom 8 have
been placed under suspension for tak-
ing further action and 14 hiave again
been dismissed from service. The
judgments permitteq further action
being taken against these individuals.

In the case of 23 employees, appeals
have already been filed against the
judgments. The qguestion of flling
appeals in respect of the remaining
B7 employees is under active consi-
deration.

qarwa % fed wial € s
68. &\ WAr w™ ﬁﬁ{a: w1
R wafr I A ¥ g w3 e
(¥) ¥ aTEIx ¥ R4 R
T ¥ oy A EmrA ¥ W,
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Reduction in A.CC. First Class Fare

72. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of RAIL-
WAYS be pleased to state.

(a) whether due to reduction in the
fares of Rajdhan: Express Chair car,
the number of passengers for these
seats has increased; and

(b) if so, whether there is any pro-
posal to reduce the A.C.C, First class
fare to attract more passenger?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA. SINGH): (a) Yes.

(b) Alongwith A, C. Chair Car
fares, A. C. First Clacs fares have also
been reduced with effect from 1-5-1976.
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Swadeshi Drive on Railways

78. SHRI R. K. SINHA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether his Ministry had
launched g Swadeshi drive on the
Railways in August 1975 in pursuance

of the 20-Point Economic Programme;

and s

(b) the objects of this drive, where
was this put into operation and the
Tresults achieved?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI:
BUTA SINGH): (a) and (b). In
pursuance of the 20-Point Economiec
Programme, a vigorous Swadeshi
Drive was launched by the Miuistry
of Railways in August, 1975 to eli-
minate dependence on imports in the
three Production Units as well as on
the Zonal Railways who are import-
ing components for diesel and electric
locomotives and coaching stock. As a
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resull of this drive, it has been possi-
ble to take off from the import iist an
many as 181 items valued at Rs 5.17
crores per annum.

Introduction of Fast Trains

74. SHRI R. K. SINHA: Will -the
Minister of RAILWAYS be pleased to
state:

(a) the fast trains introduced this
year and the sections on which these
trains are running; and

(b) the salient features of the pro-
posal under consideration of Govern-
ment to introduce more fast trains in
the country and the sections on which
these trains are proposed to be run
and the extent of time saving in each
case?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH):

(@) T" ¢ following ror-suburbar fact trains have been introduced or their runs extended during

the yeor 10-5-76 and Upro 1-8-1976 i~

I. New trains introduced :—

Broad Gauge.

1. Howrah-Ahmedubad Express (weekly)

©

Puri- Renigurta Express.

® N oo bW

Bilaspur-Bhopal Chattisgarh Express.

Tatanagar-Amritsar Express ( 4 days in a week)

Bombay-Manmad Panchvati Express (triweekly).
Samastipur-Muzaffarpur Express (biweekly)

Bombay-Eranakulam/Mangalore-Jayanti Janta Express (biweckly)
Ahm~dabad-Voranasi Express (2 days in s week)

and between Ahm' dabad-Faizabad on § days a week.
9. Howrah-New Bongaigoan Janta Express (Biweekly)
10. Allahabad-Meerut city Sangam Express,

11.  Muri- Hatia Express (4 days 2 week).

13. Bombay-Vadodra Express.
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13. Howrh-Puri Jagannath Bxpress.
14. Nizamuddin Secundersbsd Jayanti Jansta Express (biweekly).
15. Dhenbad-Musaffarpur Express,

Moetre Gauge
1. Lucknow-Sitapur Diesel Car Expeess.

2. Jsipur-Merta Road Express.

3. Gorkhpur-Lucknow Shan-c-Avadh Express (triweekly).
4. Gorakhpur-Varanasi Purvanchal Express.

5. Nizamabad-Manmad Ellora Express.

6. Secunderabad-Tirupati/Bangalore Express.

7. N>w Bongaigaon-Murkongselek Arunachal Express,

8. Madurai-Bodinayakkanur Express.

9. Tirunelveli-Tiruchendur Express.

Narrow Gauge
1. Gondia-Jabalpur Express.

Liet of trains extended.
Tram numker Section on which extended
Broad Gauge

1. Madras-Delhi Janata Express . . Dethi-Jammu Tawi. ]

2. Madras-Tatanagar Express . . Tatanagar-Bokaro Stee] city,

3. Delhi-Samastipur biwcekly Jeynati Janata Samstipur-Mzaffarpur.
Express.

4. Secunderabad-Vijayawada Goleonda Ex-
press. . . . . . . Vijayawada-Guntur.

s. Bombsy-Punc Express. . . « Pune-Sholapur,

6. Howrah-Lucknow Express. Lucknow-Amritsar,

7. Kalka-Amntsar Mail . . . . Amritsar-Pathankot.

8. Delhi-Chandausi Express . . . Chandausi-Barejlly

9. Delhi-Lucknow Express . . . Lucknow-Varanasi.

Metre Gauge
1. Siliguri-Kesganj Vaishali Exp. . . Kasganj-Agra For.

2. Madras-Virudhunagar Janata Exp.
282 LS--85.

102
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(b) No 1217122 (triweekly) Tamil
Nadu Express train has been intro-
ducad between Madras and New Dealhi
from 7-8-1978 This tramn has only
four intermediate stoppages ang saves
about 8-8 hours' journey time between
these two stations

It is also proposed to run two pairsg
of fast Express traimns—ona between
Howrah and Tatanagar and the other
between Howrah ang Asansol from
15-8-1976

Thefts and Pilterage of Goods

75 SHRI P GANGA REDDY Will
the Minister of RAILWAYS be pleas-
ed to state

(a) the number of cases of theft and
value of goods pilfered on the Rail-
ways since 1st February, 1976, and

(b) steps proposed to curb such
activaties?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) 5672 cases of
theft/pilferage of booked consignment
were regisiered under Indian Pena)
Code and Railway Property (Unlaw-
ful Possession) Act during 1st Feb-
ruary, 1976 to 30th 'une 1876 and
goods (booked consignmert) worth
Rs. 2500,434/ was stolen/p.Hered

{b) The following steps have been
taken for prevention of cnime on
Railways —

1 Important goods trains are pemng
escorted by Armed RPF staff

2 Criminal intelligence 1s collected
by the CIB staff of the Divisons to
apprehend the criminals and to re-
cover the stolen property

3 Periodical vigorous drives are
conducted against the criminals and
recelvers of stolen property in coope
ration with State and Government

Police.
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£, Replacement checks by RPF siaff
have been started in the )é'lrdl

5 Action is taken to detain known
recelvers of stolen property and habi-
tual criminals under MISA and other
Acts through the State Police authori-
ties

6 More Dog squads are being rais-
ed for petroling on all vulnerable
yards and other installations

Oonstruction of Jakhapura Banspani
Rail Link in Orissa

76 SHRI ARJUN SETHI Will the
Mnister of RAILWAYS be pleased to
state

(a) whether final engineering-cumn-
traffic gurvey has been made i;n case
of Jakhapura-Banspam: rail lnk,
Onssa.

(b) if so, whether any work pro-
gramme has been undertaken for the
construction of the rail link, and

{c) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) to (o) Final
Location Survey for the construction
of this line hag recentlv been com-
pleted and the reports are under exa.
mination Provision of Rs. one crore
hag been made in the Budget for 1976~
77 for the construction of this Iine and
construction work will be taken up
shortly The programme for con-
struction of the lLine would depend
upon the availability of funds in future
years

Submission of Produciion Returms by
Foreign Drug Firms

77 SHRI BHALJIBHAI PARMAR'
Will the Mmnister of CHEMICALS
AND FERTILIZERS be pleased to
state.
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{8) how many foreign firms have
not yet sybmitted fo DGTD. their
production returns sbout ex-factory
vilue of production for bulk drugs
and formulations;

{b) since how long esch of these
firms have defaulted in submitting
the returng and whether returns, if
any submitted include production
item-wise or industrial licence-wise;
and b

(¢) whether some of the firms re-
fused to furnish ex-factory value of
ptodl;cﬁon and other detaily as per

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) to (¢). All the foreign
firms born an DGTD roll are sub-
mitting production return regularly
to DGTD. However, DGTD has in-
formed that one foreign firm which
was taken on the rolls of DGTD after
being granted a COB Licence in
November, 1873 had delayed submis-
sion of returns and DGTD had 1ssued
necessary notice on them.

Issue of Indusirial Licences to Foreign
Drug Firms

78. SHR] BHALJIBHAI PARMAR:
Will the Minister aof CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) how many industrial] licences
were issued to foreign drug manu-
facturing firms with more than 26
per cent foreign equity with a con-
dition that dilution of foreign equity
would be undertaken within a speci-
fied period; and

(b) in how many cases the com-
panies have neither diluted the for-
eign equity nor executed export
bond and complied with other con-
ditionsy

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P C

SETHI): (a) and (b). The reduction
in thls foreign equity holdings of

foreign drug manulacturing Arms is
effected by two policies of the Gov-
ernment: -

(A) By Section 29 of the Foreign
Exchange Regulation Act. Under this
Section druge and pharmaceuticals
appears in Appendix I and hence the
foreign companies are required to re-
duce their foreign eguity holdings to
74 per cent. The guestion of whether
the general FERA regulations should
be applied to the drug industry is
under the separate examination of the
Government and hence all FERA ap~
plication cases have been withheld
for the time being till final decision is
taken by Government on Hatbi Com-
mittee recommendations.

(B) By th Scheme of diluticn of
foreign equity announceg by the Gov—
ernment in February, 1872. This ap-
plies to companies having foreign
equity exceeding 51 per cent who are
applying for expansion based an ac}dxo
tional capital investment. The dilu—
tion formula is as follows:—

40% of the estimated  In the case of compa-
costof expansion .  nies with foreign hol-
P dings exceeding 75%

33-13%, . . do 60%,

but not exceeding
75%
25% do. do. 51
57 but not exceeding

60%,

A statement indicating particulars of
industrial licences granted dufing the
last three years indicating the position
regarding dilution and export obliga-
tion is laid on the Table of the House.
[Placed in Library. See No, LT-11000/
76].

Proposal to restructure OLl Industry
79. SHR1 P. M. MEHTA:

SHRI JAGANNATH MISHRAY
SHRI P. GANGADEB:
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SHR] 8. A. MURUGANAN-
THAM:

SHRI B. S. BHAURA:
SHR] D. K, PANDA:
SHRI VASANT SATHE:

SHRI JAMUNA PRASAD
MANDAL:

SHRI MOHINDER SINGR
GILL:

Will the Minister of PETROLEUM
be pleased to state:

(a) whether Governmest are consi-
dering certain measures to rastruc-
ture oil industry in the country;

(b) whether his Ministry has since
formulateq certain proposals in this
regard;

(c) if so, the salient features there-
of; and

(d) whether the o¢il companies
have also been consultedg in the mat-

ter, and if so, what are their reac-
tions?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) to
d). After all the existing oil com-
panies have come into the public sec-
tor, some restructuring of the oil com-
Panies may be come necessary in or-
der to derive optimum utilisation of
the existing facilities and to maintain
a high standard of service to the con-
sumers. Discussions have been in-
itiated with the oil companies. A
final view would be taken after the
negotiations with Csltex and Assam
Oil Company are completed.

dtmi wly ¥ FWwrA  erEE

80. Wt WiAWT NEww aneW : ;T
Wfwaw wa ag aAy N FU w7W
iw.
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Hypothecation MJMom of Patoa
.

84. BHRI RAMAVATAR SHASTRI:
SHRI ESWARA REDDY:
Will the Minister of RAILWAYS
be pleased to-state:
() whether Patnhy railway platform
had been hypethecatsit to taike a idan

from the Urban Cooperative Bank
and the value of the platform shown
is Rs, 7.5 lakhs; and

(b) it so, the facty thereof and
actiof{ taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) Does not arige.

Spudding of Wells by O&NGC

85. SHRI P. GANGADEB: wWwill
the Munister of PETROLEUM be plea-
sed to siate:

(a) whether the Oil and Natural
Gas Commission are planning spudd-
ing of large number -of wells in
different States of the country;

(b) if so, which are the States ear-
marked for this purpose; and

(c) what is the geological report
on the exploration of the deep sedi-
ments to fingd oil bearing regions in
Oriasa?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a)
Yes, Sir.

(b) Apart from continuing explora-
tory drilling in Assam, Gujarat, Naga-
land, J&K, Meghalaya, Tripura Raj-
asthan and West Bengal etc., the
ONGC has also plans to do explora-
tory drilung in Himachal Pradesh,
Uttar Pradesh and Andhra Pradesh.

‘(¢) No structure favourable for
accumulation of Hydro-carbons worth
testing by drilling has so far been
discovered in Orissa.

Negotiationg for Take-Over of Assam
Oil Company

86, SHRI P, GANGADEB:
8. A. MURUGANAN.
THAM:

[ SHRI B. S, BHAURA:
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Will the Minister of PETROLEUM
be pleased to state:

(a) whether any negotiations have
been going on for the take-over of
Indian assets of the Assam Oil Com-
pany operating in India;

(b) whether any inter Ministerial
Committee has been set up to ex-
pedite the taking aver of this Com-
pany; and

(c) if so, the progress achieved in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (u) and
(b). Yes, Sir.

(¢) 1t is not public interest to divulge
at this stage the progress and further
details,

Introduction of n-hann-.virn Shuttle
Service

87. SHR1 DHAMANKAR: Wil the
Minister of RAILWAYS be pleased to
state:

{a) whether the agriculturists and
social workers of Dahanu and ncigh-
bouring placeg on the Western Rail-
way have represented and urged
upon his Ministry to mtroduce Daha-
nuiVirar shuttle service to facilitate
speedy transporiation of their food
and agricultural products to Bombay;

(b) whether the representation has
been considered and necessity of
starting the shuttle gervice examin-
ed; and

(c) whether any decision has been
taken to start the shuttle service, if
80 when is it likely to be implement-
d? lL'

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) Yes
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{¢) A ghuttle irsin between Vicar
and Deshanu Road is proposed to be
introduced. The date for introduction
of this train will he decided and no-
tifled after restoration of through
communication on the Western Rail-
way which has been disrupted by the
recent floods and damage to the rail-
way line.

Amumummaoﬁu
Oil frem Existing Oil Fielfs

88. SHRI DHAMANKAR: Will the
Minister of PETROLEUM be pleased
to state what steps are being taken or
have been taken for working on the
problems relating to augmentation of
production of crude oil from existing
oil fields as also for carrying out appli-
ed research on various aspects of dri-
Uing tools and equipments?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): The
steps bemg taken to augment produc-
tion of crude oll from existing oil fields
include secondary recovery measures,
pressure maintenance and drilling of
more wells. The Oif and Natural Gas
Commisssion has manufactured some
workover rigs in its  workshop at
Baroda. B.HEL. has taken up the
manufacture of deep drilling rigs
Some categories of drilling bits and
casing pipes are also being manufac-
tured in India. The indigenous
manufacture of drill-pipes has also
been programmed

Completion of Bhatinda and Panipat
Fertilizerg Projects

89. SHRI DHAMANKAR: Wil the
Minister of CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) when are the Bhatinda and
Panipat Fertilizer Projects schedul-
ed to be completed ang commercial
production of Ammonia ang Ureg ex-
pected to commence;

(b) what ig the estimated cost ¢f
these two projects and how much
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foveign exchange i anticipated to be
saveq during a year from the produc-
tion of these projects; and

(¢) what stepg have been taken fer
the timely execution of these projects
end whether the services of any for-
eign consultants who have got rich
experience in the operation of fuel oil
based Ammonia plant have been re-
quisitioned for the purpose; if so, who
are the consultants and what are
their terms?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRY P.C.
SBTHI): (a) The Bhatinda project is
expected to be completed in October
1977 and commence commercial pro-
duction in January 1978 while the
Panipat project is expected to be com-
pleted in Aprii 1978 and commence
commercial production in July 1978,

(b) The cost of each project is esti-
mated at about Rs. 174 crores. At full
production level and at prevailing in-
ternational prices, the production of
urea by these two plantg will result in
a saving of foreign exchange of over
Rs, 120 crores,

(¢) NFL's engineering contractors
viz. Engineers India Limited a2 Gov-
ernment of India Undertaking and
Toyo Engineering Corporation of
Japan are, under their respective con-
tracts with NFL, bound to ensure
completion of the projects within the
stipulated time schedule; the contracts
also provide for substantial penalties
for failure to adhere to the agreed
time schedule. Progress of imple-~
mentation of the project is being
monitored by NFL as well as by the
Ministry to ensure that slippages are
avoided.

M/s. Engineers India Limited, who
are the Indian contractors for the two
projects, have entered into an agree-
ment for technical assistance with
M/s. Veba Chemie of West Germany
who have considerable exprience in
setting up and operating a fuel oil
based ammonia-urea plant. Under the
agresment, Veba Chemie will provided

technical consultancy services for the
design, erection and operation of both
the plants, specialist asgistance for
pre-commissioning and start up and
training for NFL and EIL technical
personnel. The consultancy agreement

involves the payment of about RS.50
lakhs.

Drilling Operationg in Baramura
and Subalsingpara

90. SHRI BIREN DUTTA: Will
the Minister of PETROLEUM be
pleased to state the progress so far
made in the drilling operations in
Baramura and Subalsingpara oil
wells in Tripura?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): Dril-
ling anq testing of one well in Bara-
mura area hgs been completed.
Presence of gag in commercial quan-
tity has been indicated in this well
Drilling of a wel] each ijn Baramu:a
and Subalsingpara 15 currently n
progress. As on 4th August, 1976
the wells have been drilled to 1046
and 2371 metres respectively.

Autematic warning system in
Western Raflway

81. SHRI RAJA KULKARNI: Wil
the Minister of RAILWAYS b, pleased
to state the progress made in the
project of installation of automatic
warning system for Western Railway
in Bombay as a part of optimisation
of local train services?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): The Survey Report
and project estimate js under finaji-
sation.
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Laying of Pipeline from Moran to
. Gaithay

82. SHRI BISWANARAYAN SHAS.
TRL: Will the Minister of PETRO-
LEUM be pleased to state:

(a) whether work ig in progress for
laying another pipeline from Moran
to Gauhati for pumping the crude;

{b) what is the total estimated cost
and when is it going to be completed;
and

(c) in case the answer to part (a)
above be in the negative, how do Go-
vernment propose to carry the addi-
tional crude from the oil field area
to the refineries in Gauhati amd be-

yond?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) Oil
India Limiteq is at present, engaged
in laying a 212 Kms. 16” diameter
loop Pipelines for transportation of
crude from Jorhat to Bongaigaon in
Assam.

(b) The total estimated cost is
Rs. 38 crores. The target date for
completion is April, 1977.

{¢) Does not arise,

Rail Heads for States and Union ter-
ritories in Eastern region

93. SHR1 BISWANARAYAN SHAS-
TRI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the survey for provid-
ing Rail heads to the States and the
Unjon Territories in the Bastern Re-
glon has been completed and the pro-
ject report prepared; and

(b} if so, the salient features there-
of? ' B

THE DEPUTY MINISTER IN
MINISTRY OF RAILWAYS (b’%
BUTA SINGH): (a) and (b). Has-
tern Region consists of the Stutes of
Orissa, West Bengal and Bihar which
are glready connected by rail lnks.
Perhaps the intention of the Hou'ble
Member is to obtain information in
respect of the Stateg in the North
Eastern Region A statement indi-
cating the position is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT~11001/76].

Report of one man commission for
improving the Health Sérvices

84. SHRI NARSINGH NARAIN
PANDEY: Will the Mnister of
RAILWAYS be pleaseq to state:

(a) whether one man Commission
under the Chairmanship of Dr, D. N.
Sharma, Ex-Director, Public Health
Services, U.P. was appainted by the
Railways for the purposes of improv-
ing the health serviceg and their re-
organisation in the Railways;

(b) whether itg report wag submit-
ted in the last week of June; and

(¢) if so, the main recommendations
thereof and the action taken there-
on, if any?

THE DEPUTY MINISTEB IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes,

(b) Yes.

(¢) The main recommendations jn-
clude:

(1) Better health facilitiey ut the
health unit level.

(2) Better casualty gervice and
suggestiong to improve utilisation of
hospital services.

(8) Suggestiong to improve Public
Health and sanitation work on rail-
way stations and colonies.

(4) Better promotional prospeets

for medical and pars-mediéal ' em-~
ployees.
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($) Developing apecialist gervices at
selocted hospitals.

(6) Suggestions for bettar health

administration at places of confluence
of two or more zonal Railways.

(7) Raising of retiring age for
doctors, who are necessarily recruited
late due to long course of study, qua-
lifications and experience, to 60 years
as most of them do not qualify for
full pension.

The recommendations are under
consideration,

Reorganisation of Fertilisers Ltd. in
varions places

95. SHRI NARSINGH NARAIN
PANDEY: Will the Mimster of
CHEMICALS AND FERTILIZERS be
Pleased to state:

(a) whether Government are thin-
king to reorganise the Fertilisers Li-
mited in various zones and sectors, if
so, the reasons therefor;

(b) whether any exercise in this
respect was made by any Departmen-
tal Coramittee and if so, the findings
thereof; and

(c? whether Government are also
considering about its after-effects on
the services before taking this step?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) to (¢). The proposal
for the reorganisation of the Fertilizer
Corporation of India was under the
consideration of Government. But a
rethinking on the subject s also
under progress. The final decision is
yet to be taken after weighing all the
pros and cons of the matter.

Frosh Selsmic §urvey of srea East of
Nahorkatya Fielg

96. SHRI M. RAM GOPAL RED-

DY: Will the Minister ¢ PETRO-
LEUM be pleased to state;

(a) whether the Ofl and Natural
Gas Commission proposes ‘to conduct
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a fresh seismie survey of the area
east of Nahorkatya field; and

(b) it so, the factg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUNM (SHRI
ZIAUR RAHMAN ANSARI): (a)
No, 8ir.

(b) Does not arise,

Raill link for Udhampur Town

97. SHRI B. S BHAURA: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether a survey has already
been completed to provide a railway
link for Udhampur town from Pathan-
kot or Jammu; and

(b) if so, the broad feature there-
of and by when the construction work
on thisg line is expected to be started?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRL
BUTA SINGH): (a) Yes.

(b) The Reconnaissance Engineer-
ing-cum-Trafflc Survey for the exten-
sion of a BG railway hine from Jammu
Tawi to Udhampur carried out during
1873-74 revealed that the project hav-
ing a length of 56 kms. would cost
Rs. 40.48 crores at the price level of
1973-74 and was not found to be
viable on financial considerations (re-
turn being 0.5 per cent in the 6th and
11th year of opening of the line),
Due to unremuneralive nature of the
project and the very lIimited availa-
bility of resources, it is not proposed
to take up the project at present.

Marketing of spuriong lubricants in
Delhi

98, SHRI HARI SINGH:
SHRI SARJOO PANDEY:

Will the Minister of PETROLEUM
be pleased to state:

(a) whether the Managing Director
of Indian Oil Corporation’s Market.
ing Division hag recently given warn-
ing against the marketing of spurious
lubricanty in Delhi;

{b) it so, the facty thereof; and
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(e) steps, Government propose to
iake to check the sale of spurious
dubricants in the markets of Delhi?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a)
ang (b). Indian Oil Corporation re-
gularly holds meetings with major
consumers for sorting out mutual pro-
blems. In a conference of the steel
plant officials organised by IOC on
10th July, 1976, the Managing Direc-
for of 10C's Marketing Division had
commented on the supply of spurious
lubricants 1n the market. He had ex-.
pressed his fear that such products
without research back-up and quality
standards may turn qut to be costlier
$o the consumer in the long run.

(c) Government have initiated fol-
low up action on the measures recom-
mended by an expert panel set up by
the Government to look into the pro-
blem of adulteration/misuse of lubri-
cants and suggest comprehensive mea-
sures to prevent adulteration. Sepa-
rately Government have issued a
scheme of discipline in regard to dis-
tribution of lubricants which is re-
quired to be implemented by all the
major oil companies. Oil companies
have been directed to mount deter-
mined and energetic effort by way of
repetitlve surprise checks on their re-
tail cutlets/agents with a view to
eradicate such practices as misuse/
adulterafion. The o0il companies have
also bien asked to increasingly take
up direct sales to consumers,

Dacoity on Agra Lucknow Express

99. SHRI HARI SINGH' Will the
Minister of RAILWAYS be pleased to
state:

{a) whether some passengers of the
Lucknow bound Agra-Lucknow Ex-
press irere robbed and a passenger
was killed by dacoits near Xaim
‘Ganj station on 26th June, 1076; and
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(b) if so, what fresh steps Govern.
ment propose to take to check crim-
eg in trains?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes, on the
night of 25/26th June, 1978 3 armed
migcreants robbed passengers travel-
ling in 2nd class coach of 14 Dn.
Agra-Lucknow Express between Ganj-
dundwara and Kaim. Ganj railway
stations of North.Eastern TRailway.
One passenger who = refused to part
with his golden ring was attacked
with a knife causing him serious in-
juries as a result of which he died.

(b) (i) Two persons have been
arrested on 23rd July, 1976.

(i1) At the request of the Uttar
Pradesh administration, the Govern-
ment Railway Police strength has
been supplemented by placing sub
unitg of the Railway Protection Spe-
ci1al Force under therr command to
enable a larger number of trains to
be escorted.

(iii) Armed Police escorts are pro-
vided in night passenger trains by the
Government for Security of passen-
gers and to check the incidence of
murder and loot in passenger trains.
Checks are conducted by supervisory
officials to keep the escorts alert.

1.0.C. Programme to curtail consump-
tion of Petirolemm

100. SHRI HARI SINGH:
SHRI R. S. PANDEY:

Will the Minister o2 PETROLEUM
be pleased to state:

(a) whether the Indian Oil Corpo-
ration has recently drawn up a mul.
ti-faced programme to bring about
5 per cent curtailment in the con-
sumption of petroleum in the country;
and

(b) if so, the broad features of the
programme?
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. THE DEPUTY MMNISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANMSARI): (a) The
Coordination Committee for Conserva-
tion of Petroleum Products, set up un-
der the Oil Industry Development
Board, hag formed & Petroleum Conser-
vation Action Group under the chair-
manship of Chairman, Indian Oil Cor-
poration Ltd. This Group, with the
help of a fund of Ra. 3.6 crores made
available by the Oil Industry Develop~
ment Board has drawn up a multi-
faced programme aimed at curtail-
ment of consumption of petroleum
products by ensuring more efficient
utilisation of petroleum products in
selected fields.

(b) The board features of the pro-
gramme drawn up by the Petroleum
Conservation Action Group for the
conservation and curtailment of con-
sumption of petroleum products in
selected fleldg are:

(i) Monitoring the programme of
Implementation of the fue]l effi-
ciency recommendations made earlier
)} 1974 and 1975 by the team (con-
sisting of representatives of Direc-
torate General of Technical Deve-
lopment, Indiar Oil Corporation and
National Productivity Council) in
respect of 309 industrial units end
for improving the quality and
design of fuel combustion equip-
ments and recording instruments
with assistance from the manu-
facturers of these items.

(ii) Teking up fresh field studies
to cover mnew industrial units and
industry in respect of Furance Oil
and other petroleum productsg like
Bigh Speed and Light Diesel Oils,
Kerosene, Lubricants, and Liguified
Petroleum Gas more efficient utilisa-
ion of the same,

(iif) Research and Development
activities for improving the efficiency
of burners, kerosene staves, diesel
engines, etc.

(iv) Standardisetion of Furnaces,
Kilns, eic, to bring down muiltiplicity

in shape, size, design etc., which lead
to wasteful consumption of fuel.

(v) Dmparting practical training in
fuel efficiency and conservation
measures fo plant executives, super-
visors and operators of trucks and
public transports and maintenanace
stafl etc.,, and also training young
engineering graduates in fuel effi-
ciency science for ultimate absorp-
tion in industry/oil industry/re-
search centres.

(vl) Dissemination of technical in-
formation through manuals, news-
letters, documentary filmg etc.
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Concentration of Economic FPower

102 SHR1 SOMNATH CHATTER-
JEE- Wil the Mimister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

() whether it has been alleged that
concentration of economic power in
the hands of the large industrial
houses in the private sector 18 growing
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veuramrymm-plteaﬂhcm
tion of MRTP Aet; and

(b) i# %o, the facls thereof snd
action taken with regard thereto?

THE DEPUTY MINISTER IN THE
MINISRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA)‘ (a) and (b). The
Question appearstorefertoa general
misapprehension that the  assets,
of large industrial houses have been
growing depite the regulatory provi.
sijons contained in the MR.T.P Act
i1t may be clarified that the objective
of the MRT.P. Act 18 not to prevent
the growth of undertakings reg:istered
under the Act as such, but is hmiled
to ensuring that concentration of eco-
nomic power to the common detriment
ig avorded It is only such of the pro-
posals from large industrial houses
for substantial expension, as well as
for setiing up new undertakings, as
re 1n accordance with the industrial
licensing policy that have been appro
ved by the Government taking into
account the matters to be considered
under section 28 of the MRTP Act
and also generally the interest of the
country Such approvals may nor-
mally be expected %o result in some
growth of asseis

Supply of kerosene oil to States

103 SHRI SOMNATH CHATTER-
JEE Will the Minister of PETROL-
EUM be pleaseq to state

(a) the quantity of kerosene ol
supplied to each State, during 1974,
1975 and in the 6 months of 1976,

(b) demand for kerosene in esch
State during the same periods,

(c) controlled price of kerosene as -
n 1973 and June 1876 and '

{d) what steps if any, are bemng
taken to enhance supply of kerosene
to the States and also to reduce ijis

Price?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRL
ZIAUR RAMMAN ANSARI): (s) and
(b): The required information is given
in the Statement laid on the Table

the Houge. [Placed in Library.
ee No. LT-11002/78].

(c) The basic ceilling selling prices
of Kerosene Ofl at oil companies’ sto-
rage point ex-Bombay as on 1-1-1973
and 1.6-1976 are given below:—

Date Price Ex- (Rs./Kilo

Bombay litre)
(exclusive
of sales tax,
local
taxes.)
1-1-1973. Rs. s40-s1
1-6-1976 Rs. 108424

‘The above prices were fixed by the
Central Government. The actual re-
tail prices of Kerosene are fixed by
the State Govenments/Union Territory
Authornities concerned under the Kero-
sene (Fixation of Ceilling Prices) Or.
der, 1970.

(d) Following 1the oil crisis, cuts
were made in the allocation of Kero-
sene Oil to the States and Union
Territories. However, the cuts were
relaxed from November, 1974. The
policy of relaxed allocations has been
followed throughout 1975 and during
current year, with special emphasis on
mmproving availability in rural areas.
Demands for Kerosene received from
different  States/Union Territories
have been met adeqguately and no
serious shortage of Kerosene has been
reported in any area. Requests for
additional allocation of Kerosene on
special occasions, received from State
Governments and Union Territory
Administrations were considered and
additional allocations made wherever
necessary. The steep increase in the
price of crude oil has made increases
in the prices of petroleum products,

including Kerosene, ineviable, Even
though the price of crude has gone
up about flve fold since 1973, the
ceilling selling price of Kerosene has
been kept at a low lavel,

ang production of drugs
in India during 197475

104. SHRI SOMNATH CHATTER-
JRE: Will the Minister of CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) total value of drugs consumed
in Irdia and respective shares of im-
port and indigenous production in
this total during the years 1974 and
1975;

(b) total value of drugs produced
by foreign drug firms operating in
India during the years 1974 and 1975;

(c) total value of drugs produced
by public sector drug firmg during the
years 1874 and 1975 and steps tsken or
are being taken to improve therr
working conditions; and

(d) hcensed capacity, installed
capacity and actual production of vach
anti-biotic drug by each Public Sec-
tor firm during the years 1974 and
18752

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI). (a) It hag been estimated
that the total output of formulations
during the years 1974 and 1975 had
been of the order of Rs. 400 crores ang
460 crores respectively. These formu-
lation have been produced from ime,
ported and indigenous bulk drug. In-
formation about the quantum of im-
ported and indigenous bulk drug con-
sumed is being collecteq and wili be
laid on the Table of the House as
soon ag possible.

(b) Information is being collected and
will be laid on the Table of the House.

fc) The sales turn.over of drugs
produced by Hindustan Antibiotics
Limited during the yearg 1974-75 and
1976-76 was Rs, 6.63 croreg and Rs.
9.45 crores respectively. Severa}l time
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bound measures have been taken to
enhance production and productivity.
The company has introduced anp new
high yeilding Streptomycin Strain ang
carried out necessary adjustments in
the process whereby it hss been possi-
ble to successfully establish this strain
ang technology in the plant, easuring
uninterrupted production and utiliz-
ing of capacity, Similarly, the com-
pany hag entered into an agreement
with M/S Toyo Jozo Co. Limited of
Japan in Jenuary, 1876 for procure-
ment of § new high yielding strain
and technology for Penicillinn  The
technical experts of the Japanese Col-
laborators have been working at
H.A L. since April, 1976 and the initial
results are extremely promising.

The sales turnover of drugs pro-
duced by IDPL during 1974-75 and
1975-76 has been Rs. 45.84 crores and
Rs. 58.69 crores respectively. IDPL has
been maintaining a growth rate of
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steps have been/are being taken to in-
crease production and to improve the
working of different units of the
undertaking.

(1) Efforts are being made to pro.
cure improved straing and lalest te-
chnology from abroad.

(2) Emphasis is being laig on
R&D activities to make vigorous -
efforts for improvement of bvechno-
logy, import substitution ang deve-
:lomn'ant of technology for new pro-

ucts.

(3) Many new products are being
introduced.

ration-~
is being

(4) Improvement and
alisation of equipment
done,

(d) A statement showing licensed
capacity, installed capacity and actual
production of antibiotics drugs by
HAL and IDPL during the years

more than 30 per cent. Following 1974-75 and 1975-76 is attached.
Statement
SL Product Lacenced Capacity Annual Instalied Actual Production
No. Capacity —
1974-75 1975-76
X 2 3 4 5 6
IDPL
1. Potassium Penicilin 32,200 4130° 58 12471
(Saleable)
2. Sodmum Penicilin 18,600 53,000 37323° 52 20370
3. Procaine Penicillin- 51,150 52,000 17852° 42 10403
4. Streptomycin Sulphate 61,200 85,000 45606+ 72 43646
§. ‘Tetracycline:
(i) Hydrochloride 25,000 12,500 68248 29 21756
(ii) Pure Base 23,280 10,300 7265 52 4163
6. Oxy-Tetracycliae 23,250 25,000 41461°65 27321
7. Nystatin - 9,300 46,800 Nil. 963
8, Griscofulvin . 5,580 — 135°4S Nil
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HAL

I Penicillin Bulk -

84 MMU

84 MMU  62'83 MMU 6478 MMU

2 Streptomycin Bulk 80—90 Tonnes 80—9o Tonnes  63-37 Tonnes 61°79 Tonnes

3 Hamycin Bulk - 250 Kgs
4 Neomyc n Sulphate 2000 Kgs
s Ampicillin Bulk - s Tonnes

250 Kgs 0279 Kgs Nil
soc Kgs Nt Nu:l
s Tonnes 195 Kge 439 Kgs.

Tropical Metre Gauge Raillways

105. SHRI H. N. MUKHERJEE: Will
the Minister of RAILWAYS he pleas-
ed to state: .

(a) whether India has been asked
to prepare a report on tropical metre
gauge railways world over; and

(b) if so, the salient features there-
of?
THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) Indian Railways in their capacity
as a member of the Group on “Trop-
ical Metre Gauge Railways” set up
by the Internationai Union of Rail-
ways for Sharing of Railway Knowl-
edge, have been asked by the Group
to prepare & report on techmical com-
patibility of Metre Gauge Railways
in Asia, Africa and South America.

The object is to explore technical
feasibility of the movement of inter-
national traffic and to standardise eq-
uipment on intercontinental basis.

1282 1L8-—8.

Cases in High Courts

106. SHRI R. N. BARMAN: Wil] the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleaseg to
state;

(a) the present number of cases
pending in High Courts in the country;

(b) whether steps have been taken
to liquidate the arrears; and

(c) whether Government are con.

sidering structural changes ig our
legal system whereby such accumula-
tions do not recur and fighting cases
in High Courts and Supreme Court
does not become the prerogative of
the rich only?
THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) A statement
is attached.

(b) and (c). Proposed constitutional
changes will have their impact on the
workloag of the High Courts. The
recommendations of tbhe High Court
Arrears Committee Lave been cem-
manded to the State Governments and
the High Courts.
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STATEMENT

1 Allababad High Court . . .
2. Andhra Pradesh High Court . .
3. Bombav High Court . . .
4. Calcutta High Court . . .

s. Dzl H gh Court . . .
6. Gauhati High Court . .

7. Guwarat High Court . . .
£. JTlimachal Prad:sh High Court

9 Jammu & Kastmer .

10. Karnataka Higl. Court .

11 Kerala High Court

12 Madbya Pradesh High Court. .
13 Madras High Court . . .
14. Onssa High Court

15. Pama High Court . . .
16. Purjab & Haryana Higt Court

17. Rajasthan High Court .

18. Sikkim High Court .

Menace of Train Dacoities

107 SHRI R N BARMAN Wil the
Minuster of RAILWAYS be pleased to
state

(a) whether despite an alround pro-
gress made by the Railways, the
menace of train dacoities has not been
tackled so far successfully,

(b) if so, the number or tramn dacoi-
ties during the last one year; and

(c) whether the travelling armed
pohice escorts have the orders to shoot
dacoits to death and if so, on how
many occasions the dacoits were
Xilled?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SIGH). (a) The incidence of
tram dacoities is showing a downward
treng as a result of preventive meas-
wres adopteg by the State Police au-
thorities.

. . 108,017 as oh  31-12-7§
19,837 as on 30-6-76

47,985 a8 on 3I-12-7§

. 76,787 as on 30-6-76

. . 23,364 as on 30-6-76
. 6,472 as on 30-6-76

. 13,178 as on 30-6-76
3,287 as on 31-12-78

2,908 as on 31-12-7§

. 16,175 as on 31-12-7§

. 44,056 as on 30-6-76
30,380 as on 30-6-76

. 41,627 as or 30-6-76

. . 6,362 as on 30-6-76
. . 25,610 as on 31-13-75
. . 32,405 as on 31-12-78
. . 15,271 as on 30-6-76
. . 25 as on  30-6-76

((b) 85 cases of train dacoitieg occ-
urred from 1-7-75 to 30-6-76 on all
Railways,

(¢) Under provisions of the Law armed
pohoa escorts can only open fire in the
exercise of the mght of private
defence. No dacoit was however,
killed by the Police escorts during the
last one year.

Broad Gauge Rail Link beftween
Anand and Bhaveagar

108 SHRI DD DESAI Will the
Mimster of RAILWAYS be pleased
to state

(a) whether Railway Board is con-
sidening any plan for a broad gauge
raill Iink between Anand and Bhave
nagar; and

(b) if so, the progress thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). Final
focation engineering-cum-traffic sur-
veys are in progress for the construc-
tion of & new BG railway line from
Bhavnagar to Tarapore, a station on
Anapd-Cambay BG section of the
Westexn Railway. The Surveys are
expected to be completed by the end
of October, 1876. The proposal will be
further considered after results of the
surveys are known, and depending
upon the availability of adequate
funds.

Reweighment of Coal Wagons

108. SHR1 D.D. DESAI: Will the
Minister o2 RAILWAYS be pleased to
state:

(a) whether there was a demand
from the Gujarat Chamber of Com.
merce and Industry and Gujarat in-
dustrialists that there should be
reweighment of coal wagons at desti-
nation; and

(b) if so, what steps have been
taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS SHRI
BUTA SINGH): (a) Yes. Such a
demand was made by Gujarat Cham-
ber of Commerce and Industry, Ahe-
medabad in a meeting held with the
General Manager of Western Railway
on 22-3-1976.

{b) Necessary instruciions have
been 1ssued by Western Railway to
allow delivery of coal consignments
on reweighment at destination on
merits of each case where shortage
is suspected,

Enhancement of Royally on Crude
produceqd in Gujarat

110, SHR1 D.D. DESAI: Will the
Minister of PETROLEUM be pleased
to state:

(a) whether a final-decigion on the
cnhancement .of royalty on crude oil
to Gujarat has been taken; and

{h) if so, the facts thereof?

THE DEPUTY MINIISTER IN THE
MINISTRY OF PETROLEUM (SHRX
ZIAUR RAHMAN ANSARI): (a) ang
(b). The matter is still under consi-
deration.

Licence for production of P.V.C,

by LPCL,

111. SHRI D. D. DESAI: Will the
Minister of PETROLEUM be pleased fo
state:

(a) whether Indian Petro-Chemical
Limited is proposed to be licensed for
production of PVC; and

(b) if so, the broad features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) and
(b). The matter will be considered at
the appropriate time.

Flow of Passenger and Goods Trafic
on India-Pakistan Rali Service
112. SHRI N. K. SANGHI: Will the

Minister of RAILWAYS be pleased to

state:

(a) the flow of passenger and goods
traffic that has been recorded so far
in the rail services between India and
Pakistan; and

(b) whether Government have
under consideration any proposal for
having a single ticket issued upto
destination and whether any difficul-
ties are being encountered?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) During the period
from 22.7-76 to 2-8-76 the flow of pas-
senger traffic between India and Pakis-
tan has been as under:—

No. of Passengers
1. From India to Pakistan 1003
2. From Pakistan to India 845

No goods traffic has moved so far.

(b) There is no proposal for issuing
single through tickets between the two
countries. Under the present system
no financial adjustment is involved bet-
ween the two countrieg in respect of
Goods ang, Passenger booking and no
difficulty is being experienced in con-
tinuing the current practice.
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Commercial Exploifation of Crmile
from Bombay High

113. SHRI N. K. SANGHI:
SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of PETROLEUM
be pleased to state:

(a) the broad features about the
Quality and quantity of crude from
Bombay High that will be marketed
during the next six months; and

(b) whether in addition to ecrude,
lot of gas is also available from this
source and if so, how is it being uti-
lised?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a)
Bombay High crude is of high quality
with API gravity of 38.1 to 38.4 and
has 60 per cent light and middle dis-
tilates. It is free from sulphur.
During the next 6 months ahout 0.5
million tonnes of crude oil is expected
to be produced and marketed from
Bombay High Court.

(b) The present potential for produc.
tion of associateg gas is about 1,50,000
cubjc metres per day. Some quanti-
ty of it is utilised offshore for genera-
ting power for the production platform
operations and the rest flared.

Railwayg surplus for developmental
activitieg

1i4. SHRI N. K. SANGHI: Will the
Minister of RAILWAYS be pleased to
state:

{a) whether Government have
assesped the surplus that will be
ereated for the Railways for 1976.77;

(b) if so, the broad features thereof;

(¢) whether the gurplus would be
adequate enough to undertske deve-
Jopmentsl activities and if not, the
steps Government propose to take to
better the financial position of the
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Railways for their working and deve~
lopment?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYE (SHRL
BUTA SINGH): (a) to (c). The
Railway Budget for 1876-77 approved
by the Parliament in March, 1978,
envisages a surplus of Rs, 8.98 crores.
This surplus is not adequate to fully
finance the estimated expenditare of
Rs. 17.50 crored chargeable to Deve-
lopment Fund in 1976-77. The bal-
ance requirement of funds would be
met by obtaining a loan from Gen-
eral Revenues as anticipated in the
Budget. Earnmgs during the 1st
three months of the current year
show a satisfactory trend but it is too
early to assess precisely the financial
results for the year, Steps are conti-
nuously beiwng taken to increase earm-~
ings and to contro] expenditure s0
as to improve the financial pomition
of the Radlways.

Decline in production of Hostalew

115. SHRI VAYALAR RAVI: Wil
the Minister of PETROLEUM be
pleased to state:

(a) whether the production of Hos.
talen, a high density polyethylene, has
gone down in the country;

(b) if so, what are the reasong and
facts thereof; and

(c) the steps taken to increase its
production?

The DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) The
production of HDPE in 1878 was
lower by about 1,600 tonnes compared
to 1974, Production during first half
of 1978 is lower, on prorata basis,
than full year production in 1978,

{b) The reasons for lower produce
tion are
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) lower evailabliity of rew
muterial ethylene; and

(4{) power cuts imposed by the
State of Maharashtra,

(c) Steps have been taken to aug-
ment availebility of HDPE by im-
porte

‘Non-Avaliabllity of Hostalen

116. SHRI VAYALAR RAVI. Will
the Minister of PETROLEUM be
pleased to state:

{a) whether Government are aware
that Hostalen, a high density polye-
thylene is not available to the small
scale manufacturers;

(b) whether the same i: available
in blackmarket; and

(c) if so, the steps being taken for
jts proper distiibution at reasonable
price?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI). (a) to
(¢). Shortages of high density polye-
thylene have been reported to the
Government by the consumers using
this as raw material. To alleviate the
shortage situation of this item the
Government has issued a public
notice in June, 1976 liberalizing the
import of the same. This measure
would also solve the question of dis-
tmbution, 8s the actual users would
directly he able to effect the imports
through leiters of authority, Guide-
Imes for allocation of locally pro-

duced Hostalen (HDPE) to con-
sumers have also been issued to the
producer of HDPE.

Capacity Utilimation by Units of Fer-
tilizer Corporation of Iadia

117. SHR1 S, R, DAMANI: Will the
Minister of CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) the capacity utihzation in the
units of the Fertihzer Corporation of
India m the first quarter of the cur-
rent year and how does it compare
with last year's working;

(b) whether offtake is regular or

there is accumulation of stock at the
production centres; and

(c) if there 1s accumulation of
stocks at the production centre, the
reasons therefor?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) A statement giving the
requisite information 1s laid on the
Table of the House, ’

(b) and (c) The total stock as on
1-7-1976 at the production centres of
the Fertilizer Corporation of India
was 16,000 tonnes of nitrogen and
4.900 tonnes of phosphate, The stocks
represent about two weeks of produc-
tion in case of nitrogen and six weeks
of production of phosphate at current
leve] of operation of the units of the
Fertflizer Corporation of India and
is not considered abnormal.
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Statement
Production and capacity utslisatwn of the umts of the Fertibzer Corporartion of India.

(Rigures in ‘ooo tonnes)

Rated April--June
capacity
Name of units for % Capacity
April—June Production Utilisation
1976
1975 1976 1975 1976
(A) Nitvogen
(i) Sindn . . . 22's 75 61 473 41-8
(ii) Nangal . . . 20-0 13°5 18-4 69 0 93°4
(1) Trombay . . 20-2 10:0 20°0 57°3 111°6
(1v) Gorakhpur . 26-5 9°6 189 480 716
(v) Namrup . . 11-2 109 11-5 98:7 1076
(%) Durgapur . 38-0 93 10-8 24°5 30°0
ToTtaL . 138-4 608 86-0 §0-0 673
(B) Phosphate
(1) Trombay . . 90 56 9'9 62:2 110°0

Production of nitrogen and phos-
phate of FCI as a whole during the
first quarter of 1976-77 was higher
than that ir the first quarter of
1875-76 by 414 per cent and 76 7 per
cent respectively The capacity utili-
sation during the first quarter of
1976-77 has also shown an mcrease of
17.3 per cent i1n nitrogen and 47 8 per
cent in phosphate over the cerres-
ponding period of the previous year

N.B —(1) Capacity utilisation has
been worked out for the total nitro-
gen including industrial nitrogen

(ii) Capacity and production from
Namrup Expansion has not been n-
cluded in the figures for the first
quarter of 1976-77;, the plant was
commissioned 1in April, 1976 and is in
the process of stabilising production

Commercial Prodaction of Ofl

118 SHRI S R. DAMANI Wil the
Minister of PETROLEUM be pleased
to state:

(a) whether commercial production
of o01] has started in several off-shore
areas and, if so, since when and the
figures of daily production at each
place; and

(b) the progress of works connected
with full exploitation of the potential
at each site and for transporting the
crude to refining centres?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRIL
ZIAUR RAHMAN ANSARI): (a) and
(b) Commercia] production of oil
from Bombay High field commenced
on May 21, 1878, and the present pro-
duction potential 15 about 10,000
barrels per day., A produetion poten~
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tisl of about- 49,000 ‘barrels per day
is expected to be establisheg by about
thé end of this yesr. The optimum
petential of this field is estimated to
be &round 2,00,000 barrels per day
which iz expeétted to be achieved m
the next three to four years,

A single buoy mooring system has
been installed near the production
platform for transporting the crude
oil through tankers to the refinery

Mabarashtra Government Contribu-
tion for Konkan Railway

118. SHR1 ANANTRAO PATIL-
PROF, MADHU DANDAVATE

Will the Munister of RAILWAYS pe
pleased to state,

(a) whether he ha« expressed his
nability to piocacl w. h the work of

Konkan Railway due to paucity of
funds;

(b) whether the State Government
of Maharashtra has shown its willing.
ness to contribute some amount to
undertake construction work of this
very vital railway line, and

(c) whether Government propose
to give prority to railway links in

backward areas under Twenty Point
Economic Programme?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH)., (a) Surveys have
already been completed for the
construction of the proposed rail hink
from Apta to Dasgaon and are n
progress from Dasgaon to Mangalore
It ig also proposed to carry out an
Engineering.cum-traffic and financial
appraisal of Apta.Dasgaon rail link
during the current financial year. The
proposal for the rail link from Apta
to Mangalore has already been
included in the list of new rail links
sent to the Planning Commission, for
“eing taken up during the Fifth Five

Year Plan for the development of
backward areas sulject to additional
funds being made available by them.

(b) The Maharashtra State Govern-
ment have already carried out some
earthwork, as a drought relief mea-
sures, on the Apta-Dasgaon rail link.
The State Government will be suitably
addressed to participate in  the
construction of this rail link as and
when it 1s decided to take it up for
construction A decision 1n this respect
can be taken afier the surveys are
completed and reports exarrined

(¢) It would be possible to take up
the construction of more new rail links
in backward areas only if the avail
abiiity of resources for them improves

Recommendation of Damle Committee
on Distribution of Petroleum Products

120 SHRI K M MADHUKAR: Wil
tha Mrister ~f PETROLEUM b~
pleased to state,

(a) whether the Damle Committee
on distribution of petroleum products
has submitted its report to Govern-
ment; and

(b) 1f so, what are the main recom-
mendations of the Commuttee and Gov-
ernment’s decis;ons thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) The
Damle Committee on Distribution
System of Petroleum Products has
submitted its Report on the 1st July,
1976 to the Miristur of Petroleum.

(b) A statement givang the requisite
information 1s laid on the Table of the
House [Placed m Libra~y. See No.
LT-11003/76]}.

Indian Credit for Rall Construction in
fran

121 SHRI INDRAJIT GUPTA;
SHRI R. K. SINHA:

Will the Minister of RAILWAYS
pleased to state



(») whether Iran hay sought Rs. 800
crore credit from India to Snunce the
construction of railway lne in Iran
which will complete the rail link
between the two countries; and

.tgb) it so, the sallent features there-

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRi
BUTA SINGH): (a) No.

(b) Does not arise.

Committees to keep watch on Crimi-
nal Cases pending in Courls

122, SHRI D. K. PANDA: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the Centre has asked
the States to set up Monitoring Com-
mnittees at District ang State levels to
keep watch on the number of pend-
ing criminal cases in courts;

(b) it so, States’ response thereto;
and

(c) whether the disposal of the
cases has been gpeeded up as a result
of this measure?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) Yes. Sir.

{b) Monitorinng Committees have
been set up in Bihar, Manipur,
Meghalaya, Nagaland, Uttar Pradesh,
Andaman & Nicohar Islands, Goa,
Daman and Diu. Pondicherry and
Lakshdweep. The wmatter of setting
up such Commitiees is under the active
consideration of the Governments of
Andhra Pradesh, Assam, Gujarat.
Haryana. Kamataka. Maharashtra,
Orissa, Tamil Nadu and Delhi

{¢) The suggestion for setiting up
Committeeg was conveyed only in
February, 1978; it is top early to
expect resilts

Oll Explecaiton i m‘

123. SHRIMATI BHARGAYVI THAN.
XAPPAN: Wil the Minister - of
PETROLEUM be pleased to giate:

(a) whether any attempt has been
made by the Central Govermmast to
explore oil in Kerala; and

(b) it g0, the progress made o far?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRT
ZIAUR RAHMAN ANSARD): (a) Yes,
Sir.

(b) No sedimentary sequence favour.
able for accumulation of hydro-
carbons has been encountered.

Proposal for Seiting up of Chemical
Plants in Kerala

124. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the State Government
of Kerala have submitted any propo-
«al to the Central Government for
setting up of chemica] plants

{b) if so, the broad features; there-
of, location-wice; and

(¢) the reaction of Central Govern.
ment thereto and decision taken in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF CHEMICALS AND
FFRTILIZERS (SHRI C. P. MAJHL-
(2) to (). In the Ministry of Chemicals
and Fertilizers a proposal submitted
by Kerala State Drugs & Pharma.
ceuticals Ltd., Alleppy for the estab.
lishment of a new underiaking at
Ambalapuzha in the State of Kerala
for the manufacture of Vitamin A with
an anovual capacity of 30 MMU is
under consideration of Government.



Besides the above M/s. The Kerala
Minersls & Metals Lid. have been
Jasued a letter of intent for the manu-
facture of Titanium Dioxide with a
capecity of 48,000 tonnes per year to
be set up in Quilon district. The
foreign collaboration propozals for ihis
project are under consideration. M/s.
Kerala State Industrial Development
Corporation have also been issued a
latter of intent for a Formaldehyde
Project with a capacity of 7,500 tonnes
per year to be set up in Alleppy
District. The validity of the letter of
intent has been extended upto 18th
Beptember, 1996.

Expansion of Cochin Refinery

125. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of
PETROLEUM be pleased to state:

(a) whether Government are con-

sidering to expand the present capa-
city of Cochin refinery in Kerala;

(b) i so, the broad outlines therc-
of; and

(¢) how much capacity is likely to
be increased and by what time?

THF. DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARD. (a) In
August. 1973 the capacity of ihe
Cochin Refinery was increaged from
2.5 million tonnes to 3.3 million tornes
per annum. Guovernment at present,
have no proposal {o further expand
this capacity.

(b) and (¢). Do not arise.

Geo-Fhysical and Seismic Survey

1268. SHRI RAJDEO SINGH: Wil
the Minister of PETROLEUM bhe
pleagsed to state:

(a) whether the promised compre-
hensive geo-physical survey and seis-
mic shooting of geological horizons
acrgss the length and breadth of the
country has since been taken up;

(b) if so, the resuilt thereof;
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(¢) whether eelf-sufficiency in off
exploration has been achieved; and

(d) if not, by what time it is ex.
pected?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (&) and
(b). Yes, Sir. The work is in progress
and the data obtained by the various
survey parties is under process.

() and (d). While near self-
sufficiency has been achieved in oil
exploration experiise, services of
foreign experts are obtained in a

limited way wherever found absolutely
essential.

A good deal of equipment has to be
imported. Efforts are, however, heing
made for the indigenous manufacture
of digital seismic units. specialized
logging units, air-borne magnetic
survey equipment and drilling rigs.
etc. It is Qdifficult to say when the
country will be self sufficient in the
production of exploration eguipment.

Coa! based Fertllizser Factory at
Talcher

127. SHRI RAJDEQO SINGH:. Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether the Coal based fertili-
zer factory at Talcher in Orissa when
completed will be the first and bigges.
Coal based Fertilizer Factory not only
in India but in the world;

(b) whether Government are con-
templating to have more fertilizer
plants based on coal in view of a very
big coal deposit; and

(¢) what variety of fertilizers will
the plant at Talcher manufacture?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHR1 P. C.
SETHI): (a) and (<). Three coal based
fertilizer plants of identical capacity
of 495,000 tonnes of urea per annum
each are being set up at Talcher.
Ramagundam and Korba. While the
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Talcher and Ramagundam projscts
are in advanced stages of implementa-
tion, and the Talcher plant is expected
te be commisgioned by about July,
1977, the Korba project has been
slowed down due to resource cons-
traints,

A coal based fertilizer plant with a
capacity compsrable to Talcher is in
oOperation of Maderfontein in South
Africa.

(b) It is Goverrment's policy that
fertilizer production should, to the
extent possible be based on the locally
available feedstocks, including coal.
taking into account the location and
other techno.economic factors.

Grant of Industrial Licences to Drug
Units

128. SHRI K. S. CHAVDA : Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) what are the bases on which
industrial licences/imported and cana-
lised raw materials are proposed to
be given by Government to the new
units as well as to existing units;

(b) whether for framing any policy
on thig issue, Government wil]l take
into account the overall foreign ex-
change expenditure of a company or
the issue ig likely to be restricted only
to imported raw materials; and

(c) in how many cases industrial
licences have been refused during the
last three years when clear policy in
the Import Trade Control Book already
exists?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI); (a) to (c¢). Policy gnterning
the grant of industrial licences is
contained in the Guidelhnes for Indus-
tries which is a priced publication
published annually. Import of raw
materials and release of canalised raw
materials is provided for in the Import
Trade Control Policy in force from
time to time. This is published in the
form of a booklet under the above
heading by the Ministry of Commerce.
According to the present Government
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policy, the following missures to
regulate the expansion of foveign drug
manufacturing units are being taken

(D Industrial loences are usually
not issued to foreign firms for pro-
ducing formulations unless linked
with the production of bulk drugs;

(ii) They are asked to take up
production of bulk drugs from more
basic stages and to make avatizble
a suitable portion of their bulk drugs
production to non.associated formu-
lators in the country as a condition
for permitting expansion in capsacity
or taking up new activity,

(if) Progresgive reduction of
foreign equity participation with
corregponding increase In the Indian
shareholding is imposed when they
are allowed expansiun of their manu-~
facturing activities.

As regards the Indian Sector of the
Drug Industry, more liberal poiicy had
been recommended by the Commitiee
on Drugs and Pharmaceutical Indusicy
in its reports a copy of which was
laid on the Tahle of the Hcuse on 8th
May. 1475. In order to encourage
Indian companies more, Government
has recently adopted the approach that
when considering the fcrmulations
liconce applicationg from Indian parties
there is no need to link such formula.
tions to bulk drug production provided
that their bulk drug production 1o
formulation activity is in the ratio of
1+ 10. Industrial licence applications
are considered in the context of
licensing policy in forre One of the:
parameters in examimng such licens.
ing applications concerng the imnort
content contained in ihe items apphed
for

Wagon for Salt Movement to Orissa
and Calcutta

120, DR. K. 1. RAO: Wil the
Minister of RAILWAYS be pleased to
state:

(a) whether the export of salt from
Andhra Pradesh to Orissa and Cal-
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cutte has been stopped due to mon.
avsilability of Railway wagons; and

{b) it sc, the reacons for this?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No. According to
the decision of the Government, the
entire quantity of galt required in
West Bengal is to be moved only by
the sea route. The traffic in salt
offered at salt loading stations in
Andhra Pradesh for destinationg in
Origsa is being cleared freely as and
when wagons are demanded.

(b) Does not arise.

Passenger Train Accidents

130. SHRI SAMAR MUKHERJEE:

Will the Minister of RAILWAYS be
pleased to state:

(a) .total number of passenger train
accidents between January, 1973 and
July, 1976;

(b) total number of people killed
and injured as a result thereof;

{c) the extent of damage causeqd to
Railways due to these accidents; and

(d) compensation paid to the vic-
tims of these accidents?

THE DEPUTY MINISTER IN TIHE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) During the period
i1st January., 1873 to 15th July, 1976,
there were 1074 train accidents
invaiving passenger trains in the
categories of collisions, derailments,
trains running into road traffic at level
crossings and fireg in trains on the
Indian Government Railways.

(b) In these accidents, 579 persons
were killed and 1.768 injured.

{(c) The cost of damage to railway
property such as rolling stock and
permanent way, etc. has been estimated
at approximately Rs. 1,80,89,000,
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(d) (i) An amount of Rs. 84,86,621.02
paise has 80 far been paid to victims
of these train accidents under the.
Indian Railways Act, 1890,

(fi) The information regarding com.
pensation paid to railway employees
killed and injured in these train
accidents, under Workmen's Compen-
sation Act, is being collected and will
be laid on the Table of the Sabha.

Use of Dye Intermediates for Manu-
facture of Bulk Drugs

131. SHRI SOMCHAND SOLANKI:
Will the Minister of CHEMICALS AND.
FERTILIZERS be pleased to siate:

() what are the dye intermediates:
which are used by foreign firms for
manufacture of bulk drugs;

(b) the names of foreign firms with
more than 26 per cent foreign equity-
manvfacturing bulk drugs and dyes/
pesticides, industrial licences, common
intermediates utilised for dyes/pesti-~
cides and bulk drug manufacture and

their production for last three years:
and

(c) is it o fact that number of dye
intermediates importeq for dyes/pesti.
cides with less custom duty are uti~
lised in bulk drug manufacture for
captive consumption; if so, the names
of dye intermediates utilised as such
and how would Government prevent

this unhealthy practice indulged in by
foreign firms?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETH1): (a) to (o). Information is
heing collected and wiil be laid on the
Table of the House.

Take-Over of Foreign Oil Companies

132, SARDAR SWARAN SINGH
SOKHI. Wil the Minister of PETRO-
LEUM be pleased to state:
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(a) whether it has heen decided to
Aske-over all the forsign oil compe.
Jhies; and

(b) whether thepe oil companies
would merge with the nationalized
public sector oil Srms?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) Two
foreign oil companies namely, Esso
and Burmah-Shell., have already been
taken over by Government. Nego.
tiations for the take-over by Govern.
ment of the remaining two foreign oil
companies namely, Caltex and Assam
‘Oil Company, are in progress,

(b) After all the existing oil com.
panies have come into the public
-sector, restructuring of the oil industry
may tecome necessary in order to
ensure optimum utilisation of the
existing facilities and to maintain a
high standard of service to the con.
sumers. A final view would be taken
after the negotiationg with Caltex and
Assam Oil Company are completed

-Search of Houses of Railway Engineers
in June. 1976

133. SARDAR SWARAN SINGH
SOKHI Will the Minister of RAIL-
WAYS be pleased to state

(a) whether the CBI searched
houses of Railway Executive Engi-
neers early in June, 197€;

(b) if so, the names and places of
Railway Zones where searches were
carried out;

(c) whether any top officials of
Railway Board were involved or were
found to have any link or relations
-with the persons involved; and

(d) the outcome of the searcheés?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b), No search
©of houses of any Railway Executive
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Engineers wag vonducted by the CBY
during June, 1878 Howeveér, CBI made
a Press relesse on 3td Juve,' 1978
regarding search conducted by them
on 1st April, 1976 relating fo sn
Executive Engineer of the Morthm
Raflway.

(c) No, Sir.

(d) Still under investigation Ly the
CBI.

Constitution of Divisional gnd Zemal
Railway Users Consultative Oom-
mittees

134. SARDAR SWARAN SINGH
SOKHI- Will the Minister of RAIL~
WAYS be pleased to state:

(a) the names of the Members of
Divisional Railway Users Consulta.
tive Committee and Zonal Raflway
Users Consultative Committee in each
division, zone-wise, including the
names of Members of Parliament;

(b) criteria of nomunation to thege
Committees and their constitution;

(c) whether the sitting Members of
Parliament have been left out from
these Committees, and

(d) if so, the reasons therefor?

THFE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH). (a) A statement
Riving the information is laid on the
Table of the Tilouse |[Plaecd
Library. See No. LT-11004/76].

(b) Nominations to the {Railway
Users' Consultative Commitiees are
based on the principle of securing
representation to varfous identifiable
and important groups of rail users.
Constitution of both the Dhvisional
Railway Users’ Consultative Committee
and the Zonal Railway Users' Con.
sultative Committee iz laid on the
Tatle of the House, (Placerd i
Labrary. See No. LT-11004/76).
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) and (d). Nominations of the
of Parllament on these
Commiittees are made on the recam-
mendaiions of the Ministry of Parlia-

mentary Affairg and their reply is
swaited.

Grant of Industrial Licences for
Manufacture of Fine Chemicals

135. SHRI NANUBHAI N. PATEL:
‘Wil the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) how many foreign companies
manufacturing drugs have been grant-
ed industrial licences for the manu-
facture of fine chemicals and whether
they have been given consolidated
capacities;

(b) names of i‘ems of fine chemi-
cals allowed to them in industrial
licences. capacities allowed and pro-
duction during last three years; and

(¢) whether there is no price con.
trol on fine chemicals and these com-
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panies have resorted to exorbitant
profits during the last three years; if
8o, facts of the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI C. P. MAJIHI):
(a) The following foreign companies
manufacturing drugs have been granted
Industrial Licence for the manufacture
of Fine Chemicals:

(i) M/s. Glaxo Laboratories (Indiay
Ltd., Bombay.

(ii) M/s. E Merck (India, Pvt.
Ltd.. Bombay.

(iil) M/s. Richardson Hindustan
Lid., Bombay.

(iv) M/s, Sandoz
Bombay.

(India) Ltd.,

(b) Name of items of Fine Chemicals
allowed to them in Industrial Licence
capacities allowed and production

during last three years is indicated
helow —

Name of the
Comparics

Name of the item and

Production

capacitics
1973 1974 1975

M/s. Glaxo Laboratories Laboratry Chemals Reagents 131240 Kg. 1954 20Kg, 130010 Kg,

(India) Ltd., Bombay. Inorganic  Mewllic  Salts, (7 months)(11 morths)
Organic  Chemicals, Elcc-
tronic Grade Chemicals and
Solvents for  Spectrotcopy,
Bio-Chemicals an Indica-
tor Dyts. 360 Tonncs/
Annum,

Mfs.B. Merck  (Indis)

Fine, Technical and Pharma- Solid
Pwvt. Ltd., B 'mbay.

ceutical Chemicals Reugems 5{361(‘ 9578 Kg. 78|1Kg
Laboratory Chemicals,

cros copical Stans and’ Ind:- 7034sz 658g0Lts. 85146Lts,
cator Papers, 200 Tonnes/

Annum.

deumb:n Hindustan Mmthoi 3:4000 1bs 147 Tonnes] B4301 Kg. 50326 Kg. 56260 Kg
Y

. Ssndoz(India) Ltd., TlxogtycolicAcidsonnesl Not yetreported any production-
guuby. raom.

.
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(c) There is no price control on Fine
Chemicals. No case of exorbitant
profits on Fine Chemicalg made by
these Companies during last three

Years has come to the notice of the

Government.

Prices of Drugs under Drug Price
Centrol Order

13¢. SHRI NANUBHAI N. PATEL:
‘Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(8) in how many cases of bulk
drugs, Pfizer, Ciba Geigy, Cynamide,
Wyeth, Organon and IDPL have their
declared prices under D.P.C.O. 1970;

(b) when were these prices declar-
ed and whether any changes in prices
have been effected subsequently based
on cost-examination by BICP,;

(c) whether the prices declared arc
exorbitant and Government have any
proposal to get these drugs examined
in near future; and

(d) if so, facts thcreof”

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P C.
SETHI): (a) The number of bulk drugs
in respect of which the prices were
deciared by the concerned companies
under the provisions of Drugs (Prices
Control) Order, 1970 either at the time
of promulgation of the said mder or
subsequently are as foHows:—

Plizer . . . . 4
Ciba Gaigy . 27
Cynamide . . 2
Wyeth . . . 19
Organon . . . . 14
IpFL. . . . . 21

(b) A statement showing declared
prices of bulk drugs under Drugs
(Prices Control) Order, 1970 in respect
of these companies as also the prices
©f other bulk drugs declared and
revised subsequently on the basis of
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vost escalation of the raw materials as
epproved by the Government based op
the recommendations of BICP is laid
on the Table of the House. [Pigced
in Library. See No. 17.11008/76}.

(c) and (d). The need for costing the
buik drugg manufactured by the above-
mentioned six companies is also being
gone into,

Froposals for Expansien of Fablie
Sector Units of Drugs

137. SHRI NANUBHAI N. PATEL:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) what are the proposals for ex-
pansion of public sector units mann.
facturing drugs during Fifth Five
Year Plan;

(b) whether Government have con.
ducted any rcost benefit aralysis of
these projects and if so, facts thereof;
and

(c) what is the present position of
Vitamin ‘C’' project of Hindustan Anti-
biotics Limited in regatd to mnature
of technology and establishment of
commercial production?

THE MINISTER OF CIliEMICALS
AND FERTILIZERS (SHRI! P. C.
SETHI): (a) The two public sector
undertakings manufacturing drugs viz.,
Indian Drugs & Pharmaceuticals
Limited (IDPL) and Hindustan Anti-
biotics Limited (HAL) have submitted
the following proposals for expansion
during the Fifth Five Year Plan:—

IDPL 1. Formulation Unit (New)
s. Nicotinamide Plant (New)
3. Antibiotics Plant Expansion
4 Synthetic Deugs Plant Bxpansion
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Of these proposals the establishment
of the Nicotinamide Plant and S.D.P.
Expansion (Phase II) have already
been approved by the Government.

1. Erythromycin
2. Steeptomycin  Bxpansion
3. Formulation Plant 11

(b) Before a scheme is approved by
the Government, the project it examin.
ed in all its perspectives such as
availability, cost benefits,
savings in foreign exchange, import

demand,

substitution, etc. In respect of the
Nicotinamide project and SDP Phase 11

. Penicillin E .
4 Aemc:mn n Expansion approved by the Goverw-
: icillin E .
3. Hmp nson ment, the cost benefits as envisaged
6. Gentamycin
are indicated below:—
7. 1adustrigl Bnyzmes
Intermal  Returnr on R-turn on
Troject rate of capital cquity
retumn employed
(IRR)
SDP Expansion Phase II | . . R 20% 12°1% 30-7%
Nicatinanude Plant . . 9-31% 15°18% 35-89%

(¢) For the production of Vitamin C
HAL have adopted the technology
developed hy National Chemical
Laboratory, Poona. Since HAL were
facing certain technological probiems,
certain privale sector companies have
oftered tp supply technological assist-
ance to HAL for achieving rated
capanity of their Vitamun C Plant.
Some preliminary work in this regard
has already been done by Technical
experts.

Broad Gasge Line hetween Bangalore
ang Guntakal

138. SHR! P. R. SHENOY: Will the
Minister of RAILWAYS be pleased to
siate;

. (&) the progress made in laying a
broad gauge line between Bangalore
and Guntakal; and

(b) the rcasong foy the d:lay in the
execution of the work?

TEE DEPUTY MINISTER IN THE
MIRISTRY OF RAILWAYS (SHRI

———

BUTA SINGH): (a) Overail progress
is 42 per cent.

(b) The work is in progress and is
expected ‘o ')e compicted hy 1980 on
account of the simited availalility of
{funds.

Prevention of River and Sea Water
from Poliutien by Mangalore Fertili-
zers and Chemicals Limited

139, SHRI P. R. SHENOY: Wil
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the arrangements made by the
Mangalore Fertilizers and Chemicals
Lid. to prevent river and sea water
pollution; and

(b) whether Government have
found these arrangements to be ade-
quate?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI): (a) and (b). The effuents
from the Mangalore Fertilizer plant
are being treateg so as to ensure fhat
the standards laid down by ISI for
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discharge of efffuents inty jnland
waters awre  conformed to. After
treatment, the offiuents are being dis-
chargeg iito the gea.

The arrengements made by the
company for the treatment and dis-
posal of efluents have been approved
by the Karnataka State Board for pre-
vention and Control of Water Pollu-
tion and the Karnataka Government.
Continuous mointoring is also being
‘arried out by the College of Fishe-
ries. Mangalore to ensure that there
is no ecological disturbance or pollu-
tion in the sea.

Provision of Finances for Iaying new
Railway Lines and for Konkan Rail
Project

140. SHR] VASANT SATHE: will
the Minuster of RAILWAYS be plees-
ed to state:

{a) whether no new railway lines
can be constructed during the 3th
plan for reasons of resources cons.
traints;

(b) whether Planning Commission
has been approached in the matter and
it s0, salient features of the proposal
made recently and reaction of the
Planning Commission thereto;

(e) what efforts are made to ensure
that the work on Konkan Rail project
does not suffer for want of finances;
and

(d) what are the prospects of get-
ting the 1equired finance to execute
the projec’ as scheduled?

THE DIPUTY MINISTZR IN THE
MINISTRY OF RAILWAYS (SHRI!
BUTA SINGH): (a) and (b). In the
5th Plan an amount of Rs. 100 crores
$twms been allocated by the Planning
Commission for the construction of
new raiway lines. This amount
wonld, hcwever, be insufficient even
for the les required for meeting the
transport needs of the core sector of
the sconoiny and o meet the firm
commitments which include the
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throw-forward works from the Pourth
Phnmdthewksmcﬁonﬂ?akm
Planning Com-

mission were, addresfed to alloy addi-
tonalﬂmd.tothetuno:gtﬂ

croreg for the construction of new
lines in the backward areas in the
country. They have, ‘however, baen
unable to do so,

(c) and (d). Surveys have already
been completed for the cons-
truction of the proposed rafl
link form Apta to Dasgaon
and are in progress form Dasgaon
to Mangalore, It iz also proposeg to
carry out an_ Engineering-cum-trafic
and financial appraisal of Apta-Das-
gaon rail link quring the current fin-
ancial year. The propasal for the rail
link from Apta to Mangaolre was in-
cluded in the list of new rail links
sent to the Planning Commission, for
being taken up during the Fifth Five
Year Plan for the development ef
backward areas and they were requi-
ested to allot additional funds for
them. The 5th Five Year Plan is yet
to be finalised by the Planinng Com-
mission. The prospects of getting the
requisite funds for the scheme will be
known only after the Fifth Five Year
Plan is finalised and approved.

Proposal to introduce Janta ExPrems
on Bombay-Nagpur-Calcutta Lime

141. SHRI VASANT SATHE. Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government propose to
introduce Janata Express to cater to
the transport requirements of 2nd
class passengers on Bombay-Nagpue-
Calcutta line of Central Railway =
view of the heavy trafie;

(b) it so, the salient features there-
of;

(c) the extent of increass in pas~
senger trafic earnings on Bombay-
Nagpur-Caleuita line over the .past
three yoars; and
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"{d) steps taken or proposed to be
taken to cope up with the increasing
traffic on this line?

THY, DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No,

{b) Does not urise,

{c) Section-wise passenger earnings
are not maintained seperately.

(d) 290/30 Bombay-Howrah Ex-
press have been desehised and load
augmented by 3 coaches. It is propos-
ed to increase the frequency of 133/
134 Fowrah-Ahmedabad Express from
weekly to bi-weekly from 1.10-76
which wili serve the major part of the
route viz. Bhusaval-Howrah,

Prices ot Essential Drugs

142. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of CHEML
CALS AND FERTILIZERS be pleased
to state:

(a) whether the prices of essential
drugs, patent drugs and other rare
drugs manufactured by multinational
corporations have largely been im-
creased during Emergency but the
supply in the market is very poor:

(b) if so, what steps have been
taken in the matter; and

{c) the price lst of important drugs
manufactured by the multi-national
units before and after Emergency?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHR! P. C.
SETHI): (a) and (b). Prices of drugs
are statutorily controlled under Drug
(Price Control) Order, 1870.  This
order provides for a mechanism for

fAxation of prices of drugs at
reasonable levels. Government
have  revised the prices of

various drug formulations falling un-
dar the category of essential drugs, pe-
tent drugs and other drugs manufac-
tured by companies balonging to the

1382 187,
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public sector, the India sectors, as also
to companies with, foreign equity ex-
ceeding 40% since the imposition of
Emergency in accordance with the
above formula. In addition to the
above, manufacturers were also allow-
ed to revise tha retail prices of
medicines and medicinal preparations
to the extent of additional element
of duty o fexcise levied with effect
from 16th March, 1976.

The cumulative effect of increase
allowed on the monthly average of
wholesale index of drugs and medi-
cines form July, 1875 to June, 1976
1s given below:—

Mornth Index
July, 1975 . . . . 2136
March, 1976 . . . 2138
April, 1976 . 2366
May, 1976 - . . . 237.2
June, 1976 . . 243-0

No complaint of acute or peneral
shortage of drugs has been received.
However, sometimes some complaints
about shortage of supplies of
some individual preparations are

. received from State Drug Con-

troller and based thereupon
matter is taken up by the
Government with the manufacturers
concerned and Ssituation met on an
emergent basis.

(c) There are about 65 drug manu-
facturing companieg having some me.
asure of foreign equity. Drug for-
mulations manufactured by these
companies run into thousands. It is,
therefore, not possible to furnish the
details of prices prevailing for indi-
vidual drugs before and after Emer-
gency. The manufacturerg or import-
ers are however, required to furnish
price list of ths formulations intanded
for sale to the dealers showinz the
price at which formulations are sold
to a retailer.
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143, SHRI RAM PRAKASH: Wil
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Fertihzer Corporation
of India propases to diversify its ope-
rations relating to industrial explo-
sives; and

(b) ¥ so, the reasons and facts
thereof?

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI P. C.
SETHI). (a) and (b)Y The Fertilizer
Corporation of India already Thave

facilities for the manufacture
of ammonium nitrate (explo-
sives  grade) at Sindri The

Corporation i now

mwx.mmmm

ture of slurry explosives hased on

nmi:k“. acid and liquor ammobium
(|

Campaign for apprehending Tiokei-
lons Travellers

4. SHRI RAM PRAKASH: will
the Minister of RAILWAYS be pieus-
od to state:

(a) whether campaign for appre-
hending ticketlegs travellers has re-
sulted in realisation of goog amount of
revenue during 1976; and

(b) if so, the extent thereot?
THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes

(b) Results of ticket checking drives during the periog 1st January,
1976 to 30th June, 1978 as compared with the corresponding pericd of last
year

1-1-197§ to 3-1-1976 to
30-6-1975 3c-6-1976
1. No. of p*rsons detected trav nmg mtbom uch:ts or
with smproper tickets . . 949,953 12,28,161
2 Amount of talway dues rrahised . . . Rs. 1,36.42.510 Rs. 1,77,51,793
3. No. of unbooked Imlle cag s detected 5:37)330 “!87,7”
4 Amount realised from unbooked luggage cascs Rs. 46,29,222 Rs. 66,27.63x
5. No of p~mons prosccuted . . 99,699 1,43,730
é. No of p rsons jail d 58,386 86,889
7 Amourt of judicial fine res] <ed . . Rs 8,82,252 Re.15,22,701
Unmanned Raiway Crossings in by Govcernment 1o 1educe thiy num-
Haryana ber?

145, SHRI RAM PRAKASH- Wil
the Minister of RAILWAYS be pleased
to state:

, &) the number of unmanned rail-
way crossings in Haryana State; and

(b) the steps proposed to be taken

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
BUTA SINGH): (a) There are 384
‘C' clags unmanned level crossings in
Haryana State.
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nipg of all these unmanned leved
crousings weould cost, gocording to the
present day rates, about Re 110
cxores initislly, which woulg have to
bhe borne by the State Governments as
per extant rules, and about Hs. 31
crores as annual recurring main.
temance charges, which would have to
be borue by the Railways.

It is neither feasible mor necessary
to man ajl the unmanned level cros-
sings.

The Ratlways carry out perfodical
census of traffic to review the need
for manning of unmanned level cros-
sings. Based on this, yome unmanned
level crossings are manned each year
in consultation with the State Gov-
ernment taking into account various
factors like density of traffic, visi-
bility, accident proneness, etc. as also
the availability of funds. This is
being done in respect of the unman-
ned level crossings situated in all the
States including Haryana.

Decision to raise Marriage Age of
Boys and Girls

146. SHRI RAM PRAKASH: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleaseg fto
state*

(a) whether Central Government
have decided to raise the minimum
marriage age for boys to 21 and for
girls to 18 years, and

(b) if s0, the salient features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. V. A.
SEYID MUHAMMAD): (a) Yes, Sir.

{b) The Child Marriage Restraint
Act, 1920, angd connecteg Acts are pro-
posed to be amended for the purpose.
The B} will be introduced in thig
skesion.

Discovery of Oll during 1975

147. SHRI ARJUN SETHI: Will
the Minister of PETROLEUM be
pleased to state:

(a) the number of places where il
was struck during the year 1875 an@i
the stage at which each well stands
at present;

(h) whether any more wells are
Iikely to be drilled in the near future;
and

te) if so, the broad fegtures therc-~
of?

THE DEPUTY MINISTER IN THR
MINISTRY OF PETROLEUM (SBR§
ZIAUR RAHMAN ANSARI): (a) to
(c). During 1875, oil has been dis-
covered at two places, namely, Sanna.
okhurd and Nandasan, both in Gujarat
O1f the five wells drilled at Sennsokh-
urd one has been found oil-bearing,
ohe gas-bearing, two have proveq d4ry
and the fifth is to be tfurther fully
tested. At Nandassn only one well
has heen drilled and tested in which
the presence of oil has been indicated.

One more well each at Sannaokh-
urd and Nandasan is planned to be
drilfed during 1976-77. Additionally
both ONGC and oil India Limited are
to drill a number of wells in their are-
ag of operations in the country.

Reduction in Salaries of Executive of
HPC and Bharat Refineries

148. SHRIN E HORO: Will the
Minister of PETROLEUM be pleased
to state:

2) whether Government have re-
ceatly reduced the salaries of =ome
top executives in the Hmdusian
Petroleum Corporation and Bha:at
Refineries formerly known as ESSQO
and Burmah Shell;

(b) if so, to what extent anq the
broead outlines of the agreement rca-
ched with these foreign oil compan-
ies at the time of their take-over; and
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(c) whether the executives earning
less than 4,000 rupees per month have
alzo been affected and if so, the facts
thereol?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): (a) to
(c). Under the Acts for the ‘Acquisi-
tion of Undertakings in India’ of
ESSO and Burmah-Shell, and the
agreements with these companijeg at
the time of their take-over, the terms
and conditiong of the erstwhile emp-
loyees shall be continued, unless and
until these are altered by the Cen-
tral Government or the Government
company, or such employment is duly
terminated. In the case of Hindustan
Petroleum Corporation (HPCL), ma-
nogement-staff earning a salary of
more than Rs. 4,000/- have not been
allowed any further increases beyond
the payv drawn by them as on 1-8.74.
dn respect of other management-staff
progression upto a maximum of Rs.
4,800/ - 18 being allowed in the scales
of pay applicable fo the erstwhile Lube
India. In the case of Bharat Refineries
Limited, as an interim measure and
pending further consideration, the
kame principles asin thecaseof Hin.
dustan Petroleum Corporation Limited
have been brought into force with
effect from 1-8-1976, with the diffe-
rence that those drawing less than Rs.
4,000/- will progress toward thig ceil-
ing with increments of reduced guan-
tum or at increased infervals.

12 brs
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ORDINANCES PROMULGATSD DURING THE
#ERI0D 4TH JUNE TO 2ND AUCUST, 1978

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMA-
IAH): I beg to lay on tha Table a
sopy each of the following Ordineuces
(Hindi ang English versions), under
provisions of article 128(2) (a) of the
mnmmm:-—
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(1) The Antiquities and Art Trea-
suwres {(Ameiiment) Ordinance, 1976
(No. & of 19¥8) promuigated by the
President on the 4th June, 19%8.

(2) The Maintenance of Internal
Security (Amendment) Ordinance,
1976 (No. § of 1976) promulgated by
the President on the 16th June, 1976,

(3) The Conservation of Foreign
Exchange and Prevention of Smug-
gling Activities {(Amendment) Ordi-
nance, 1978, (No. 6 of 1978) pro-
mulgated by the President on the
16th June, 1976,

(4) The Braithwaite and Com-
pany (India) Limiteg (Acquisition
and ‘Transfer of Undertakings)
Ordinance, 1976 (No. 7 of 1978)
promulgated by the President on the
23rd June, 1976.

(6) The Burn Company and
Indian Standarg Wagon Company
(Nationalisation) Ordinance. 1976
(No 8 of 1876) promulgated by the
Pre~ident on the 22rd June, 1076.

(6) The Labour Provident . Furd
Laws (Amendment) Ordinance,
1976 (No 9 of 1976) promulgated
by the President on the 1Tth July,
1976.

{7) The Indian Iron andShStee)l
Company (Acquisition of ares
Ordinance. 1976 (No. 10 of 1976)
promuigated by the President on the
17th July, 1976.

(8) The Laxmirattan ang Ather-
ton West Cotton Mills (Taking Over
of Management) Ordipmnce, 1976
(No. 11 of 1978) promulgeted by the
President an the 19th July, 1976.

(9) The Metal Corporation of
Indlz (Nationalisation and Miscel-
laneous Provisions) Ordinance, 1978
(No. 12 of 1976) promulgated by the
President on the 2nd August, 1096
{Placed in Library. See No. LT-
10056/76).
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A% or CRIMINAL PROCEDURE (CIUSARAT
: Zxh AMNODT.) AcT, 1976

BHRI K, RAGHU RAMAIAH: On
behalf of Shri Om Mehta, I beg to lay
an the Table a copy (Hindi and
Eaglish versions) ot the Code of Cri-
minsl Procedure (Gujarst Secund
Amendment) Act, 1976 (President's
Act No. 30 of 1876) pubhished
Gazetts of India dateq the 7th July,
1976, under sub-section (3) of section
3 of the Gujarat State Legislature
(Delegation of Powers) Act, 1976.
[Placed 1n L:briry See No LT-
10867/78].

GsT or VARIOU5 CENTR\I. AND STATE
ENACTMENTS ADDED 10 THE NINTH
SCHEDUTE QF THE CONSTITUTION, NOTI-
FICATION UNDER REPRESENTATIOW Of THR
ProprLe AcT, REGISTRATION OF ELrCTORS
(AmMNDTY RUTES, 1976, CoNnpucT OF
ASSEMEBLY E1ECTINN; {SIKKIM) RULES,
1976, REPORT ON GEVERAL EfECTIONS TO
GUJARAT ASSEMBLY, 1975 aAnp Tamin
Napuv HIND RELICIOUS AND ClUARITABLE
ENDOWMENTS (AMNDT aND SPF(IAL
PROVISIONS) Act, 1976

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR V A
SEYID MUHAMMAD) I heg to lay
on the Table: —

(I) A statement (Hind: and
English version<) gaving the gist of
various Centra) nd State enact-
ments added to the Ninth Schedule
to thia Constitution and the reasons
for their inclusion ;n pursuance of
thy direction siven by the Spcaker
during discusion ot the Constitution
(Forty-second Amendment) Bill,
1976.

(2y A copy of Notitication No.
SO 367(E) (Hindi ang English
versions) pubhisheq in the Ga:zette
of Indig dated the 25th May. 1876,
jssued under sub-section (1) of
section 8A of the Reprecentation of
the People Act 1951

{3 A copv of the Regstration of
Flectnrs (Amend-rent) Rules, 1976
(Mindi and Enalish versions) pub-
lished in Notidcation No. S.O.
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425(E) in Gazette of India dated the
23rd June, 1976, under sub-section
(3) of section 28 of the Represen-
tation of the People Act, 1950,

(4) A copy of the Conduct. of
Assembly Elections (Sikkim) Rules,
1976 (Hind; and English versions)
published in Notification No. S.0.
426 (E) in Gazette of India dated tho
23rd June, 1976, under sub-secticn
(8) of section 169 of the Represen-
tation of the People Act, 1951,

(5) A copy of the Report (Hindi
and English versions) on General
Election to Gujarat Legislative
Assembly, 1975-—Statistical,

(8) A copy of the Tarmul Nadu
Hindu Rehgious and Charitable En-
dowments (Amendment and Special
Provisions) Act, 1976 (Hindi and
Erziin versions) (President’s Act
Nec 24 of 1976) publisheg in Gazette
of India dated the 1st June, 1976,
under sub-section (3) of section 3

of the Tamil Nadu State Legislature

{Delegation of Powers) Act, 1976
[Placed ir Librery. See No. LT-
10958/76)

RIPORTS ON WORKIWG OF THE NATION-
ALISED BAMKS AND AUDIT RIPORTS,
THFRFON TOR THE YEAR 1975

THE DEPUTY MINISTER IN THE
MINISTRY OF FiINANCE {SHRI-
MATI SUSHILA ROHATGI): On be-
half of Sirr: Pranab Kumar Mukher-
jee, I Yrog to lay on the Table a copy
e>ch ¢° *he folluwnng Reports (Hinda
and English versions) under sub-
section (8) of section 10 of the Bank-
ing Companles (Acquisition and
Tran<ft r of Undertakings) Act, 1970 —

t1) Report on the working and
activities of the Central Bank of
India for the year ended the S8Ist
December, 1975 along with the Ac-
counts and Auditor's, Report there-
on.

(7} Report o the working and
activities of the Bunk of India for
the year ended tne 31st Decemter,
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1975 along with the Adcounts and
the Auditor's Report thereon.

(3) Report on the working and
activities of the Punjab WNational
Bank for the year endag the Sist
December, 1875 along with the Ac-
countg and the Auditor's Report
thereon,

(4) Report on the working and
activities of the Bank of Baroda for
the yea; ended the 31st December,
1975 along with the Accounts and
the Auditor’s Report theieon

(5) Report on the woarking and
activitres of the Uniteq Commercial
Bank for the vear ended the 3lst
Decembe), 1875 along wiath the
Accounts and Auditor’s Report
thereon

(6) Report on the working and
activities of the Canara Bank for
the year ended the 31st December,
1875 along with the Accounts and
the Auditor’s Report thereon,

(1) Report on the working and
activitiegs of the United Bank of
India for the year endei the 3ist
December, 1975 along with the Ac-
counts gnd the Auditor’s Report

theireon

(8) Report on tne working and
activitieg of the Dena Bank fer the
yeay endeq the 21st Decamber. 1975
along with the Accounts any the
Auditor's Report thereon

(8) Report opn the workimg and
activities of the Syndicata Bani for
the year ended the 31st Decembaos,
1975 alang with the Accounts and
the Audstor’s Report thereon

(10) Report on the working and
activities of the Union Ban« of India
for the year ended the 3lst Decem-
ber, 1875 along with the Accounts
and the Auditor's Report thereon

(11) Report on the working ind
activitics of the Allahabad Bank for
the year ended the 31st December,
1975 along with the Accounts and
the Auditor’s Report thereon,

(14) Report on tae working and
activities of the Indian Owverseas
Bank for the year ended the 8ist
December, 1975 glong with thie Ac-
counts and the Auditor’s Report
thereon. ([Placed in Library See
No. LT-10959/76].

NOTIFICATIONS UNDER INDIAN RasLways

AcT, 1880

THE MINITER OF STATE IN

THE MINISTRY OF RAILWAYS

(SHRI MOHD SHAFI QURESHI)- I

beg to lay on the Table—

(1) A copy each of the follow-
ing Notifications (IIind: and
Enghich versions) 1ssued
under sretion 47 of the
Indian Rat'ways Act. 1890 —

(1) The Railways Red Tanff
(Fiftt Amrndment) Rules,
1976, published ;n Notfica-
tion No GSR 447 n
Gazette of India dated the
20th May, 1978

(1) The Railways Red Tarilr
(Sixth Amendmenty Rules
1876, published 15, Notifica-
tion No. GSR 1013 1n
Gazette of India dated the
10th July, 1976

(in) The Bombay Port Trust
Railways (Demurrage end
Warfage) Rules, 1876, pub-
lished in Notification No.
8.0. 2812 in QGazette of
:;l;iéa dated the 31st July,



‘' X2) A copy of Notificution No.
8.0. 2813 (Hind! gnd Raglish
vetsjons) published jn Gazette
of ndia duted the 31st July,
1978 issued under sub-section
{2) of section BB of the
Indian Railways Act, 1880.

tPlaced in Library. See No. LT-
10060/78].

NOTIFICATIONS AMENDING THE TAMIL
Napu Kyroseng (RSGULATION o
Traoe) Oroxr, 1973

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): 1 beg
to lay on the Table a copy of Noti-
fication No 345/A-1/76-a (Hind: and
English versions) published in Tamil
Nadu Government Gazette dated the
24th January, 1876 makin; certain
amendments to the Tami] Nadv: Kero-
sene (Regulation of Trade) Order,
1873, under sub-section (6) of section
3 of the Essential Commuad:ies Act,
1855 reaq with clause (c)(iv) of the
Proclamation dated the 31<t January,
1976 issued hy the President in rela-
tion tn the State of Tamil Nadu.
[P'aced in Library. See No LT-
10961/76].

COMPANIES * (ACCFEPTANCE OF DEPOSITS)
Ampr, RULES. 1976. MOXOPOLIES AND
ResTrIcTIVE TRADE PRACTICES COVIMIS~
SION (CONDITIONS OF SERVICE OF
CHAIRMAN AND MgMmseRs) AMDT.
Rures, 1976 aANp DRurT “OTIFICATION
unper CompaNies AcT, 1956

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW. JUSTICE AND
COMPANY AFFAIRS (SHPI BEDA-
BRATA BARUA): I beg to lay on the
Table—

(1) A copy of the
{Acceptonce of Deposits)
Amendment  Rules, 1976
(Hindi and Eglish versions)
publisheq in Nolification No.
GSR 421(E) in Gazette of
India dated the 30th June,
1876, under sub-section (3)
of section 642 of the Compa-
nieg Ac, 1858. {Placed in

Companies

Iibrary. See No, LT-10962/
78].

(3} A copy of the Monopelies
and Restrictive Trade Prac-
tices Commission (Conditions
of Service of Chairman and
Members) Amendment Rules,
1876 (Hindi and English ver-
sions) published in Notifica-
tion No. GS.R. 448(E) in
Gazette of Indig dateq the
12th July, 1976, under sub-
section (3) of section 67 of
the Monopolies and Restric~
tive Trade Practices Act,
1869. [Placed in Library. See
No, LT-10963/78].

(3) A copy of Draft Notification
No. 20/4/76-1GC (Hind;, and
Enghsh versions) to he issued
under sub-section (1) of sec-
tion 620 of the Compamers
Act, 1956 making certain
amendment to Notification
Non. S.RO. 355 dated the 17th
January. 1857, under cub-sec-
tion (2) of section 620 of the
waid Act. [Pla~eq in Librory
See No. LT-10984/761

NOTIFCATIONg  UNDER GOVERNMFNT
SavInGgs CERTIFICATES Act, 1958, P. O
Savings BaNKs (2Np AMNDT.) RULES.
1976, NoTiFicaTIONs TNDFR (GENERAL
INSURANCE BUSINESS (NATIONALISA-
TION) ACT, 1972 AND UNDFR EMERGENCY
Risks (Goops) INSURaxce AcT. 1871.
EmraeF¥cy R1sKs  (UNDERTAKINGS)
INSURANCE  AcT, 1971, Tiommay LaAND
REVENTE  (GUJARAT ANIMNDTY AT,
1976, ETC. uTC

SHRIMAT! SUSHILA ROHATGIL:
1 beg to lay on the Table—

(1) A copy each of the follow-
me Notifications (Hindi and
English versions) under sub-
socction 12 of the Government
Savings  Certificaieg At
1959: —

(i) The Post nfice Savings
Certificates ‘Second Am-
endment) Rules, 1976, pub-
lished dn Notidcation No.
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GSR. 95¢ in Gazette of
India dated the 8rd July,
1976.

(ii) The National Savings Cer-
tificates (Fourth Issue)
(Third Amendment) Rules,
1876, published in Noufi-
cation No. G.S.R. 955 in
Gazette of India dated the
3rd July, 1976.

(ili) The National Savings Cer-

tificateg  (Fourth  Issue)
(Fourth Amendment) Rules
1976, published in Not:fi-
cation No. GSR 966 in
Gazette of India dated the
3rd July, 1976.

(1vy The National Savings Cer-

tificates (Ffth Issue)
(Second Amendment) Ruies
1976, published in Notifi-
cation No. GS.R. 957 1n
Gazette of 'ndia dated the
3rd July. 1976

{Placed in Library See No LT-

10965/76].

(2) A copy of the TPost Office

Savings Banks (Second Am-
endment) Rules, 1976 (Hindr
and English versions) pub-
lished 1In Notification No
G.SR. 953 1n Gazett> of India
dated the 3rd July, 1976,
under sub-section (3) of
section 15 of the Government
Savings Bank Act, 1873
{Placed in Library See No.
LT-10866/76].

(3) A copy each nf the following

Notificationg (Hind: ang Eng-
lish versions) under section
17 of the General Insurance
Business (Nationahsation)
Act, 1972:—

(i) The General Insurance
(Rationalisation of Pay
Scales and Other Condi-
tiong of Service of Officers)
Amendment Scheme, 1876,
published in  Notification
No. 8.0. 389(E) in Gazette
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of India dated the 1st June,
1978,

(ii) The QGeneral Insurance
(Rationnlisatioy of Revi-
sion of Pgay Scales and
other Conditiong of Service
of Supervisory, Clerical
and Subosdingte Staff)
Amendment Scheme, 1978,
published in Notification
No. S.0. 390(E) in Gazette
g%mlh dated the 1st June,

(Placed in Library. See No. LT-

10967/763,

(4) A copy each of the following

Notifications (Hind; ang Eng-
lish versions) under sub-sec-
tion (6) of section 5 of tne
Emergency Risks (Goods)
Insurance Act, 1971:——

(i) The Emergency Risks
(Goods) Insurance (Second
Amendment) Scheme, 1976,
published 1n  Notification
No S.0. 409 (E) in Gazette
of India dated the Tth June,
1976.

(i1) The Emergency Risks
1Goods) Insurance (Third
Amendment: Scheme 1676,
published 1n Notification
No SO. 2211 ;n Gazette of
India dated the 3rd July,
19786.

[Placed in Library See No LT-

10968/76].

(5) A copy each of the following

Notifications (Hindj ang Eng-
lish verszions) under sub-sec-
tion (7) of section 3 of the
Emergency Risks (Undertak.
ings) Insurance Act, 1971:—

(1y The Emergency Risks
{Undertakings) Insurance
(Secong Amendment)
Seheme, 1876 published in
Notification Nc S.0, 410(E)
in Gazette of India dated
the 7th June, 1076.
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“The Emergency Risks
(Undertakings) Insurance
(Third * Amendment)
Scheme, 1976, published n
Notifieation No. S.0. 2212
in Gazette of India dated
the 3rq July, 1976.

The Emergency
(Undertakings) Insurance
(Fourth Amengément)
Scheme, 1976, published in
Notification No $S.0, 2213
in Gazette of India dated
the 3rd July, 1976.

Rirks

See No. LT-
10969/76).

A copy of the Bombay Land
Revenue (Gujarat Amend-
ment) Act, 1876 (Hindy and
English versions) (President’s
Act No. 26 of 1976} publish-
ed in Gazette of India dated
the 16th June. 1976, under
sub-section (J) of sect:on 3
of the Gujarai State Legisla-
ture (Delegation of Powers)
Act, 19786, (Pixced in Lib-
rary. See No LT-10970/76]

A copy of *hec Renort (iindi
ang English ver-ions) of (he
Comptroller and  Auditor
General of Ind:a for the vear
1974-75, Government of
Union Territory of Peud:-
cherry, under section 49 of
the Government of Union
Territories Act. 1963 1eud
with para {(b)fii) of the
Presidential Order dateq the
28th March, 1974 in relation

to the Unian Territory of
Pondicherry. [Placed 1n i.ib-
rary. See No. LT-10971/
763.

A copy of the Appropriation
Accounts of the Government
of Uniop Terrtory of Pondi-
cherry for the year 1974-75
(Hindi and English versions)
{Placed in Library. See No.
LT-10072/761,
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{(9) A copy of the Finunce Ac-

counts of the Government of
Union Territory cf Dondi-
cherry for the year 1974-75
(Hindj and Englisy versions).
[Placed in Library. Sc> No.
LT-10973/76].

(19) A copy of the Keport (Hindi

DeLnr (MILK AND

and English versions) of the
Comptioller and Auditor
General of India for the year
1976 —Union Government
(Commercial) Pdrt I—Intro-
duction, under article 151(1)
of the Constitution.  Placed
mn Library. See No. LT-10974/
78],

A statement (RHindi and
English versions) indicating
the result of the market loan
floated by the Government of
India m July, 1976. |Placed
m Library. See No. LT-
10973, 76].

MILK PrODLCIS)

CoNTrOL OmpEn 1976, AND AMENLMFNT

THERETO

THE DEPUTY MINSTER IN THE
MINISTRY OF AGRICULTURE AND

IRRIGATION
PATEL)- 1

(SHR1 PRARHUDAS
beg to lay on the Table

a copy each of the following Notifca-

tions (Hindi and Ensglish

versions)

under sub-section (6) of section 3 of
the Essential Commodities Act, 1955:-

th

(2

The Delhi (Milk ang Milk
Precducts) Control Order,
1976, published 1in Notifica-
tion No, S.O. 360(E) in
Gazette of India dated the
21st May, 1976.

The Delhi (Milk and Milk
Produ:ts) Contro] (Amend-
ment) Order. 1976, putlished
in Notification No. 8.0 439(E)
in Gazette of India da‘ed the
29th June, 1976. [Placed in
Library. Se~ Nn. 1L.7-1.476/
761.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED RISE IN PRICES OF FOODGRAINS,
SUGAR AND OTHER ESS:ENTIAL
COMMODITIES

SHRI INDRAJIT GUPTA (Alipore):
I call the attention of the Minister of
Civil Supplies ang Co-operation to the
following matter of urgent public
importance and request that he may
make a statement thereon:

“Reported rise in prices of food-
graing, sugar and other essential
commodities throughout the
country.”

THE MINISTER OF STATE IN
THE MINISTRY OF CIVIL SUP-
PLIES AND COOPERATION (SHRI
A. C. GEORGE): Sir, I rise to make a
statement with reference to the Call-
ing Attention Notice given by S/Shri
Indrajit Gupta, Kalyana Sundaram,
Bhogendra Jha and S. M. Banerjee and
Smt. Parvati Krishna on rise in prices
of foodgrains, sugar and other essen-
tial commodities.

As the Hon’ble Members are aware,
the first and the foremost point in-
cluded in the 20-Point Programme an-
nounced by the Prime Minister last
year related to measures for stream-
lining of arrangements for distribu-
tion of essential commodities and for
maintenance of price stability. In
fact, one of the significant gains of

. the Emergency was on the price front.
In the week immediately preceding
the declaration of the Emergency, i.e.,
week ending 21st June, 1975, the in-

. dex of wholesale prices stood at 312.9.
By the last week of March 1976, this
index had declined to 283.1. In other

-words, there was a reduction in
wholesale prices by more than 9 per

. cent. This trend was also reflected in

the consumer price indices. The in-
dex for industrial workers declined by

over 12 per cent between July 1975

and March, 1976.
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Between April and June, there was
undoubtedly an increase in all-com-
modities wholesale price index by
about 4.7 per cent. In respect of some
essential commodities, this reflected a
recovery from a rather low level to
which the prices of these commodities
hag fallen by March, 1976. For ins-
tance, Government itself decided that
the prices of barley had gone down to
unremunerative level and, therefore,
a support price of Rs. 65 per quintal
was announced. Similarly, the prices
of groundnut oil had slumped very
low and the S.T.C. was asked to step
in and export 5000 tones of oil with a
view to helping in firming wup the
prices.

As Hon’ble Members are aware,
during the lean period beginning from
May, there is a normal tendency for
the prices to move up, specially in the
case of kharif crops. This year, the
uptrend was accentuateq due to delay
in the onset of monsoon and deficient
rainfall in the earlier part of the rainy
season. Speculators gnd anti-social
elements tendeg to take advantage of
this situation and push up the prices.

Al

I may also point out that the in-
crease in the prices has largely been
confined to a few commodities like
oilseeds, groundnut oil, raw cotton
and hides and skins. The prices of a
number of other essential commodi-
ties such as wheat, maize, several va-
rieties of pulses, spices, soaps and
kerosene o0il have remained more or
less stable or witnessed only a margi-
nal ‘increase. That is why, between
April ang June, 1976, the consumer
price index for industrial workers
moved up by only 1.7 per cent. Dur- ¥
ing the same period, the index for
agricultural workers also increased
only marginally by 0.4 per cent.

I have given above details in order
that the recent price situation is seen
in the proper perspective and no exag-
gerated inferences are drawn. At
the same time, Government has taken"
due note of the price rise in the spe-
cified commodities mentioned above
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snd bave initiated a number of mea-
surés. Bomme of the importast mea-
LGS AYH: &
SLugar

(i) Over snd above the normal
release of levy free augar,
extra 20,000 tonnes of sugar
is being released during the
current month.

(ii) The additional supplies are
being directed to sensitive
areas like major cities and
large industrial complexes
which act as pace setter for
prices,

Edible Qilg

(1) To relieve the pressure on in-
digenous oils, vanaspati ma-
nufacturers have been direct~
ed to compulsorily use im-
ported oils to the extent of 50
per cent with effect from 15th
July, 1876 For this purpose,
the industry will be suprilied
with imported oil of nearly
1.25 lakhs tonnes, consisting
of palm. soyabean, rape-zeed
and Sunflower oils.

(ii) Further exports of HPS
Groundnuts have been ban-
ned.

(i1} The State Governments have
been asked to intensify action
agamst prardmm of ol seeds/
edible oils. The States have
also heen asked to reintroduce
suitable procedures so as to
monitor information on stocks
and movement of edible oils.

As a result of various measures, the
index of wholesale prices which had
been steadily rsing from Apn! on-
wards recorded a fall in the week
ending 17th July, 1976. The fall was
of the order of 0.7 per cent. This has
been followed by a further welcome
fali of 1.2 per cent for the week end-
ing 24¢th July, 1976. This is the week
for which, so far, the latest price in-
dex is available. It will thus be seen

thatthemtakenbym-
ment have begun to have a vigible
impact.

It may be added that the overall
health of the national economy is
very sound. The country has wit-
nessed a record production and pro-
curement of foodgrains. There is also
a significant growth in industrial pro-
duction. The overall availability ot
esgential commodities throughout the
country is reported to be satisfactory.
In this context, the Government has
every hope that the overall price
situation will continue to be satisfac-
tory. If any unwarranted price in-
crease in respect of any essential com-
modity is observed, Government will
not hesitate to intervene and take
necessary remedial gction to discipline
the prices

SHRI INDRAJIT GUPTA- I do not
find anywhcere in this quite lengthy
sthlement any expression of concern
on the part of the Government. Ac-
cording to them everything is perfect-
ly under control They are having
confidence ‘There should not be any
exaggerated views and panic. Of
course, we are against spreading panic
and exaggerated views But on read-
ing the newspapers we find statements
made during this inter-session period
by Government spokesmen including
the Mimster of Food & Agriculture,
the Minister of Industry and Civil
Supphies and so on, which certamly
dig not give me an impression that
thev were so complacent, they seemed
to be concerned about it. But I am
glad my frieng from Kerala is brim-
ming over with confidence. It is a
good thing. I am not bothered so
much about the figure having declin-
ed or a rise in that in a particular
week or a particular month. Index
figures—wholesale or consumer—do
move up and come down like that. We
are concerned about the emergence or
the occurrence of a particular trend
at a particular point of time. That
is why I wanted the Government to
analyse far us properly and tell us as
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to what in their opinjon are the fac-
tors responsible for this. Delayed on-
set of the monsoon is not g correct
reason for the simple fact that this
trend had been manifesting itself =s
early as the middle of March when
the budget proposals were made. At
that time it was not possible for any
soothsayers to say that the monsoon
is going to be delayed. But the price
rise had already begun. Secondly,
Sir, he has attributed a lttle part of
this to the activities of speculators,
hoarders and so on. Well, that ot
course, is true But the question that
I would like to ask him is this 1Is it
possible to state these superficial fea-
tures and ignore the deeper things
which are quite disturbing, because,
it 15 admitteg that the foodgrsin pro-
duction last year has been an jll-
time high? 1t has been stated to be
118 million tonnes. It ;s the figure of
the Ministry of Food. This is an all-
time record About 15 million tonnes
are held in stock, whether you call it
buffer stock or any other stock This
is in Government stock anyway. As
far as groundnuts are concerned, last
year, there was a bumper crop and
there has been Iiberal import of vari-
ous kinds of vegetable oil, as the M-
nister himself has been admitting
And in spite of these fealures we want
%o know why from mid-May to Mid-
July, in these two months, for exam-
ple, there was a 25 per cent increase
in the price of vanaspati and between
the 12th of June and the 10th of July
the average of wholesale grain prices
has gone up by 4.2 per cent. This is
much more marked in the case of
course grains consumed by poorer
sections of people like ragi, maize,
jowar, etc. But this is also there in
the case of rice and also in the case of
wheat. Why? When there is a hum-
per crop and when there is a big stock,
why is this taking place?

Bir, the price rise in the case of
groundntt, cotton, sugar, cereals and
some pulses started from mid-March,
as I have said, just after the budget
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proposals were placed sng long before
anybody could prophesy that thers is
going to be any Yrregularity or delay
in the onset of the monsoon.

In the atatement it has been stated
that the index figure immediately pre.
ceding the declaration of emergency
went down substantiglly. This is a
welcome feature and it is quite cor-
rectly stated here that this price sta-
bility question was one of the big
gains of the emergency in the initial
stages and we want that that gshould
continue We don't want that to be
dissipated because otherwise it will
have very undesirable consequences
for the country. It is also true that
the wholesale price in March 1976 this
vear is still 80 per cent higher than
in March, 1973 when this present 1re-
emergency galloping inflation began.
Now we find in March, 1978, from
the index figures, that despite every-
thing that has happened since the
emergency. this is still 30 per cent
higher than what it was in March,
1973. I am saying all these things be-
cause there should not be any sense
of complacency on the part of the
government In fact the only major
agricultural commodity where the
price continues to decline is a raw
jute  And that is because obviously
it is 1n the mterests of the jute mill-
owner= that the price shoulg not go
ny

Now, Sir. the question I would like
to ask the Minister are these—I am
rlag that the Minister of Finance 18
also here—because I think—this is an
inter-connected question and it can-
not be seen in isolation. Is it not a
fact that between the end of March
and the Middle of June, the money
supply in this country had also gone
up by nearly Rs. 1,000 crores? Every
Economic Journal has admitted this
fact and pointed this cut-—the theory
which the Finance Minister \ropound.
ed 50 many times in this House. He
has told us about the dire conseqiuin-
ces that would follow from the ex~
vess of cash Hquidity in money mar~
ket which will push the prices up.
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This was a big srgument for taking
awgy the bonus of the workers and
introducing the Compulsory Deposit

+ Scheme ag far as the workers' D.A. and
80 on  were concerned. All those
steps were taken much carlier. That
money in the hands of the workers, it
was apprehended, will push up ihe
prices. That apprchension was taken
care of by changing the bonus law and
by introducing the Compulsory Deposit
Scheme. After that, the prices had
risen. Why? At least on this score.
the workesrs are not to blame—they
cannot be blamed. The
which were taken in respect of them
had come into operation long ago. So
we want to know if it was a fact or
not thut from March.end to June-mid-
dle, the money  supply went up by
nearly Rs. 1,000 crores. Also I want
to know whether it was a fact or not
that in this period, the bank credit
to the non-Guvernment commerciu!
sector had risen hy Rs. 408 crores and
whether 1t had any beuring or not on
the general inflationary position and
the price level. I also want to know
whether it was a fact or not that the
increase 1n income of the rich sections
in the countryside—rich farmers—
had put more liquid funds in thear
hands? Ang are these not encourag-
ing them to hold back the supplies
from the market? Is it a fact or not
that the lowering of taxes which Mr.

Subramanlam brought about this year
ot the richer section and the voluntary
disclosure scheme has  made them

much meore respectable by putting
irhite money in the hands of the black
mprket operators?

measures
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Then, during the inter.session
period, though the bonus had been cut,
there was removal of restriction of

dividends. Is it not a fact that the
curbs that were put on the issuing of
bonus shares have been removed? All
these combined have put large
amounts of liquid money in the hands
of the corporate sector, of rich people
and of the higher income groups in-
cluding the rich furmers? The undis-
closed black money in the country
which is still thers in the economv s
leading to a fresh spurt in speculs.
tion, in woarding and cornering. These
developments, 1 am just pointing out.
show that even in  the dayvs of emer-
gency how strong and powerful these

forces are, He has said something
about production in his statement. But

I find that in eleven out of fourteen
items of listed essential commodities,
the production has fallen in the first
quarter of this year Will you please
explain this” Who is to blame for that
1 shull conclud~ by asking this ques-
tion whether the Finance Minister
would give any second thought or not
to this matter” Is this not actually
leading to a fall in the purchasing
power of the ordinary consumers? Is
this not leading fo the consumers’
capacity soing down? Shrinkage in
domesfic market is also taking place.
Industries now complain of recession

and unsold stocks and so on. This
18 leading to  shrinkage of domestic
market. I do not want to hear from
him again that in order {0 combat the
inflationary trend, now the Plan again
will have to be pruned. We congra-

tulated him at the time of the budget
on the outlay on the plan. But, I
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going to come. He has not ‘told us
about that. Now the resources are
belng left in the hands of the rich
people in the corporate sector. You
can bring in g supplementary budget
again 10 mop up the excess liquid
‘funds. If you do not do it, then the
only alternative left eventually will
be #0 say that regretfully we now
have to prune the Plan again in order
‘to avoid inflation’. ] think they will
not go that way.

Regarding sugar, there is one point.
There are two paragraphs here in his
statement as to what they have done.
Just now they have announced the
average vise of Rs. 10 per quintal in
the levy sugar price for the sugar
millowners and the open market price

.of sugar has gone up to over Rs. 5.
Sir, you must be knowing this because

you must also have been buying your
household things every day. Instead

of pumping the sugar into the public
distribution system and leaving less
sugar for the open market sale, they
bave now given an extra RS, 10 per
quintal in the levy price to the sugar
‘millowners. I would like to know
why when we had made a good start
-one year ago instead of allowing il to
be frittered away we should not have
"taken some firm policy steps?Why not
take over this sugar businesg since
Ahere har been demand for it time
and again by all the sections in this
House. Why not state trading be done
Ap these esiential commodities?

TﬂE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): Sir, it
has becoine almost a general debate

.on the ‘economic situation and not a -

- walling attention limited to the parti-
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Member that we are’ n!mlndy‘m _'
camed with the me l!tuntion

MR. SPEAKER: Genuinely. mmom N
terned with the. price. situaﬁon

SHRI C. MRAWIAM And wo '
are taking an necessary messures for
thé purpose of bringing this under
control, and as I was pointed ouy: by
my colleague {t has shown results also.
The rising trend has now been revers-
ed and for two consecutive weeks—one
week it was 0.7 per cent and andther
week it was 1.2 per cent—a perceptible
decrease has been shown. But still as
the hon. Member pointed out it is the
trend which is rather disturbing—the
trend of increasing prices from March
till we took the steps. Naturally, the
price depends upon the supply position
of the goods and the demand which is

represented by the money supply.
These two will have to be balanced.
The hon. Member mentioned a very

high figure of Rs. 1,000 crores extra
credit having been made available.
Yes, it is 80, because for the first time
we have gone into procurement of the
highest order possible angd therefore
about Rs. 2,400 crores had to be given
for the purpose of procurement opera-
tion alone, which is a record figure,
and naturally this gets reflected. All
this was purchased at the support
price. The hon. Member might say
even the support price should not be
paid to the farmers, It is easy to say.

SHRI INDRAJIT GUPTA; 1t is paid
everywhere else except in the case of
jute.

SHRI C. SUBRAMANIAM: 1 will
come to jute. The point for considera.
tion is that as a matier of fact there
was a hue and cry that the support
price operation ig not even adequate at
thig level of about Rs. 2,400 crores and
you now have 17.5 million. tonne; of -
wheat, rice and some . cosrse’ graing -
with the -Government. N:t\mtmr s
amount which has been distributed fo
the farmers gets nﬂecbd as money

~ supply in the whole system. 'm: wﬂl-'
..'hmtnbotmmoaem&
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the calendar year—of 10.3 per cent
and 1 am told that this trend is being
kept up. If that be so0, can it come
out of nothing? Therefore, this higher

with regard to what level of additiona}
money supply could be created to meet
the situation; and we have given them
the limits within which they should
operate and very soon 1 hope to have
another meeting with them to find
out bow far those limits have been
observed and how far the money
supply could be curtailed. This is
one aspect.

Then the real spurt took place—even
though the hon. Member wanted to
minimise the importance of jt—even
now whether it be the Finance Minis-
tar or the Government as a whole we
have to look to the gkies. We depend
on the monsoons. When the mansoon
wag not playing fair, for quite a
number of weeks, naturally the
speculators came jnto the picture.
This is wherg I do agree that in spite
of all the disclosures etc. that ther=
is still black money available withm
the sysiem has been proved. That
fs why we are now agaim trying to
tighten up these messures and seeing
that the hoarders and speculators are
taken care of A large number of
people have been arrested and put In
detention under MISA. It hag a very
salutary effect, particularly with
regard to edible ofl and ollseeds

As regards the paitern of increase,
in what commodities this Increase
hfd tdkeny pluce, the hon. member

Sugar ste. (C.A)

mentioned that the increase hagd takem
place in foodgraing alse. Yes,
marginally it hag taken place. Bwl
that is not the main area where the
price index had gone up. It had
gone up mainly, first in edible oil,
second in the raw material of edible
ofl, oilteeds—there also 1t has gone
up—and then more than that, cotton,
anotheyr ares Wwhere speculation is
always rife. It is not always merely
the traders who are nvolved in #t.
Unfortunately, in this the trade has
linke with industry also; that is the
real trouble. Unlesg we find a sofu-
fion to that

SHRI INDRAJIT GUPTA: Has not
sugar price gone up?

SHRI ¢ SUBRAMANIAM: 1 am
coming to that.

SHRI INDRAJIT GUPTA: You
named only three.

THE MINISTER OF STEEL AND
MINES (SHRI CHANDRAJIT
YADAV): He is just elaborating.

MR, SPEAKER: He will come to
sugar annt jute later

SHRI . SUBRAMANIAM: There-
fore, we are looking nio the cottom
position. It ig not as if the producer got
a higher price. As a matter of fact,
everything had been purchased from
the producer. It is a case of transter
from one trader to another, then pro-
1 ably to another trader: this goes on
changing hands four or five times,
and by that time the price has shot
up. That i8 why now we are taking
action {o see that the trader could sell
anly to the mulls and not to another
trader. These sre all vanous steps
which have been taken. These steps
could probably have becn taken earlier,
but we at least woke up a little late
and have taken these steps,

As far ag sugar is concerned, the
hon, member might be aware that
production has gone down by 6 lakh
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tonnes this year. From 48 Iakh
tonnes it has gone down to 42.
We hed at that time a3 heavy pro-
gitmome of exports also, Taking these
things together, naturaally the prices
went up a little.

The hon, member mentioned about
increase in the price of levy sugar.
The cost accouts organisation went
into it and tried to find out, because
many of the mills were becoming
sick. They went into the Question of
the price that should pe paid to the
sugarcane. The same JIobby which
want: a higher price to be paid to
the cane at the same time wants the
price of sugar also to come down; onhe
is contradicting the other. But
taking into account the sugarcane
price and the ordinary conversion
charges etc, they had to fix some
price and they did fix the price. But
then we did not want the increase to
get reflected in the sale price. That
is why we have cut down the excise
duty from 20 to 15 per cent so that the
entire increase is borne by Goveru-
mént rather than passed on to the
consumer. Therefore, ag far as levy
sugar is concerned, there is absolutely
no increase in the price. It is the
sime price as prevajled bhefore

But as far as the price of upen
market sugar is concerned, it depends
upon avaflabflity, not only availabi-
§dy but the seasons also. For example,
fa Kerala during Onam, there is an
fncrease in demand and there B a
slight increage in price. Therefore,
the fact that this season, particularly
September-October are going to be

stival months, will have to be taken
A account. Even in his own State,

re will be Puja and various other
destivals You cannot say that you
should not give sugar for these pur
es. That is why, we have today
the decision that as far ag pos-

, we should release more sugar
these seasons and also in areas

where the demand rises, not merely
just release it but see that it is deploy-
in ateas where the demand picks

.
up.
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Therefore, as far ag sugay is con-
cerned, even with regard.to the open
market prices, the prices have come
down. I am sure my hon. colleague
would be able to give figures on that,
One cannot say that it hes come down
uniformly everywhere, Particularly in
cities like Bombay ey are able to
manipulate things in ‘gtich a8 way as to
make prices rise because speculators
operale more in such places. That is
why we have now drawn up a policy
so that critical areas are taken care
of, particularly areas like Bombay.
Delhi, Cnlcuita, etc. and various other
indus‘rial contres also,

As far as jute is concerned today
the problem i not the price of jute;
it is a question of stockg moving from
the jule mills; that ig the problem
with which we are faced; some 60.000
bales or tonnes, 1 do not know, had
accumuiaied and there is no demand
outside —~jute is dependent upon ex-
ports —-and internal consumption s
limiten So, when exportg fall, there
is no demand for it. So, the question
arises -when there is no demand what
shouid be done. I do not think that
the hon, Member would say that we
should purchase all that, whatever
may happen, because it affects West
Bengal, one should try to see whether
some kind of buffer stock operation
could he undertaken even in regard to
this. I am sure, on the other side, on
the industrial relations side, he will be
saying that there should be no lay.off
and everybody should be given em-
ployment. I that has to be taken into
account, naturally, the jute industry
willi have to be taken care of in &
particular way. We are dealing with
this situation and we hope to take &
decision in the next two or three days.
Jute is a commodity by itself; it goes
up and down. One yesar they produce
much more thon what is required;
next year they switch over to rice
beecause in the previous year the price
had fal'en. T am sure the speaker is
much more conversant with the jute
situation than I could ever conosive
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of. This is the situation that has come

stxne positive measuvres... (Interrup-
tions) Let us wait and see the results;
1 am not committed to any ideology
as he is.

SPRI INDRAJIT GUPTA : I did not
bring in ideclogy at all,

SHRI C. SUBRAMANIAM: For ex-
amnple, in respect of engar, they say:
take over sugar mills; nationalise them
and everything will become all right.

SHRI INDRAJIT GUPTA: That was
:)h: demand of your own party mem.-
2¢ 8

SHRI C. SUBRAMANIAM: It may
be the demand of anybody I wish
that nationalisation was the panacea
for everything; as far ag I am concern.
ed, it nationalisation would solve the
problem 1 am prepared to nationalise
everything including hon Members.
We have to consider what policies
should be undertaken,

As far as the corporate sector is
concerned, we have not given any con-
cessions (0 them. On the other hand,
the 5 per cent surcharge which they
were paying, they had been asked to
deposit in IDBI. As far as bonus
share ix concerned, it does not increase
the resources; it is converted into
equity and so it is available as a
reserve or as equity it does not in-
crease liquidity. On the other hand,
if the hon. Member wantg this also to
be distributed as dividend, it will
increase liquidity.

SHRI INDRAJIT GUPTA: But divi-
dend will be paid on those shares.

SHRI C. SUBRAMANIAM: Later on
only, It it is not converted into equity
now, this will also be distributed as
dividend row and shere will be more
purohasing power available within the
1383 183,
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country. Therefore to the best of our
ability—Of course I cannot match
Inderjit's intelligence and analysis—and
to the extent possible we are anslysing
the situation and ave trying to find out
the factors which are operating today
and take all possible measureg for the
purnose of controlling the situation....
({Interruptions)

MR. SPEAKER: We have spent more
than half an hour on it,

SHRI S. M. BANERJEE (Kanpur): It
was a battle of intelligence; we have
now to put questions.

MR. SPEAKER: Please he brief.

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): I am sorry that the
guestion of ideology had been brought
in here. What causes us concemn is the
fact that in thig statement there is no
reflection of any serious concern or any
urgent or dynamic steps being taken.
That is why we have brought up this
matter. We have been told of ‘re-
medial action’. They have stated in
the statement that “speculators and
anti.social elements tended to take ad-
vantage of this situation and push up
the prices”. It shows that the govern-
ment is aware of what the disease is
and where the trouble lies.

You keep on reciting the 20 point
programme like a mantram but the
first point in that programme is to
keep up the steps taken to bring
down the prices. If that is so, why
has this sudden trend come up? There
1s something wrong.. Following the
same pattern is not going to help.
We find the same arguments being
repeated as before. The minister
said, “we have arrested some people
who are speculators.” In Tamilnadu,
when it was pointed out that there
were certain people who were hoard.
ers of edible oils, they were arrested
one night but released next day.
Whenever such people are arrested,
people of a certain ideology, which
the minister appreciates, step inte
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the fray and they are relemsed the
next day. Is this the way ta deel
with it?

After all what is the emergency
for? The emergency, which we also
supported, was directed against those
anti-social and anti-natiomals who
are operating to disrupt our national
economy and also disrupt the life of
the people. If that is so, how is it
that the speculators and anti-social
elementy are a'lowed to rum not
from June onwards and be a party to
the pushing up of pricest Why is it
that you only talk in Biblical and
sanctimonious language of “remedial.”
measures which have been repeated
year after year and which have not
yielded the desired results? The
disease is still there. While you may
be taking some curative measures,
You are not taking any prophylactic
measures which are necessary, as
mentioned by my colleague, Shn
Indrajit Gupta.

The Minister said that the prices
of foodgrains have not gone up to
that extent. I have just come back
from Tamilnadu and I can tell you
that the prices of rice have gone up.
The wholesale prices have gone up.
There 18 a marked difference between
the price of rice sold in the fair price
shops and that sold m the open
market, The hoteliers were asked to
bring down the prices to a certain
level and they were told that other-
wise action would be taken against
them. This was also welcomeg by
the people. But if suddenly the
wholesale prices go up, what will
happen to them? If they raise their
price even a little bit, immediately
MISA is directed against them, but not
aguinst those speculators, anti-social
elements and others who disrupt the
nationel economy. It is directed only
against those who are observing the
regulations laid down by the govern-
ment,

We would like to know whether the
government is going to take more
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farereaching measupes, particularly
with regard to aessential commodities.
Are you going to set up & wider net-
work of falr price shops, wheve
essentia]l commodities Will be given
to the people at the controlled rates
or rather at lower prices? I do not
see any reflection of such a proposal
in the minister's speech: It is not
only a question of remedial measures.
What effective steps are you going to
take against the speculators and anti-
social anqd anti-national elements?
He said, in Bombay where speculstors
are there in larger numbers, prices
g0 up and down. How is it that they
are being allowed to go scotfree? It
is amazing that one year after the
emergency, we should be told this
thing. It is not a quesllon of mere
ideology, it 1s not a debating point.
All of us have to go into it seriously
and not brush it aside in 5 light-
hearteq manner. Our point is that
the measures taken by the govern=-
ment are not sufficient,

SHRI A C. GEORGE: 1 am sorry
it the hon. member got the impression
from the statement that there 13 a
sense of complacency, Our oply in-
tention was not to create any panwc
because there is no reason for panic.
I was anly trying to say that the gov-
ernment is approaching the problem
with confidence. because the result
during the past two or three weeks
has really shown that the situation s
well under control. 1 do agree with
the hon. Member that there was a
tendency for the edible o1l prices,
especially groundnut oil prices, to
g€o up. But this year we had a pecu-
liar phenomenon; we had g super
bumper crop of groundnut {0 the ex-
tent of 60.91 lakh tonnes or nearly
70 lakh tonnes, which is at least 18
lakh tonnes above the production of
the previous years,
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mpport price had to be raised, be-
cause the grourdnut ofl price had
eome down o Rs. 3,800 per tonne.
There was also a demand for export
of groundnut and groundnut oil, and

that fs why the SYC as a last measure .

was asked to step in, So, at one time,
because of the super bumper crop,
which was rather unusual, there was
& demand from many groundnut pro-
ducing States that the situation had
to be relieved the quota hag to be
removed and that the farmer must get
a higher remunerative price, Even
though in some quarters there is cri-
ticism of export, we exported only
215 lakh tonnes whjch is three per
cenit of last year's production. This
Year, as soon as we noticed a tendency
for the prices to rise, immediately
the Finance Minister convened a
conference of all the concerned de-
partments ang various measures were
taken and on the 16th July results
were shown. This is why next week
we had a fall in the price in-
dex by 0.7 per cent and in the subse-
quent week by 1.2 per cent. The
latesy indications are that the prices
are still going down.

From this year's experience we have
decided that, instead of faking ad hoc
measures for a vital item like edible oil
we should have a national plan. By
September we will have a firm indica-
tion of the likely production and we
will have an assessment of the require.
ments. We will also be knowing the
requirements of the vanaspati industry
and how much we can realise by ex-
port of high-priced mustard oil and
linseeq oil. Taking into account the
import possibilities and exports. we
will draw up towards September a
comprehensive nationa! plan for vege-
table oil or edible 0il, and this will be
a permanent feature instead of being
an od hoc measure. BeCause of the
experience of this year of a few weeks’
delay in the monscon and the super
bumper crop in the major groundnut
producing areas this situation has
arissn, From this experience we have
decided tp have a national plan. There
is no complacency. The only thing is

Sugar etc. (C.A.)

that we do not want to have a scnse
of panic. We want to say that the
country is confident that it can tackle
the situation.

SHRI M. KALYANASUNDARAM:
(Tiruchirapalli): Neither the stute-
ment, nor the reply given by the Civil
Suppl:es Minister now will give any
confidence to the consumer that the:e
will be any serious attempt to stabi-
lise the prices. If the speculators and
the hoarders listen to the non-iceolo-
gi1cal speech of the Finance Minister,
they will he amused because he said
that he will allow the prices to rise
till they reach the level that was pre-
vailing at the time of declaration of
cmergency. That seems (o be the
position of the Government

Coming to Tamil Nadu, the real
emergency came there only after the
removal of DMK from power. Then
the prices came down. But what 1s
the position today? The prices have ag-
ain gone up to the old ievel. What will
be the impression whick the people
will get? Does the Government exhi-
bit any seriousness in this statement?
No., The Civil Supplies Commirsioner
and the Advisers are repeatedly saying
that there is no real scarcity. It is
good because 1t will give some confi-
dence to the people. But that confi-
dence alone wil! not do. Tolay no
shop sells groundnut oL which is
the most ponular edible o1l for the
poorer section of the societv. Is this
how they are going to protect the wea-
ker sections of societv during the emer-
gency. from the cuitches of the hoar-
ders” Government is aware that th's
scarcity and high  prices are due to
hoarding. In so far as [ can speRrk
about Tamil. Nadu, [ am sure it is dve
to hoarding and not real scarcily
And why do you attribute this to the
small quantity that was allowed to be
exported? The statement is a plea
for the hoarders and blackmarketeers
to justify their conduct

MR. SPEAKER: In his reply he has
stated that only three per cent was ex-
ported, but because of the acuvn.txes
of the hoarders and others, the prices
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have gone up. He has sald the same
thing.

SHR] M, XALYANASUNDARAM:
If that is go, what is the action?

MR. SPEAKER: The action is the
national plan.

SHRI M. KALYANASUNDARAM
So, the hoarders can thrive until the
national plan is worked out. Don’t
blame the monsoon, don’t blame the
lack of a bpational plan. What are
the steps you are going to take im-
mediately to unearth the hoarded
stock and give it to the people at the
prices fixed by the Government them-
selves?. That is very important with
regard to edible o1l particularly
groundnut o1l

In rice Government has got ample
stocks, which 1s reassuring, but why
should prices go up like this? Im.
mediately after President's rule was
proclaimed, in Tamil Nadu rice price
came down and rice was available
everywhere. Procurement was made
at a price lower than what had pre
vailed dunng tie DMK regmme by
Rs. 10 per quintal. Now, the position
13 that the price of nice 1s rising very
much. Again, the reason 15 that the
wholesale traders who were banned
immediately after President's rule
have been now activised and they are
cornering the rice. So. what 1s the
action they asre going to take?

Coming to sugar, the levy price has
been increased to some extent but not
for all the States. To offset the in.
crease, the excise duty has been re-
duced on sugar. Both ways the sugar
manufacturers have been henefited
without rehef either to the cane
growers or to the consumers That is
my point. So far as Tamil Nadu is
concerned, there may be a slight re.
duction in the levy price, but the cane
price there is the lowest in the count.
ry. Why don’t you at least see that the
rele? given to the sugar factory
owners is shared by the consumers
and the cane growers?

]
'
:
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figures from all over the country in-
cluding Tamil Nadu indicate that
there was no appreciable increase in
the price of foodgrains.

About groundsut oil, the Tamil
Nadu Government has already taken
various measures to unearth the
hoarding and actually Tamil Nadu ls
the one surplus State in the matter
of groundnut, but there was some
artificial scarcity created is pointed
out here, and the Government there
hag taken very firm measures, and
we are quite confident...

SHRI M., KALYANASUNDRAM:
We are not getting oil. Even the
Super Bazar doeg not have groundaut
oil. Do yosu believe me or not? ¥or
the past two weekg it has not been
available.

SHRI A. C. GEORGE. 1 was in
Madras day before yesterday, nobody
told me about it,

We are keeping 3 complete monitor-
ing of information from alt over the
country. There are 6! important
centres in the country from where
we get information every 24 hours.
However, since the hon, Member has
pointed this out, we are preparsd to
1-ok into this matter, but thig will
only creats panic that no groundnut
oil is available :n Tamil Nadu thougb
actually it is a surplus State and s
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Minister and which is being consis-
tently followed by him, has lsnded
our country in a soup. During the
Budget proposals, he sald that some
‘conpessions were being given to the
industries to enpure that the prices
of industrisl goods would be brought
down. When priceg came down after
Emergency, mostly the prices of
agricultural products came down; the
prices of indusirial goods did not
come down. When the prices of
agricultural products went dowm, the
poor peasants had to make a Jdistress
mle of paddy and later on wheat
also—during harvest time. Govern-
ment went to the market very late;
by that time, the vast majority of the
toiling kisans had been looted; the
rural hoarders, that is, the big pro-
ducers and the urban hoarders had
cornered the stocks of paddy. In
regard to wheat also, the same thing
happened: 1 myself visited Gujarst,
Punjab, Haryana and Western U.P.
and went to several mandis and we
saw that the Food Corporation people
rejected the wheat brought by the
peasants; after waiting for three or
four days. the peasants had to sell
that to the traders at a much lower
price than the support price, and
from those traders that very wheat
was purchased by the Food Corpora-
tion at the support price. When our
people resisted, they were arrested:
some known Communist leaderg of
KRurukshetra cdustrict, well knowm
lenders and Sikhs, have been charged
with opposing the ban on RSS. In
my presence, they were arrested, and
for the last three or four months, they
are in jail; they have not been releas-
ed even on bail. All this is because
they resisteq the attempts of the
traders and the corrupt officers, and
the FCI people and the traders have
been sharing it fifty-fifty between
them. No benefit has gone
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out of personal experience; I had gone
to Puniad and other placegs and 1
personally went to the mandis. Here,
{ would like to know what 13 the
policy of the Government. The
peasant producers are being looted
doubly; st the time of harvestmg.
their crops are not taken by the FCI,
by the time the F'CI enters the market.
most of the actual producers had been
looted by having been compelleg to
make distresg sale. Afterwards, most
of these poor peasants have to
purchase these very foodgraing at =
much higher price by selling their land.
When the price index is prepared, we
bhave to take into account thig alsu
1 would like to know whether Gov-
ernment has a policy to ensure that
the actual peasant producers get the
price, at least the support price,
which Government claimg that it
wants to ensure, and whether that
price s going to be made siable for
the whole year or not. Afterwards.
when prices nse, you will blame the
monsoon for that If the monsocon is
to be blamed for price rise, thep tke
same monscon has to be praiseq for
the slight fall in price also—in the
sxeond fortnight of July,

1 wowd like to ask a few questions
with regard to industrial goods and
raw materials—jute, cotton and sugar
The cane prices were not raised. The
Finance Mimster was very much
worried about the cane lobby. The
House is almosi unanmimous on that
but, you know. the visible lobby «of
the sugar mill-owners is very power
ful here 3 would like to know
whether the question of the supply
and demand which i a discarded
theory of the capitalist economies and
which is very much in the mind of
our Finance Minister is controliing
the Government's understanding also.
Then, it there is an abundance of
jute and if there is no market outsde,
then, in that case, may we know
whether the prices of finished goods of
jute have come down? The prices of
raw materials have gone down, the
peasants are being looted but have



the prices of finished joods gove
apwn proportionately?

Sunilarly, when the raw cotton
prites have gone down, the Cotton
Corporation of India 13 not givem
funds ..

MR, SPEAKER, As an argument
you can say that but thug question is
a specific one about foodgrains, sugar
and other essential commodities As
an argument you can mention parity
of prices but it cannot be a gubstantive
poiot

SHR1 BROGENDRA JHA It is
not a question of argument I only
war* to know whether, when the
cotton prices went down and the
peacantg were looted the prices of
texti.le goods also went down pro-
portionately Now, the cotton prices
have gone up the peasant-producers
have already scld their stocks and the
hearders are getuing profits and
consumerg are being looted Here 18
the crux of the very uncommitted
ideology propounded by the Finance
Minister being too much committed
but in favour of big hoarders and
mndustralists. Here 1s a full-fledged
loot of the peasant producers, a full-
fledged loot of the consumers and atl
profits have gone to the hoaiders.
hlack-marketeers and mill-owners
Thig uncommitted ideology 15 vory
much committed

1 would Iike to know in thi. situa
tion whether throughout the country
a single hoarder or a single black-
marketeer 18 being or hag been proce
eded agamnst under Section 110
Cruninal Procedure Code which has
provided that they can be charged for
bad livelihood.

For the last few years it is in
operation and ! would like to know
if = single mmdividual black-marketeer
has besm proceeded against even in

mymuaémmuum texritory
Or even in any Yuion Terriotry. If
not. why then this soft corner for
them?

Secondly, I would like to Jmow
whether In the context of jute, sugar
and cotton when we aese that the
peasants and consumers both are be-
ing looted, the Government will think
it appropriate that they should consi-
der nationalising them and undertake
the whole responsibility from the end
of both consumers andg also ths pro.
ducers and to help siabihse the
national economy.

Thirdly I would like to know asg to
what is the policy of the Govermment
to ensure that the prices are stabilis-
ed at the pre-emergency level or they
are to be brought down to the 1973
level or even 1971 level when you
went to the country when we,
along with vou went to the
country ang told the entire people in
the 1971 Elections that hoarders and
black-marketeers will be put down
with 8 firm hand People are still
waiting and they want to know
whether we are going t{o (fulfil the
promises or not We want to know
what 18 your policy” 1s it to stabilise
the prices at their higest level or to

bring them down for the beneflt ct
the cunsumers?

MR SPEAKER You answer the
three questions.

SHRI A C GEORGE: The bhon

Member has answers for some of hit
own question He raised a valid powm
about remunerative price to the far
mer Asg the Finance Minister pointec
out quite often it ‘happeng that the
prices start going up ance the agricul
tural commadities pass on from th
hands of thes real producer to tin
trader That 13 why In the courge 2
my earlier reply I have pointed out
that 1n a vital agricultura} commodity
Lke edible oil seeds, g plan has to be
evolved and we are formulating that
plan so that we will be kpowing the
requirements of the country, the ap-
proximate or relisble figure of prw-



duction, wns! may be the import re-
quirementis and how much we can ex-
port also, ...

S8HRI BROGENDRA JHA: Just to
help hitn. The edible oil prices have
gone up by 40 per cent. He is for-
getting thus.

SHRI A, C. GEORGE: From the
latest information from Calcutta
market, I find that for the past three
weekg it ig only in edible oils that a
steady tren:1 :3 noticeable.

SHRI INDRAJIT GUPTA: At what
level?

S8HRI A, C. GEORGE: Rs, 5.80.
(Interruptions)

SHRI BHOGENDRA JHA: It is sel-
ling at Rs, 9.50 per kilo in Delhi.

18 hrs.

SHRI A. C, GEORGE: 1 was men-
tioning about Calcutta. As the hon.
Member would concede, we are taking
care of these problems. Edible oil is
an important item, an essential item of
mass consun:ption. As I told the House,
we are evolving a plan ‘whereby we
will be knowing what will be the
annual situation, what will be the
total requirements, what will be the
total picture about demand and pro-
duction and in regard to export and
import also. There is also another
thing which I would like to mention
that in spite of the stringent measures
taken against the blackmarketeers, we
have not arrested a single one. I do
appreciate the concern expressed by
the hon. Member. Government ig also
equally concerned and I have outlined
the steps “which have been taken by
the Government. 1 am thankful to the
hon. Members for having brought this
subject of price situation on the first
day’s sitting of this House.. As I have
already stated, we have taken various
measures and we will not allow the
situation to go out of comtirol and in
respect of important commodities like
foodgrains and edible cils the greatest
care will be taken,

SHRI BHOGENDRA JHA: What is
he doing to bring down the price?

MR. SPEAKER: Wait for the nation-
al plan.

SHRI BHOGENDRA JHA: Only for
the edible oil, not for the other things.

SHRI 8, M. BANERJEE (Kanpur):
I am talking from personal experience.
1 go to the market, and purchase all
esgential commodities. If I go with a
statement and say that the price of
mustard ofl, postman or dalda has not
been increased, I would be beaten by
the people. The price of 3 two-kilo tin
of mustard oil has gone up by Rs. 2/50
per tin, postman by Rs. 1/50 for 2 kilo
tin and Deida has also gone up by
Rs. 2 per tin. My hon. friend Shri
H. K. L. Bhagat invited the manufac-
turers, wholesalerg and retailers on the
eve of the anniversary of the emer-
gency and appealed to them to reduce
the prices from & per cent to 10 per cent.
The retaflers immediately agreed and
reduced upto 10 per cent. Wholesalers
also agreed. of course, with some bit-
terness. But the manufacturers did
not agree to do so. The Branch Man-
ager angd Branch Accountant of Hin-
dustan Lever did not agree to reduce
the price saying that they have al-
ready reduced the price. They had
the cheak to oppose the Minister's
request. Many times 1 have brought
hefore the House how Hindustan Lever
has been making fabulous profit at the
cost of the consumers. But their
Branch Manager and Branch Account-
ant said like this thot they are not
prepared to teduce the price on the
plea that they have already reduced
the price. But as luck would have it,
the Branch Manager and the Branch
Accountant were arrested for misap-
propriation.

He has been arrested. But that has
not been published in any of the news-
papers. The, have also arrested smug-
glers and hoarders. But the news
about the arrest of the Branch Man.
ager of the Hindustan Lever wag not
at all published in any newspaper.
Probably, this news has been censored,
because he happeng to be the Branch
Manager of Hindustan Lever —a mulli-
national Corporation!
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Of course, ihe price has been reduced
by 2 per cent ar 80. We are only ask-
ing the retailers to reduce the price.
If you go to the retailers in the market,
they will tell you that they have been
asked to reduce their price. But, what
about the manufacturers? I would like
to know from government about this.
Of course, Mr. George said that he was
doing his best. I know that Shri George
goes on making many statements here
about the price. He is an energetic
person and of course, he is asking the
retailers tp reduce their prices in Delhi.
Will he do the same thing in other
places also? And will he ask the
manufacturers also to reduce the price
on the basis of ascertaining their pro-
duction cost? 1 want to know from
him what specific action he has taken
in this regard,

SHRI A. C. GEORGE: Sir, in the
process of bringing down the prices
and stabilising the same at a reason-
able level, we are not sparing anvbody
concerned. During the past five or
four months, we have held meetings
and dialogues with the yarious manu-
facturers and during the past two
weeks or <o, prices on some items have
voluntarily come down. The major
hiscuit manufacturers like Britannia.
Parley and Dalima who had got 18 per
cent of production had brought down
the prices. (Interruptions)

SHRI S. M. BANERJEE- He s
giving us other examples,

SHR! A C GEORGE We had a
meeting with the soap manufacturers
who have also reduced their price of
soap by 15 paise or 10 paise We are
having a constant dialogue with im.-
portant manufacturers of this item
which are of concern to the ordinary
man and it would be our endeavour to
continu, that process and wherever
we find a bit of leeway to reduce the
price, we Wil. never be failing in that.

SHRI 8. 7. BANERJEE: I am here
concerned with Hir dustan Level. Whe-
they they have reduced the prices of

S0RD or not--we are not cvoncerned
with others

SHRI A. C. GEORGE: They have
reduced the price of wap by 15 puise
or 8 paise.

SHRI 8, M. BANERJEE: Several
manufacturers have said that they
would do that. RBut, with regard to
those who have refused to do it, have
they been arrested?

MR. SPEAKER: Obviously he has
not been informed about it.

13.04 nrs
RESIGNATIONS BY MEMBERS
MR. SPEAKER: I now ask the

House to sit a few nunutes moreg to
complete this business.

I have to inform the House that on
the 26th May, 1976 I received a letter
from Shr: Baburao Jangluji Kale, an
elected Member from Jalna constitu-
ency of Maharashtra, resigning his seat
in Lok Sabha with effect from the 3ist
May, 1976 On the 27th May, 1978 [
accepted his resignation with effect
from the 31st May. 1976,

I have alsg to inform the House that
1 received a letter dated the 13th July.
1976 from Shm Arjun Shripat Kasture,
an elected Member frorn Khamgaon
Constituency of Maharashtra, resigning
his seat in Lok Sabha with effect from
the 16th July, 1976. On the 14th July,
1978 I accepied his resignation with
effect from the 16th July, 1976.

SHR{ INDRAJIT GUPTA (Alipore)
Sir, have they given any reasons 1n
their letiers of resignation?

MR. SPEAKER: Yes, They have
given reasons.

SHRI INDRAJIT GUPTA: Are they
not to be disclosed?

MR. SPEAKER: I have verifled they
are genuine and voluntary. As far as
1 remember they have been elected to
the Council there and both of them are
in the Council of Ministers.
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STATEMENT RE: FLOOD SITUA.
TION IN THE COUNTRY

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHEI KEDAR NATH
SINGH): 8ir, during the year 1976...

MR. SPEAKER: If it is a long state-
ment, you may lay it on the Table.

SHRI KEDAR NATH SINGH. Sir,
1 lay the statement on the flood situa-

tion in the country on the Table of the
House.

Mtatement

During the year 1976 the South
West monsoon had been somewhat
indifferent to begln writh but of late,
it has generally picked up The cumu.
lative monsoon rainfall upto August
4, was normal or exces; in most parts
of the country, except Arunachal
Pradesh, Gangetic West

A Bengal,
Origsa, Bihar, East Uttar Pradesh,
hills of West Uttar Pradesh and

Kerala where it was deficient. Dur-
ing the last couple of days some parts
of the country have been cxperienc-
ing heavy rainfal] specially Jammu
and Kashmir and Punjab.

According to the reports received
from the State Governments floods
causing considerable damage have
occurred in parts of Andhra Pradesh.
Assam, Gujaret, Manipur, Maharash-
tra and Tripura. Floods have occur-
red in the Jhelum causing flooding
in the Kashmir Valley. A few of the
rivers in Bihar, Uttar Pradesh and
West Bengal were also in floods.
Gujarat and Maharash*ra were hit by
severe cyclones resulting in heavy
rains and floods in early June.

Andhra Pradesh:

During the low flood in Godavari,
which occurreq in t{he fArst week of
July the first bay on the left bank
of Dowlaiswaram anicut breached
over g length of 152 metres affecting
the left bank canal. Repair work at

the breached portion has been taken
up by the State Government. During
the subsequent medium flood ot July
21 to 25 the river crossed the danger
level in the upper reaches. On July
23, Madhavayapalam outfal] sluice at
Km. 74/0 of Vasmista Godavari embank-
ment near Narsapuram collapsed,
which is being attended to.

Assam:

Three waves of flood ecccurred in
Brahmaputra basin during the months
of June and July, 1976. The first
wave lasted for 9 dayg fro.n June
12 and the second wave extendeqd into
the third one covering the period
June 28 to July 21. The fourth wave
of flood in Brahmaputra commenced
from 4th of August, 1976 and was
continuing when the last reports
came in. The northera tributaries of
Brahmaputra, the Puthimari'_the Pag-
ladiya, the Manas an4 the Beki and
the Scuthern tributaries Burhidhing,
the Kopilli ang the Dhansiri along
with the main river were in moderate
floodg during these different spelis.

During the first wave, there was a
breach on the Burhidhing retired em-
bankment at Telpani in Dibrugarh
district and the left bank of Bhaira~
tolajan in Xamrup district. There
were also damages to the Check dam
on the spill channel on Dhansirj south
in Sibsagar district, and erosion near
Tezpur railway station. During the
second wave of floods erosion occur-
red at a few placeg including Kamla-
bari Mouza ©Of Majuli Island, two
spans of the Puthimar; bridge at
Chimalibidia road were washed away
and the Brahmaputra river spilled
over its bank at a few places. Dut:ing
the third wave of floods the river
Bhogodoi surpassed its previous high-
est recordeq level of 90.92 metres at
Jorhat. Breaches touk place at two
places on its left bank and one place
in the right bank. There were
breaches between Diara and Kalapani
in bankment on Jinjiraza river,
a trt:;)eut:‘:y of Brahmaputra in Dhubri
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sub-division and damages 3o the 1mul-
way guide bund in Dhemaji sub.
division.

The Barak valley in Assam ex-
perienced severe flood damage under
the three waves of flood during the
periods from June 11 to 18, June 30
to July 14 and July 17 to 21. The
river Barak attained the maximum
level of 21.05 metres; on June 15,
against the danger level of 19.83
metreg at Silchar (Annapurnughat),
the maximum level ever recorded st
thig site being 21.94 metres in June
1969. At Lakhipur, the level re-
corded on 15th June wag about a
metre above the prewvious bighest
recorded level in June, 19686. The
floodg in Barek and its tributaries in
early June caused serious flood situa-
tion almost throughout the entire
valley. There were seven breaches
in the embankment sysiem of the
Barak basin during the first wave of
floods—three in the Barak embank-
ment and three in the Longai em.
bankments and one in Shingla Al-
most half of Silchar, headquarters of
Cachar district was under water. The
district was completely cut-oflf from
the rest of the country due to disrup-
tion of road, rail and air communica-
tions.

The State Governmen: undertook
rescue and relief operation- in the
affected areas with assistance from
the Army The State Government
sanctioned Re 1535 lakhs are gra-
tuitous relief for cash doles focd and
clothing, Rs. 9 lakhs for medical
relief, Rs. 5.18 lakhs for supply of
seeds free of cost and Rs. 040 lakhs
for cattle fodder. Buildmg materials
worth Rs 1375 lakhs wag also made
available free of cost for repairs of
the damageq houses.

Qujarat:

Consequent to the severe cyclonic
storm that hit Gujarat on June 8 and
4 there was heavy rainfall in some
partg of the State. The districts

affected wers Ahmedabad Kheda,
:h";n'm's’”ﬁ Barods; Sisen-

er Nagar, Surat, Jupagedh, Rajkot,
Amreli, Bulser, angd Psuchmahals.
Road and tele-communications were
disrupted and power supply to Broach
broke down. Baroda city experienp-
ed a rainfull of 133 cemtimetres on
July 11 resulting in high' inflowy into
Ajwa lake requiring heavy selease of
water. The water thus released,
affecteg Bareda city ang I8 villages
on the banks cf river Vishwamitri in
Baroda district.

Due to heavy rainfall of 90 centi~
metres during July 28 to 31 in Bulsar
district and its vicinity, a number of
rivers including Daman-Ganga were
in high floods. Low lying areas of
Bulsar town were f{looded and the
deck of the railway Lridge on Daman-
Ganga river near Vapi was washed
away. Roag and railway communi-
cations betweep Bombav gnd Ahme-
dabag were disruptei. In Surat dis-
trict a number of rivers were in high
floods affecting four tehsils and also
the highway in the area. Rescue
and relief operations were wunder-
taken by the State puthorities.

Jammu and Kashmur,

W:idespread rainfall occurred 1n
Kashmir Vallev betweep July 26 to
August 2, resulting in river Jhelum
surpassing its previous highest re-
corded leve]l at Sangam on August 1.
Once again continuous rainfall was
experienced in the valley from
August 5 onwards,
ments have breached at a number of
places inundating extensive areas in
Anantnag and Srinegar districts in-
cluding the towns of Ananthag and
Bijbiara. Extensive damage has been
reported to roads, culverts ang lift
irrigation schemes. Portion of the
Nationsl Highway from Jammu to
Srinagar and other roads connecting
major towns were under water, affect-
ing road communicationz. On August
8 and 9, the weather was clear at
Srinagar and alse the level of river

Flood embank- ,



Jhelum wag falling. However, the
Wauller léke wag rising but was about
9.3 meters above the danger level on

t 9. Relief iz being provided

sud rations Qistributed 1o the affected
persons.

Muaharashtra:

Due tp the cyclone ang resultant
heavy raing during th. first week of
June districts of Thane, Kolaba, Pune,
Ahmednagar, Sangli, Satara, Bombay
suburban, Nasik Sholapur and Dhule
were affected. In Thano a bridge at
Pandhartora was washeq away There
bave been damages to the Alaswan
bund and Bhandwadi tank and an
earthen dam at Naigaon-Degaon. Due
to floods in Godavari and its tribu-
tarieg Jow lying areas were flooded in
Sangamner, Akola and Nagar towns
and rocad communications disrupted.
The State Gcovernment undertook
rescue and relief  operations in the

affected areag and provided cash
relief.

Tripura and Manipur:

Due to unprecedented rainfal!® dur-
ing June 7 to 15 in Tripura there
were cxtensive damaces in a numkter
of subdivisions, most affected heing
Kamsalpur. Kailashahar, Belonia and
Khowai. Large arcas nf land were
inundatzg af{fecing stand.ng croos
roads and bridges, During the second
and third spell of flnod; during the
first and second werk of July there
was further devastation in the already
affected areas. The State Govern-
ment undertook relief measures by
opening 75 ramps and an amount of
Rs 1.8 lakhs were sanctioned towarrs
relief works.

In Maniour, the rivers Imphal
Nambul. Thouhal and Irit were in
floods during the second week of
June. Two breacheg occurred in each
of the embankments of Imphal and
Nambul end one breach in Thouba!
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embankment. The State Guvernments
undertook immediate reliet and res-
cue operations.

Member (Floods), Centra)] Water
Commission, Governmen: of India,
accompanied by the concerned State
Government officers inspected affect-
ed areag to advise on the immediate
engineering measures to be taken up.

Other States:

There were medium ficods in Teesta,
Jaldhaka and other North Bengal
riverg resulting in damages in Jalpai-
guri, Darjeeling an@ Cooch Behar
districts. The State Government

undertook rescue and relief opera-
tions.

The Bagmati, Kamla Balan, the
Burhi-Gandak, the Adhwara Group
of rivers and Mahananda were in
floods in North Bihar during the last
week of June and first half of July.

The Ganga and ity tributaries, the
Sarda. the Rapti. the Gomti and
Ghaghra in Utter Pradesh were in
low to moderate floods.

In Kerala, there were land slides
and rock bursts in Trichur, Idukki
and Kozhikode districtg resulting in
20 deaths

In Madhya Pradesh, the Tiver
Indravati, a tributary of the Godavari
was in floods on July 21 for a short
duration, dislocating road communica.
tions between Jagdalpur and Raipur.

In Punjab, the rivers Ravi. Beas
and Sutlej were 1n floods during the
first week of August which, however,
were effectively contained by the
flood protection works. In the earlier
ficods of July 25 in Sutlej a breach
occurred in the embankinent at Mako-
wal and :n & bund on Budkinadi.

The river Yamuna was in floods
and crossed the danger level at the
railway bridge at Delhi on August I,
affecting a few marginal villages. It
is again in flood from August 7.
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Damage due to floods:

Cleay picture of the magnitude of
the Joaseg cauzed by the floods would
be available after detailed assessment
iy made by the State Governments.
Thig would be possible only after the
floods recede. However, preliminary

AUGUST 10, 1078  Flood situction (St)

assessments made by the Stetes so far
inditate that during the firgt halt-df
the monsoon this year damage ..dge
to floods has not been very heavy.
The enclosed statement gives ﬂ:c
preliminary assessment State-wise as
raported by the State Governments.

STATEMENT OF FLOOD DAMAGRS DURING 1976 (As upto 9-8-1976)

Total
Name of State Amd Pﬁ'- Damage to Dhlﬂua t lg:ttu Hl:v':“ “ht& “a'
affecte Crope AP
fn jakh affected - nos.  lott  utilivies houses
hectares inlakhs Area Valuein Now. Value nos. in mn
inlakh R n Rs. Ra.
he. lakhs Iakhy Nakhs  (col. 3+
7+ 50)
m
} 4 2 3 4 s 6 7 8 9 10 44
Andhrs Pradesh . T3 147 023 1Y avTs a7 2373 4 22377 62 93
Assama 68 1216 o063 103272 3337 201 12 1037 6> O sS4 1284°36
Gujsst . - 043 24°89 043 126°00 631301 393'70 30944 96 1063-00 1883-70
Jsmmu & Ksshmr . we—eeNRy——ee 0 25 N.R. 410 NR,¢ NR, 33 NR NR,
Kerals . N.Ry 20 NR. NR.
Maharashtra 020 277 o003 671 nBig 738y 7968 35 747t 134°3s
Manfpur . . 13 ¢ 0 20 0 18 33000 40902 72°00 2 b 4 7 03 6og-00
Punysb - NP a————— 30 @ wmmmemmN, R, evmetacins
Tipura . 04 200 o019 870 s7Tid 12 %1 59% 6 16603 3s9-84
West Bengl . . 007 o o1 N.R, 062 460 24 N.R. NR, 309 4°95
ToraL . 949 4AI'S0O  1:°98 1944°32 1403°96 78I'27 43399 234 1538°14 4333 63

NR~Not reported
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PRESIDENT'S PENSION (AMEND.
' MENT) BILL*

THE MINISTER OF HOME APF.
FAIRS (SHRI K. BRAHMANANDA
REDDY); Sir, I beg o move for leave
10 introduce a Bill further to amend
the President’s Pengion Act, 1951.

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
President’s Pension Act, 1951."

The Motion was adonted.

SHRI X. BRAHMANANDA REDDY :
I introducet the BiN.

1209 hrs.

MAINTENANCE OF INTERNAL
SECURITY (SECOND AMEND-
MENT) BILL*

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): Sir. I beg to move for leave
te introduce a Bill further to amend
the Maintenance of Internal Security
Act. 1971

MR, SPEAKER: Motion moved-

“That leave be granted to intro-
duce a Bill further to ameng the
Mazintenance of Internal Security
Act, 1971

SHRI S. M, BANERJEE (Kanpur).
Mr. Speaker, Sir, I rise to oppose this
Bfil even at the introduction stage.
MISA after numercugs amendments
,during 1975.76 became so draconian
that it w2s dmitted by the Attorney
General himself that there was no
femedy against mela fide detention
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and hence we thought whenever Gov-
ernment wants tc extend life of this
draconian Act it must make a review
in Perliament of how it has been used
or misused and how the bureaucracy
is implementing and whether the ex.
perience justiied some safegusrds for
innocent persons. The present amend-
ing Bill which the hon. Minister, Shri
Brahmananda Reddy hag introduced is
nol accompanied by any such objective
review or asgurance by the Govern.
ment. We can appreciate that powers
of detention may be necessitated by
special circumstances so that anti-
national, anti-social, communal and
pro-imperialist forces are prevented
from gubverting democracy or carrying
out de-stabilisation plots. But, Sir, we
can never gupport the misuse of MISA,
1 give certain instances to show as to
how MISA was misused or is being
misused by bureaucracy which has
been invested with unprecedented
powers. We are opposing the intro-
duction of this Bill because we find
MISA is being grosslv misused against
those very forees which have bean
consistently fighting the rightisis and
reactionaries and also which have
persistently supported the 20-point pro-
gramme. You are aware. Sir, during
that time when the self-styled Lok
Nayak led the right reactionary forces
in Bihar it was our comrade who had
fought back to the wall and ultimately
defeated and made the sinister plans
of these forces abortive. And what is
the position toiay! More than two
dozen of our activists who pledged
their support to the Emergency and
2N-point programme are behind the
wars and have been arrested under
MISA in Bihar itself. T am not talking
of those who are detained under DIR.
They are more then one thousand. Sir.
the All India Defence Employees Fe-

deration of which T am the President
supported the 20-point programme and
the Emergency. They stood like one

wPublished in Gazette of India Extraordinary, Part 11, section 2, dated

10.8-78.

.-

+Introduced with the recommendation of the President.
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man during the external aggression
What is the outcome of that! Our four
employees in Ambarath Machine Tool
Factory and Ordinance Factory are de.
tained undeyr MISA and seven under
DIR. Two employees of Ordnance
factory, Katni, Madhya Pradesh who
are the Union representativeg have
been detained under MISA. Then in
the faclory at Avadi, the General
Secretary of our Union has been de-
tained. In Heavy Vehicle Factory
where Vijayanta Tank wag produced
and where the workers were congra.
tulated even by the Prime Minister and
Defence Chief our three employees
who are the best artisans have been
detained under MISA. In Kanpur the
General Secretary of the Karamchari
Sangh in the IIT has been detained
under MISA. Not only this, even in
the Korba Mines and other places they
are detained undey MISA

When we go to the Defence Mimistry
when we go to the DG of Ordinance
Factorieg or other Mimstries concern
ed, they tell us that there are reports
of the local admumstration, of the
local police The police have misused
MISA with the help of the hureaucrats
in the country. They have used it not
against the anti-national forceg not
against smugglers, hoarders and black-
marketeers, but I am constrained {o say
they are using it against genuine trade
unfon workers, against social workers
and peasant leader~ It has bheen
misused grossly by them.

8o our opposition 15 based on this
ground that the life of MISA 18 being
sought to be extended not to punish
and keep behind bars those who are
responsible for creating chaos in the
country or those who are responsible
for hoarding, smuggling and other
activities, tut to use it against our own
people, against the democratic forces
who are fighting the sinister plans of
Right reactionary forces

t want to know this from the hon.
Minister, 1 Thave given enough

AUGUST 10, 1978
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instances. [ have written Jetters and
I say here in al] aincerity with courage
and conviction that all those employees,
all those workers and representatives
of trade unions and leaders who
belong to our Red Flag unions are as
honest az any honest man in this
world. They hate honestly tried fo
implement the 20-point programme,
and the result is that they are behind
bars, We are not afraid (o go to jail.
We know what jail means. Our Red
Flag will fly and we shall always court
arrest if MISA is misused,

I want to know from the hon.
Minister what he has done when we
panted out those things, At the ume
MISA was being discussed here. Shri
Indrajit Gupta and others had pointed
out how this would be misused This
fear and apprehension in our minds
was expressed by all our cocmrades
and friends here Then the hon.
Minister said that it would not be
msused The PM gave several
assurances that arbitrary action will
not he allowed and it must be stopped.
But the police 1s creating an atmos-
phere of terror Do we want an
atmosphere of terror in the country”?
What is being done now” After all,
do we want to place sO much power
m the hands of the police? They go
with blank signed warrants and arvest
people indiscriminately Do we want
this to continue? If this is to continue.
what is going to be the fate of this
country” Any man with a purse will
be left untouched No police will
arrest mm Corruption hag increased:
f can say with confidence that in the
emergencv as far as the police
administration {s concerned, it has
increased

AN HON MEMBER-. That is true

SHRI S M. BANERJER, This MISA
was brought to do something to curd
the activities of the Right reactionary
forces, the hoarders, blackmarketeers
and others, but unfortunately it is
being used against us. 8o I want a
solemn assurance from the Bon.
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Minjster that those cases will be
reviewed and those people will he
reiensed and this MISA will not be
used iIndiscriminately. Thosge officers
who have taken action in violation of
the assurance given here should he
punished. So I oppose this and request
the hon. Minister to make a statement
and give us an assurance that it will
not be misused.

SHRI SOMNATH CHATTERJEE
{Burdwan): On a point of order.

MR. SPEAKER: It i a plea for
opposition. Do not circumvent ‘the
rules, It it 18 a genuine point of
order, I ca.i hear it.

SHRI SOMNATH CHATTERJEE

I will not take unnecessary time.
1 want to bring to your notice and the
notice of the hon. House that this Bill
seeks to replace the Ordinance whereby
the period of detention has been
increased from 12 months to 24 months
in respect of detention orders under
s. 16A of the Act. Therefore, the
question ig about the period of deten-
tion. When the original Bill was being
discussed the hon. Minister while
introducing the Bill said: ‘“‘as I have
submitted yesterday., the maximum
1ife of clause 16A is 12 months™ That
was the definite basis on which he
asked for the support of the House

MR. SPEAKER: It is a mafter of
substance; it is nct a point of order;
you can raise this matter when the
Bill comes up.

SHRI SOMNATH CHATTERJEE:
That was a point on which a clear
assurance was given; that was in
January, and In April Mr. Mohsin
while replying to the debate on the
Deferice of India (Amendment) Bill
reiterated that the maximum period
was one year, Without sticking to that
assurance, they pass an Ordinance and
face Parliament with a fait. accompli:
the House iz not being treated fairly.
The Bupreme Court held,
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MR. SPEAKER: You can speak all
that when the Bill comes up. There
is no point of order.

SHRI K. BRAHMANANDA REDDY:
With reference to allegations of mis.
use of MISA which were made by my
friend Mr. Banerjoe, I have said time
and again during discussions in this
House, that several precautiong have
been taken by the government to
prevent possible misuse at lower levels.
When such things are brought to our
notice by hon. Members or others we
go into the matter and ask the State
rovernments the reasons why a person
was detained and then we come to
some conclusions. AIl possible pre-
cautions continue to be taken to
prevent misuse...(Interruptions). So
far as C.P.I. members are concerned,
it is true that they had brought to
our notice some cases; my friend
Mr. Bhupesh Gupta had written to us
and as I said it had been gone into.
The State governments concerned had
heen consulted and I have also written
back to Mr, Bhupesh Gupta. Therre.
fore, 1 submit that if it is said that
some indiscriminate detentions have
been made I do not want to. (An
Hon. Member - contradict) I cannoft
agree to that, At the same time, I car
assure the hon. Member that I will go
into the case again if some particular
case is brought to our notice,

SHRT RAMAVATAR SHASTRI
(Patna)- T have brought to your notice
about what happened in Bihar.

SHRI K. BRAHMANANDA REDDY
Why do you presume that we have
kept quiet” We have consulted State
governments and the State governmenf
feel differently.

SHRI S. M. BANERJEE: I did not
mention the case of CPI worker's:
I mentioned the case of workers in
Ordnance factories; four or five of
them. Thov had nothing to do with
politics. They had been arrested at
the instigation of somebody. will you
discuss those cases? It is due fo the
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prejudice of a particular officer; it has
nothing to do with anti-nationat
activities.

MR, SPEAKER: He says that the
Vijayanta tank producer was also
arvested.

SHRI K. BRAHMANANDA REDDY:
It My, Banerjee writes to me, certainly
1 shail go into that question.

SHRI S. M. BANERJEE: I will come
10 you, -

S8HRI K. BRAHMANANDA REDDY:
1 do not think s0, but even now he
can make a representation, and cer-
tainly I will go into it. The Bill is
coming up for consideration tomorrow

SHR! €. K, CHANDRAPPAN
(Tellicherry): 8till, Anwar Ali Khan
at Himachal Pradesh is in jail.

MR. SPEAKER: We will deal with
it tomorrow,

‘The question is:

“That leave be granted to intro
duce a BID further tp amend the
Maintenance of Internal Security
Act, 19717

The Lok Sabha dinided
AYES

Division No 1]

Aga, Shri Syed Ahmed
Alagesan, Shri O. V.

Arvind Netam. Shn

Austin, Dr. Henry

Azad, Shri Bhagwat Jha

Aziz Imam, Shri

Banerji, Shrimati Mukul
Barman, Shri R. N.
Bhargave, Shri Bashesbwar Nath
Bhatia, Siri Raghunandan Lal
Bheeshmadev, Shri M.

Bist, Shri Narendra Singh
Chandrakar, Shei Chandulal

{1331 hrs.
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Chaturvedi, Shri Rohen Lal
Chaudhary, Shri Nitiraj Singh
Chellachami, Shri A. M,
Chhutten Lal, Shri

Das, Shri Dharnidhar
Daschowdhury, Shri 8. K.
Deo, &hri 8. N. Bingh
Dhamankar, Shrl

Dharamgaj Singh, Shri

Dixit, gari G, C.

Dube, Buri J. P.

Gange Devi, Shrimati

Gogoi, Shri Tarun

Gopal, Shri K.

Goswami, Shri Dinesh Chandra
Hari Singh. Shri
Jamilurrahinan, Shri Md.
Joshi, Shri Popatial M,
Kadam, Shri J. G.

Kamla Kumari, Kumari
Karan Singh, Dr.

Kaul, Shnmati Sheila

Kavde, 8hri B. R.

Khan, Shri 1. H.

Kotoki. Shri Liladhar
Kotrashetti, Shri A. K.
Kureel, Shri B. N,

Lambodar Baliyar, Shri
Mahajan, Shri Vikram
Mahajan, Shri Y. 8.
Mandal, Shri Yamuna Prasad
Manhar, Shri Bhagatram
Mehta, Dr Mahipatray
Munsi, Shri Priya Ranjan Das
Nahata. Shri Amrit

Naik, Shri B, V

Oraon, Shri Tuna

Pahadia, Shri Jagannath
Painuli, Shri Paripoornanand
Palodkar, Shri Manikreo
Pandey, Shri Kristma Chasdea
Pandey, Shri Narsingh Narain
P‘M’ Shri no 8 -
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Pugdv, Shrl Budhakar
Pandey, Shrt Tarkeshwar
Panigrahi, Shri Chintamani
Pant, ghri K. C.

Parsshar, Prof. Narain Chand
Paswan, Shri Ram Bhggat
Patel, Shri Arvind M,
Patil, Shri Anantrac

Patil, Shri Krishnarao
Patil, Shri 8. B.

Patnagk, Shri J. B,

Peje, Shri S. L.

Raghu Ramaiah, Shri K.
Raj Bahadur, Shri

Ram Singh Bhai, Shri

Bao, Shrimati B. Radhaba; A.

Rao, Shri Jagannath

Rao. Shri Pattabhi Rama
Raut. Shri Bhola
Richhariya, Dr. Govind Das
Roy, Shri Bishwanath
Rudra Pratap Singh. Dr.
Saini, Shri Mulki Raj
Savitr1 Shyam, Shrimati
Sethi. Shri Arjun
Shambhu Nath, ghei
Shankaranand. Shn B.
Sharma Shri R. R.
Sharma. Dr Shanker Dayal
Shastri, Shri Biswanarayan
Shivnath Singh, Shri
Shukla. Shri B. R.

Shukla, Shri Vidya Charan
Biddbeshwar Prasad, Prof.
Sinha, Shri Nawal Kishore
Sohan Lal, Shei T.

Sokhi. Sardar Swaran Singh
Suryanarayana. Shri XK.
Swamy, Shri Sidrameshwar

Swaraen Singh, Shri
Tayyab Hussain, Shri
Tiwari, Shri R, G.
Tiwary, Shri D. N.
Tula Ram, Shri
Uikey, Shwi M. G.
Vekaria, Shri

Yadav, Shri D. P.

NOES

Bhattacharyya, Shri Dinen
Bhattacharyya, Shri 8. P.
Chandra Shekhar Singh, Shri
Chandrappan, Shri C. K.
Chatterjee, Shri Somnath
Chaudhuri, Shri Tndib

Das, Shri R, P.

Deshpande. Shrimati Roza
Dutta, Shr, Biren

Goswami, Shrimati Bibha Ghosh
Gupta. Shri Indrajit

Halder, Shri Krishna Chandra
Hazra, Shri Manoranjan
Joarder, Shn Dinesh
Mohamm d Ismaol, Shri
Mukherjee, Shri Samar

Roy, Di. Saradish

Saha, Shri Ajit Kumar
Saha, Shri Gadadhar

MR. SPEAKER: The result® of the
division is: Ayes 103; Noes 18.

The motion was adopted.

SHRJI K. BRAHMANANDA REDDY:
1 introduce the Bill.

*The following Members

also re corded their votes for AYES:—

Sarvahri K. G. Deshmukh, Sheo Pujen Shastri and S. C. Samanta.

182 LS9
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STATEMENT RE. MAINTENANCE
OF INTERNAL SECURITY (AMEND-
MENT) ORDINANCE

THE MINISTER OF HOME AF-
FAIRS (SHRI X. BRAHMANANDA
REDDY). I beg to lay on the Table
an explanatory statement (Hindi and
English versions) g.ving ressons for
ummediate legislation by the Mainte-
nance of Interna]l Security (Amend-
ment) Ordinance, 1976

1328 has

CONSERVATION OF FOREIGN EX-

CHANGE AND PREVENTION OF

SMUGGLING ACTIVITIES (SECOND
AMENDMENT) BILL*

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE)} 1 beg to move for leave to in-
troduce a Bill further to amend the
Conservation of Foreign Exchonge and
Prevention of Smugghng Activities
Act, 1974

MR SPEAKER The question 18

“That leave be granted to intro-
duce a Bill further to amend the
Conservation of Foreign Exchange
and Prevention of Smugghng Ach-
vities Act, 1974"

The motion was adopted

SHRI PRANAB KUMAR MUKHER.-
JEE- I introducy the Bill

S rem—

STATEMENT RE. CONSERVATION

OF FORRIGN EXCHANGE ARD

PREVENTION OF SMUGGLING

ACTIVITIES (AMENDMENT) ORDI-
NANCE

THE MINISTER OF STATE IN
SEARGE OF THE DEPARTMENT OF

X t0 Iy tho'l'ablemuplm:
tory® siatament (Hindl aad  Eaglish

?

The Lok Sabha adjourned for Lanch
tll Thirty wminutes past Fourteen of
the Clock,

The Lok Sabha re-assembdled after
Lunch at Thirty minutes past Fourteen
of the Clock

[Mr Drpury-Spsarzz wn the Chairj

MOTION RE NATIONAL POLICY
FOR CHILDREN--Comtd

MR. DEPUTY-SPEAKER We re-

sume discussion on the National Policy
on Children

SHRI PRIYA RANJAN DAS
MUNSI (Calcutta-South) Mr
Deputy-Speaker, Sir, the recom-
mendation on certmin observations of
the Boarg with regamid t> the policy
on cluldren of our coumtry is, really
speskung, a very yood outcome and @
very good exercise 1 have patiently

puty Minister on the last day of the
previous session ] also> congratulate
hum for hus attitude towards the chil-

10-8-78

and
*Published in Gasette of India Extrmordinary, Part II, Section 2, dated
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wmm e Bri mmn:hm
Ey we
‘coull pot evolve a suitsble policy in
‘rélation to chilran with a view to
iinproving their conditions. But we
#7€ now a free couniry. After taking
A 85 the Prime Minister of free
y Papdit Jawaharlal Nebru never
fodgot {5 mention something about the
children of India whenever he spoke—
whether on the cccasion of Republic
Day, Iudependence Day or anyth.ng
.else. He bad become such a favourite
of the children that whenever the
word ‘Chacha’ ig used, it is understood
that the reference is to Nehru Ji.
Pandit Nebru was not only a dreamer
or a philosopher. He thought that the
country could have been built much
more constructively, if the children had
been given sufficient care and they had
heen made to feel that they were
partners in all our work. This was also
the thinking of Lerun in Soviet Russia.
Immedistely after the revolution,
Lenin used to speak about children
on all occasions—even in the Com-
munist Party Congress—ang say that
they shouid be given due care. This
resulted in the ‘ormation of the Young
Pioneers’ Group for children between
the ages of 6 and 14, in Soviet Union
and other socialist countries. In all
the socislist countries, this group is
recognized, engineered, financed and
adminirtereg by the governments and
given highest priority in the matter
of developmemt—after the youth.

the manner in which Nehru Ji  had
dvemnt or as Indira Ji dreams.
are very nice,
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Young Pioneer Group’, programmes
in the Soviet Union, 'nut in actual
practice, nothing hag been done, be-
cause of lack of funds. ¥ every body
receiving a salary or paying income-
tax, wealth-tax, qift tax or vebicle tax
is requested to participate in the en-
deavour to raise resources for chi'dren,
nobody yvi]l object. If the general
masses pay 5 paise per individua] per
year, we can have a very sizeable
budget and a very comstructive and
comprehensive policy—both st the
Centre and in the States.

In my State, Tagore was another
great man who dreamt of the well-
being of the children and had compos-
ed almost half of his dramas poems
and folk tales for the children, We
have the Tagore Children Group and
the institution aamed sfter Abanin-
dranath Tagore, known as the Ab-
hanindra Mahal. The secong one s
possibly one of the largest child cen-
tres in India, It has already received
a lot of appreciation ang awards. But
it is an organization dependmg omn
funds from a few people. W2 have
many plans but we have no resources.
So, wia cannot do much.

When a child grows into a young
man,_ he talks of sports and games.
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after of the youth and children should
be the basic pillar of the policy of
the country.

What is the position in our country?
The children are badly neglected.
They do not know even their own
parents. In the words of Panditji,
when a child is born in this country,
it should consider the country as its
mother and the country should con-
sider the children as their own. Do
our children think of our country in
that way now?

Today the looking after of chiidren
is done by Mother Theresa, or some
sanyasi of some ashram or the father
of a church, becausg they feel that
that is the way to serve God. Some-
times we give them prizes, or we re-
commengq their names to the UNO or
other  authorities for the award of
Nobel or some other prize. But do
you think that a country like ours
should depend on Mother Theresa, the
father of a church or the sanyasi of
an ashram for the welfare of our
children? The moment a child is
born in a hospital in our country,
should it not be the responsibility of
the country, and particularly of the
ruling party, under our Constitution
and the rule of law as it obtains
today?

Let us see some of the observations
made here. The first one says that all
children shall be covered by a com-
prehensive health programme, Only
two weeks back I had been to the
Sunderbans area of West Bengal to
watch the progress of the 20-Point
Economic Programme. You will he
surprised to know that childrea of the
age-group four to eight cry for a glass
of milk (powdersq milk, of course)
when the van of the CARE, UNICEF
or Red Cross go there once g week.
It generally goes once a week in the
winter months, Now it goes gnce in
two months, The children of the age-
group four to eight look at this milk,
Jike sol.e people look at gold or dia-
mond, because this is the only time
they get that milk. Their parents are

. AUGUST 10, 1976

poor ang they cannot afford to give
their children milk. I have witnesseg
not less than 500 children of the
fishermen community of this age-
group waiting for their quoty of milk
when this van makes its appearance.
When I made enquiries in that area I
found that this is the only mik they
got, and that too once in two months.

So far ag the Health Centre is
concerned, it cannot provide even
simple medicines. I reporteq this both
to the Chief Minister ang the Health
Minister. The BDOg say that they
have no programme for the children.
The SDO also says that they have no
special programme for children ex-
cept thie distribution of biscuits  and
oranges on the Republic Day and the
Independence Day. Thig is the situa-
tion.

While planning of family should be
there, and in fact the control of popu-
lation by family planning must be
made compulsory in our country to
create a situation in the country
whereby we can overcome the gen-
uine economic difficulties, at the same
time, the existing children should be
given adequate care through a policy
of Government finance and support so
that they can become useful citizens
of our country of the future. If we
neglect this aspect, it will result in the
complete degeneration of the mindg of
the youth ang childrea of this coun-

try.

To give the example of my own city
of Calcutta, all the children who take
birth in the footpath, by this time they
are 10 to 12 years old, become pucca
criminals or parf-time criminals.
Their- parents cannot afford to look
after them ang so they are engaged in
this typs of activities. If you go to
the Presidency Magistrate’s Court on
any Friday or Monday you will find
a large number of children of this ade
group facing trial for one offence or
another. They admit frankly that
this is what is happening. And they
are professional criminals within 15

to 17 years of age.

- oChildren (M) 236 |

P R RN
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; ";L'tus« is’ a pecuhar problem which
~ cannot be solved by people sitting in
ffices in Delhi or Calcutta. After the
plit in the Congress, at the session
eld in Bombay in 1970, the Congress
Part‘y took the first step about the
cﬁﬂdren s welfare programme and our
beloved Prime Minister, _,,Shr1mat1
Indira Gandhi also adopted many pro-
grammes for children in consultation
‘with various State Governments.
However, can these recommendations
w;hich have come to us become fruitfu]
without the . suppstt  of finance,
without .adequate support of the State
Government?

In the International Women’s Year
a few million rupees might have been
spent, Women should get much more,
but the glory of the woman is her
children, her dream is fulfilled through
hey children, What is the provision
made for the children of the country?
If, the children are not taken care of,
what is the use of giving priority to
wometl? So, I appeal to the hon. Mini-
ster -that apart from the recommenda-
tions and a general discussicn in this
House, if he. takes this maiter seri-
ously, there should be a genuine poli-
cy. year after year for the welfare of
children with due financial support
from the Planning Commission.

“The Report also says:

“Pae State shall take steps to pro-
vide free and compulsory education
for all children up to the age of 14
for which a time-bound programme
will be drawn up consistent with
the availapility of resources. Special
efforts will be made to reduce the
prevailing wastage and stagnation
in schools, particularly in the case
‘of girls and children of the weaker
sections of society. The programme
of informal education for pre-school
childven from such sections will
also be taken up.”

¥ you take Delhi Bombay, Calcutta,
Madras, Bangalore or - Ahmedabad,
there are three types of children go-
ing to schools. Firstly, the children of
Government officials and private offi-

cials; secondly, the children of the
middle class; thirdly K the children of
the weaker sections. The first group
go to convent schools, the second gro-
up go to the general public schools,
and the thirg to the corporation and
municipal schools. Under the same
blue sky, under the same tricolour of
the national flag, under the same
emblem of the Ashoka Chakra, under
ihe same motto satyam-eva jayate,
there are three types of schools. The
last type has no roof; its capacity is
50 but admission is 200. In the middle
public school “the capacity is 40 and
students are 35, the arrangements
are good. In the convent school, the
capacity is 20 and the students are
20. It is a good, palatial building. At
lunch time, the convent school child-
ren go to a luxurious canteen. The"
middle school children go to a kitch-
en. The children in the corporation
and municipal schools go to the street,
throw stones and come back. This is
the pattern all over the country.

In Calcutta city, during my student
agitation days I have seen boys throw-
ing stones at trams ang buses. You
may not like it, but they are not the
boys who take degrees and become
officials, Secretary or Deputy Secre-
tary, in the North or South Block.
They consider that their education
is over with the tenth standard at
the most. J

So, I feel that there is enough hig-
her education now. Why should every
boy go to M.Sc. even if he cannot
pass? Better spend money on expand-
ing primary and free primary educa-
tion for the children. Treble the am-
ount given for that purpose. At: least
let them feel that they are being
taught and educated: i ‘

Now I will come to the last point.
No child below the age of 14 years
shall be permitted to be engaged in
hazardous type of occuption and be
made to undertake heavy work. If you

“go to the Haldia Port in Calcutta; you

will find how the contractors are work-
ing there. It is not very far away from
here, The Education Minister can send
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his offitials there. You go and see how
the contractorg are doing their work.
The Hindustan Construction Company
ia itg job there, Then the Tara-
pur is also doing itg job
there. I have myself seen it. For the
last 9—11 years, they are constructing
barrage of bricks. Who ig preventing
It? Nolbody stops them. Nobody ques-
tiong them. Nobody chaliengeg them.
As far as the labour iz concerned, if
they receive any injury, they are sent
back home. Their namea are not in-
cluded in the regiater with the result
that they are not considered as regular
labourers. If any one of them dies,
nobody cares about him.

-

X fery if these recommendations are
real, then they should be implement-
eq accordingly and financial support
should be given for them. As far as
the Government’s approach towards
the policy is conicerned. let the country
educat¢ the children for building up
future generation. Let the Government
initiate a brigade called ‘Chacha Nehru
Pioneer Brigade’ Let the Government
enro] rich and poor children at the
age of 5 and call 1t Chacha Nehru.
Poineer Brigade, as you have formed
Chacha Nehru Centre. Let everybody
fee} that he is in g country where
Nehry gave ug thinking and lead and
thet his ideag were for the children.
Slowly and gradually they will come
up in their life. After that, let them go
to the Chacha Nehru Centre and then
come {uto the main stream of life.

*SHRY R. N. BARMAN (Balurghat):
Mr Deputy.Speaker, Sir, We are discus-
sing the resolution on the National
Policy ¥or children. The subject matter
of our discussion is such where we
can set aside our political differences
of idiologies and can put forth our
individua) views and if we can fully
utilise the present opportunity then 1
would consider that we have not only

vernments to initiate action and fraxme
legislation for the welfare of the child.
ren of our country. Under Axtiole 39
of the Constitution it has been said,
“childhood and youth are protected
against explojtation and against morsl
and material abadonment.” Again un-
der sub-Section (E) of the same arti-
cle it has been said, “the tender age of
children are not abused and that citi-
zens are not to enter avocation unsuit-
ed to their age or strength” In addi-
tion to these Article 45 of the Consti-
tution provides for free primary educa-
tion for our children Apart from these
the different State Governments have
enacted legislation from time to time
for the betterment of child’'s health
and also their all round development.
Perhaps, it would be quite relevant in
this confext t0 examine how far we
have succeeded in achieving the lau-
dable objectives of the Constitution
and also the enactments made by the
State Governments.

I have no hesitation in my mind to
say and acknowledge that we have not
been able to do ag much for our child-
ren as is due to them. The contry has
no doubt progressed in many spheres
during the last 20 years but the pro.
gresg could have been many times
more if only our children were better
cared for and they were given the att-
ention ang opportunity as their coun-
terparts do get in other countries. The
UNICEF has conducted 5 survey and
they have stated that 17 per cent of

“The original speech was delivered in Bengall.
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the children are born premature, the
rate of infant mortality is quite severe
bétween the age group of 6-2¢ months,
85 per oent of the toddlers suffer from
malnutrition and little over 4 crores of
<hildren are exposed to the possibility
of polio attack. It s true that because
af development in medica] science we
in India have succeeded in lowering
the degth rate but we are not yet in a
position to say that those who survive
finally enjoy good health or get nouri-
shing food. While discussing the
guestion of child health, the
lacuna that comes immediately to our
notice ig that there iz no one single de.
partment which is responsible for this
important task. As a result. the coordi-
nation between the different depart-
ments responsible remain very slack
ang the plans for child welfare are
pursued haltingly and m an ineffective
manner. A Workshop discussion of the
Integrated Child Development Schemes
was held in Dellm in the month of
April It was stateg during the course
of discussion that 3/4th of the pro-
grammes of the schemes pertain to
health and malnutrition but the sche-
mes were being directeq by the Social
Welfare Department Ag a result of thig
the scheme; are not implemented pro-
perlv and I would requuest the hon
Minister to kindly ensure betier
coordination between all those de-
partments, who are responsible for the
imnlementation of child welfare
schemes. -

Now, let us take up education. I
bhave already stated that the Constitu-
tion provides for free primary educa-
tion for our children and some useful
work has no doubt been done in States
also, But the whole scheme suffers
from the snag that there 1s no legal
compulsion to send children to schools
Acaremltofthutwotypesofd!ﬂl-
culties have arisen. Firstly, all children
of school going age are not actually go-
ing to schools and the number of those
who are not going to school is indeed
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fourth or fifth standard. The number
of drop outs 18 80 colossal in our coun-
try that it virtually negatives all the
progress that we make in the sphere of
education. A time hag come when a
bold decision and bold action is called
for to deal with the problem. I would
venture to make a suggestion in this
connection. I would request the hon.
Minister to consider whether a time
has not come when all the State Gov.
ernments should be requested to enact
legislation to make it compulsory for
all chiidren 10 g0 to school and fo
pursue their studies wupto certamn
standard Unless thig is done I am
afraid we may not be able to make
any headway in this sphere.

It 1s perhaps equally important to
mention a2 few wordsg about the gcheme
for mid-day meals In Dell: parents
drawing a salary of Rs 350/- can have
the benefit of mid-day meals for their
chuldren. Similar schemes have been
introduced in different States a so
But the National Institute of Public
Cooperation and Child Development
conducted a survey in March 1976
about this scheme and they found
that the food meant for the childern
1s consumed by elderly people and
proper accounts are not maintained
for the food that is purchased and
distributed among the children. Can
there be anything more shameful than
such a mtuation where milk and loaf
meant for children are stolep and
consumed by elders. But what hap-
pened to the above observations of
the survey? We are yet to kmow the
action taken by the Government aga-
inst the culprits and I shall he grate-
ful if the hon. Minister during the

course of his reply makes a mention
about it

Sports naturally comeg next in the
list. I would not like to increase our
agony by mentioning about gur achie.
vements in Montreal But surely we
have to ind out why we are failing 50
miserdbly. The simple reason that
strikes to our mind is that sporis do
not occupy any position in our acade-



243 Nutiona] Policy for

{Shnn R. N. Barman]

mic curricular. In cities a primary
school ig housed in a 3-4 room house,
There is no play ground for the stu-
dents Even there are higher secondary
schools which have no play grounds of
their own. You can well imagine Sir,
what a child can learn of sports with-
in the four wallg of a school. It i my
submission in thig connection that In
future whenever primary or higher
secondary schools are set up it must
be ensureq that they do bhave a
play ground and in fact it should be
made compulsory before schools are
set up

Let us now have a look round the
hospital. What do we find? The
shildren’s ward iz the most neglected
among othey wards, 50 much so that
even adequate provisiong are not made
or precautions are not teken to save
the new born babies from infectious
diseases. the last one month
in the Safdarjang Hospital of Della
more than hundred babies died of
some infestious diseases The tragedy
of the matter is that no concern was
expressed from any quarter No one
said anything about it. Contrasting to
this when birds were killed while be-
ing carrieg ! the Air Indis plane
there was a world wide commotion and
finally the Air India took a decision not
10 export birds. I am refering to these
incidentg only to show that we do not
pay adequate attention to our children
as they deserve it

I would like to say a few words about
the Child Act. The Act needs amend.
ment. Incidentally I may mention that
Bihar, Orissa, Meghalay, Nagaland and
Tripura are yet to pass this Act. In
this Act it has been stated that the
de inquents will be taken care of bv
the Children’'s Court while the pre-
delinquents will be dealt with by the
Chilg Welfare Board. I personally
feel that there is a very thin hne
that separates a delinguent from the
pre-delinquent and there should be
only one organisation which can take
rate 02 such children.
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1 am glag to know that the Govemn-
ment of India have signed a Dackage

gratetul 1t the hon, Mrmmuster can
find some time while he answers the
debate to mention about the details of
the plan that are being initiated under
this plan.

gramme. There canmot be two
opiniong that for the economic pros-
parity of our country the population
of the country has to be controlled

rban
But unfortunately in the rural
the work is not as satisfactory ag it
should be. It 13 a common knowledge
to all that despite legislation child
labour ig prevalent in the rural! aress.
In the tea gardens, to take an example,
a child labour is paid Rs. 1.65 per day
and they collect as much leaf as the
women workers who are considered
to be the hest in the trade. As a
result, the tea garden owners also like
to employ child workerg because
they gain financially. But this has
got a serious financial :imphcation As
long as the rural folk have to depend
on the earmings of their children, they
would not be able to appreciate the
valueg of the family planning pro-
grammes and their participation would
not be spontaneous ‘Therefore, in
order to make the tfamily planmng
programmes successful in the rural
areas we have to increase the imcome
of the adult working members of the
family so that they cap meet the
requirements of the family without
having to depend upon the earnings
of their children. Minimum wages
have heen fixed for the farm labour
but this is not being implementeq and
unless thig is done I am afraia the
work of family planning in the rurs
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Aareag will not make adequate progress.
1 sm sure the hon, Minister would like
to have this issue straighliened out
with his colleagues in the Cabinet.

In the end I would congratulate the
hon. Minister .for introducing this
resolution and 1 sincerely wish that
he may be guccessful in bringing about
improvement in the imp'ementation of
child welfare schemes and introduce
many new ones for our future genera-
tions,

15 hre

SHRX C, K. CHANDRAPPAN
(Tellicherry): Sir, this Resolution on
the National Policy for Children is a
good Resolution. But 1 would like ¢o
draw the attention of this House to
some of the very important facts
relating to the life of children in our
country because when 1 said that
the Resolulion is g good Resolution,
it is good {0 the extent that it wishes
very good things to happen in our
country. But I doubt very much
whether we are fully aware of the
magnitude c¢f the problem that we
are called upon to tackle. I doubt
it very much because this Resolution
does not have that operative part.
It is merely a guestion of the adop-
tion of some more Resolutions but it
requires ais¢c an enormous effort to
amass resources for fighting the vari-
ous problems that children are facing
in our country today.

First of all, 'ast year the population
in our country was 615 milhin, of
which 62 per cent were children and
expectant and nursing mothers. If
you work it out it will come to 375
million. So, a Resolution of this kind
is naturally deuling with this vast
section which is more than nearly 62
per ¢2ni of the population, and the
probiems they are faced with.

My previous speaker pointed out
that the probiem of poverty is the
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problem cf children aiso. It is a
fact that in our country nearly 50
per cent of the population is living
below the poverty line—and I need
not explain what the poverty line 1s
and what the condition of people
living below the poveriy line is. But
I fai] to understand how, by adopting
a Resolution of this kind, you are
going to bring about big changes in
the life of this vast number of peo~
ple who are living below the poverty
line and who have children with no
means to support them.

Now, coming to certain specific
problems which children are facing
today, I would like to point out some
of them. First comes the question
of malnutrition. According to
UNESCO’s statigtics, as many as 18
per cent of the children suffereg from
grade I malnutrition, that is, weight
deficit is 40 per cent or more, A®
high as 10 to 15 per cent of the
children suffering from acute mal-
nutrition did not survive. 17 per cent
of the births in India were premature,
wrought by malnutrition.

So, that is the situation in regard
to mahutrition and if yoy are $o
tackle even that single problem,
crores and crores of rupees will have
to be foung by the Government. I
don't know how the Government 1is
going to do it.

Now, there are certain other pro-
blems which are also problems very
acutely affecting children. One of
them is that of juvenile delinquency.
It is most tragic to find from the
figures that of the 98,848 juvenile de-
linquents apprehended in 1870, as
many as 11,405 belonged to the age
group of seven to twelve. These,
again are U.N. statistics, Now, how
does this happen? Our children are
not born criminals, but the environ-
ment and circumstances under which
they are living compel them to be-
come criminals. So, we have to eli-
minate the environment. I do not
find how that is going to happen.
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Then there are certain other things.
Take the question of dacoity and rob-
bery. Those involved in dacoity,
robbery, house-breaking and theft
numbereg 18,407 while 34,447 child-
rep were apprehended under Gamb-
ling Act. It is something like one
lakh children in one year. This is
another part of the picture..

SHRI M. C. DAGA (Pali): How
many from Kerala?

SHRI C. XK. CHANDRAPPAN.
“That will not give you any consola-
tion Try to think as an Indian first;
fade the problem as an Indian.

Coming to the problem of literacy,
1 would like to point out certan
things. Where do we stand today?
Far M, Daga’s information, I may
say that the percentage of 1illiteracy
in Kerala, which is supposed to be a
highly literate State, is 33 per cent
and in the State, from which the hon.
Ministar comes, Uttar Pradesh, the
percentage of literacy, 1s less than
that of illiteracy in Kerala that is,
32 per cent. Again compare the
figures of thesc two States in respect
of infant mortality. In Kerala it is
55 per thousand and in U.P. 1t
is 162 per thousand. This shows the
concentration of poverty and lack of
nutrition, health facilities, etc. That
breeds a situatjon from which no Re-
solution can help us, I have no con-
tempt for Resolutions. I would like
to draw the sttention of this House
to the Constitution which was adopt-
eq by the Constituent Assembly.
There itself, the promise was made
that children upto the age of 14 would
be given free and compulsory educa-
tion. A quarter of a century has
pagsed, and where do we stand today?
I woulg like the hon. Minister to
enlighten us on that, The figure of
illiterates in this country today, if
you take In absolute terms, is bigger
the total population of the entire
in 195). If I am mistaken he
oollect me., Such is the magni-

111
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tude of the problem that we pre
facing. There are itwihy interestitig
figures one could give. Bug I do not
think it is neceasary to give any move
figures and facts about it. Our ap-
proach to the problem is different
from the approach that you are iaking
in this Resolution. We do not think
that the problems of children, their
neglect, their poor living conditions,
their being exploited by people, are
completely unrelated to the social
realities that we are facing today, It
the system of society is capitalism—
capitalist society, by whatever name
you may cal] that society—it is
bound to exploit every section of that
society for megking more and muce
profits. That is the law of social
deveiopment. In the society, this
cannot be different. This being the
reality, the exploitation of children,
the poor living conditions of children,
illiteracy and all these problems will
continue to exist in our sociely as
Jlong as we continue our journey in
the path of capitalist development.
You may ask me whether we should
not do anything before capitalism is
done away with. I am not of that
type, I am not a person who will take
that attitude. There can be many more
positive steps Governmen! can take.
For exampile, 1if the Education and
Social Welfare Ministry had enough
money, they could have done a better
job than what they have done today.
I hope, the Minister will not disagree
with me, when I say that our Gov-
ernment is not considering the pro-
belm of education and the problem of
children with that seriousness with
which it should have been considered,
otherwise you would not have seen
the strange spectacle of the allotment
for Education in the 5th Plan being
slashed down to an absolute minbmum
with which you will not be able to
make both ends meet,

Now my friend, Shri Bhaura, has
reminded me about the sports,. In
Olympics in Montreal we have seen
suftered.
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the strange debacle that Indie has

SHRI PRIYA RANJAN DAS
MUNSI: That was expected.

SHRI C. K. CHANDRAPPAN: It
does not bring credit to our country.
‘We have seen the other side also. As
Shri Dag Munsi was mentioning, the
socialist world—if you take them as
2 world--have fared exiremely well
A small country like GDR with 17
million population, less than that of
Kerala, have bagged gold medals and
medals gf all varieties from the Olym-
pics in Montreal, It was not just ac-
cidental that a country suddenly ap-
peared in the scene and won so many
medals. It you know, what they
have bheen doing after the Second
World War, in that part of Germany,
you will understand how they could
achieve these victories. They have a
programme, “Sports for Millions”. 1
am not taking this opportunity to
explain that programme. There if the
children at the formative stage show
a talent in sports, their responsibility
for training is taken by the State
The State trains them, the State
spends money on them and looks
after them and feeds them properly
and puts them in international com-
petitipns. That is how they have won
80 many medals. But what happens
here. In the process of finding out
sports talents, there are group rival-

etc. because of the meagre amount
that has been allotted for sports. To
have a generation of people, purpose-

Py the time. and bold enough to take
the responsibility the country wants

train your children in
every sspect with a deeper convic-

This is not only true in the sphere
of sports; what s happening in the
sphere of education? I need not go
into a long speech about it, but my
feeling ig that our education system
even today in spite of all the reforms
that you have made is not a gystem
which will meet the requirements of
a modern deve'oping Country. In
its contents, it is outmoded; some-
times its contents are poisonous and
which go against al] the declared na-
tional gosls. In geveral parts of the
country, you can see virus growth,
cancerous growth, which you bhave
to remove by an operation and save
the education so that we will have a
healthy education system which will
create a new generation,

Last point and I have finished. We
are discussing children, we are dis-
cussing about the well-being of chil-
dren. Here I should mention family
planning also. Some people think
that family planning is the golution,
a panacea for everything ..

SHRI PRIYA RANJAN DAS
MUNSI: How many children do
you have?

SHRI C. K. CHANDRAPPAN: No
such questions please.

Sir, it is good to have a planned
family. That is one thing, but it 1s
dangeroug to impose family planning
on unwilling people. It is good and
I do not think anybody will say, ‘You
allow them to produce ag many chil-
dren as they like’. But if the Govern-
ment 1s going to take a policy deci-
sion by which you will compulsorily
impose family planning on unwilling
population. I do not think that will
bring about a healthy result in the
country.

With these words, I gupport this
resolution Though it does not have
an operative part, I wish that the Gov-
ernment will come forward to-day
or tomorrow with a definite idea as to
how they are going to get money,—I
am not going to that part. The tono-
polists, the rich vested interests who
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a“?g amassing money, who are keeping
that money for getting more profit

and. for. doing black marketing—they

are,the enemies of children. Those
enemies should -be.. fought. If you
adopt that policy, this resolution will
have a. great impact.
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“The State shall endeavour to
provide, within a period of ten
years from the coinmencement of
this Constifution, for free and com-
pulsory . education for all children
until they complete the age ‘of four-
teen y‘ears.”
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AUGUST 10, 1976

g FeaImT & wfese

engaged in any other

employmen’t."

BRI wrgRs ST ST afar &, am

agi sraeIfga 5 10, 10T 12, 12
godT BT GY et wTH 4T

Eox T(’J q')

My & | Cardar F19 SAY c.aﬁra o
AT wa wad §faad qw 8 9

SAE aga Re R3S RC IS I T 1 g
ga ar“raﬁ SouTAN |1 3% & ara
afra 1o-wre & oA g‘ﬁr T At 78
zaqr A T 7 F4T Cr %’ ? HE (ﬁ‘"
AL TE ], T W :rg?rgm =137 1

org Zedr §
feasy %‘ azvrer-arw wRi ¥ s, 10

Children (M) 252

wreg T *fEF g

hazardous:: |

Tﬁr @ oWy ITAT G oy "y Fo

wr} 76 AT F, wfww g A ad
grggya Y T A gEA G |
CEEEAE ’Td % fargmr & wfwer

AT, TS g ST aRt 43

]

A '{3'!
s
B
|

o

77T geat 0§ daned Hiw w4 Fni
ar qE T A GTHT AT F TG P

TR A A crv:rwrﬁnﬂmr
& fr asy g Y aga el A 8
SEET B "@” == £y fEGTFf, fwie e fi,
Hed @ T xrr%vr ¢ gedy AT Ui
F f=q é‘-quq T

sﬁiﬂf;”' B LA FEAT AR qaw
wfezg %7 IR AT 51 00

2 ) afra g w8 o 70 3 T% %
o T ATE Tn 3wl a‘r |
va’f‘?ﬁ' t:]"?r'TTs Q?Wif

3 g g 08y =5t B wg
A % = afsas G{%ﬁ AT TR

vt A fedvay few adi g 1

%, fi

i

o Fz,q, FIT AE W ﬁh‘ ,‘

o




=

Tazem #7 zhiqds
2w ® 737 g Al MT Wi tpAl S%

BT ENlET Fga¥ X
FLFFAE | A0

=nat ® v & 1 Gfe a0t ¥ Fs4i

s i _ #rugrs qE ¥ & AT w®{ & AR

FAFT qAAI gfwm gar @, 33 I
Fodt afas & fog sefi@rT § 348
T AT F | T2 gF AN AT FEHET
2 fF g9 o7} F5971 &Y gFa F1 qga%
T3 & for @m w3

atFT % TeImT Tig @
Y FMROGTEIN ? 59 w0 oFesHIaq
FA FIM ? gedHInT & w9

T2rq & gud #7 f7ar 'rw% T ZZq

=i Efw sa & T T wdl €4
3% & nwy # ez w9/ 13 2
3| WA FIA EBI® AT FIAT F,
ar IT /T TG AT ari‘gq 1

W ERAT B A5 U W )
3§ 9 & 8@ g fF g THam=T

-

sAfEar S 71 w5

w57 wiwg T4 sif | wgfal @ =xdi
& g ar 3g § T agt sAsAE o
FEF T &, W FAT AT, I 37
9T 5 fagar agt afews gar 2

L) %Eﬂ'(—'l’ﬂﬂ' & TedEInT By }-;_
g FIAT J2F vAi AT | F

aRzqT, BiET AmgT AT fagqa

qF wifeard @08l T egAt 7 a:'rf -
aifgal AR EFREAT aT T A s TS E 1.

FALFZ FAwal 8T 7 g1, T7 98 518
o a=ar g3-foa T a3zt fassy

wndt & afax § wifeafest 71 faar
fra @i &
AL A T 330 § O wilvzaw §

FICEAT | AT EATL qva' 5T &ga

T AT § 51 4T TIT WA, I T 43
T T qFAT
FET A0 Fio Ao

-

National Policy for ~SRAVANA 19, 1898 (SAKA) Children (M) = 254

g gyl fa
agi R & g FsAr 3 w3, faRm

A i #1 adier FAT g@r g AR

37 %) 487 F7 fFg AT =417 TIT S@T
g w7 gw & &1 gTer 2y
g AT A5 B3 BATLHFLATTITE |
“frarar § I gATT ANAR SR
z:rrm qyicd § GrgeF an = $T 41=a
| AT 3 25 § 9@ FTLET BT AT
grr WE1agagrwisiar g fr
gTa1 § Y g1 gfgaa 6 781 %30 €,
5id for fodll 297 TeegmmA gl Hwa &
TET AT )

B

=t a@rerT ¥ war & fw wifefr ag
§ fuwifra; wed; 99 SH g T
g F1 9% FLAT AMET AL 37 a®
¥ fuymfeay sEar 737 994 AR )
BGT X & 753 TAT A & AT ST F1
ait gar = fzg ) Traw fxdl fggea™
Z1gem ¥ oF F.27 fqarar qi, fus §
o Tio WTo & 7g YO FT femmr
aar f5 & FIA AR &1 FAT f@dd
g1 g5 IFCITT 5T ARA FEAT Gga
FEU E '

Taw 3(iv) & Far war g -

“The State shal] take steps to pro-
vide free and compulsory educa-
tion for all children upto the age of
14 for which a time bound pro-
gramme will be drawn up consistent
with the availebility of the re-
sources.”
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wedt 1 gyw ® W & Ao
fargw www gfesim § 1 Y a3
utwrsi ¥ ¥ Fred wa & o) vl
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[=ft 7@ =72 sm)
« Arwar wg fomal & 1 37 IFICH
gt o< forars 2v7 & 1 samr AL
T gTy s arad AT W GrEAY
qsatarEl § g =g 1w
forrra “Pacsem WA’ RAEATE fsrmsy
Hre § moamr earw AT AEaT g

LA the most highly skilled
‘and highly paid teachers should
teach the lower classes, which sh-
ould be smaller than those at the
‘top of the school.”

e et § gw aga agy @08 giar
‘% | UF 15 tqige @0 SWrE aar e
&, F1E AT FAT XZ TE &I AT SHB AT
sz Afsw | 007 ww T=HFT AL
s aTfasTHi ¥ THAY FI graw 0 g7
it Y=d T ArS wf@ 7E g 3 F_
qTas wxgsaAl @ a9 fgaars a'w‘n‘ 4

3 g==i ¥ aw fguig && 2, 98
gy WG ® ArAT Aqfkw 1w
e X5 T ared WY A R E——
g% sq § #ar grwa g8, wratE
s 8 faeye ga 74 1 W& @ @iy
F 7 oedia wdl &

«“Qf course, we talk like politicians
when we talk about system, influ-
ences, objectives or organisations as
though we were talking about edu-
cation. Education takes place in
concrete situations with particular
.people and things. A school filled
“to the roof with educational mate-
rials and equipment and stafied
with highly trained and qualified
teachers wil] be an educational
monstrosity if the staff are not lov-
ing, sexually mature and healthy
adults, convinced from their own
-experience that children are born
with all the impulses necessary for
“their full growth as human beings.”

RS

AUGUST 10, 1976

Children (1) 260

a1 & I H UF g I

agt ar——"R fas < *1 =T Fr v
%rrf‘a'u—v— SET AT afize A THTA
Y W IFwT fovaqy SiFqra  sraq
HT B | TERAEHT WA, FF ALAT
STHT HITEY " wTAT 98 78
ik AT 98, afws TR w1k
Fsat & a7 fogw aae &by
garagi WX guarfasi § -
=g g1 F atg AT 915 F, g
fogrn & fa% agi 1€ o7 adf &
faugs =9 aq waar g 7 fogw 93
FT WG g ST S 9@ I @Y,
fSim qre 9gTY FATE TG § ST
faers <@ fearg stesa agt s g——
?ra:ma' qT WY, ST THAT W SIA A
37 & f&d | 39 Tal  F el
nia-g% Jfgda wrar afgy |
aq“rfma AR ZA ATET § TG g
gurag f& 7 aifam a2t 2 s
Fifs ard w30 F (A WS g7 A
73 g 1 fwae-nifadfvess @ #@w
ard & ¥ "HraarT & ail qen g,
g a8l Td & v 717 § 38 @6y
g wIE |

“I have only said all these things
so ‘that this Board does not follow
the rotine patern as most Boards
do and as I started by saying bec-
omes a mere talking shop.”

=y 77 weor fag & o uw faiE
& di——1968 ¥, foramr fas uw
T arsT ¥ fEar 9r—-F gear g—
FAT AT FETAHEGT 61 | W9 FA
T FT q1T E-—Tg 1974 T §,
af:'-' 1976 ¥ AT %1% Cﬁﬁ'f
¥ 7 ®rer §, IaAr aWE I
qifesr &1 Wegu war & afeT ﬁ
ST wd wET—fuEr & oA §
FTATAT FTF, @A FT Ol qoAl A

e e P
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firay % Wl H-—qu afeadr w2
Qfak o

Ml wra—awit & fak gewr
aifery fawer: w-fghr, sak faY gt
fend oy wfid 1 o2 B2 wge
¥ fay o ot fadwr Fawd a8 agw
wser g, e wed o ¥ wd
Wz 3% fe=f wY atY F feawmar s

Yt & foedt x4 qavarsy gAY iy,
fog & 37¥ Na= § sfoada wrad o
§fes ogr ow w7 Ty e §-
3I% ywaf ®Y ax ¥ gy gqrayrar QA
JITHI KIA €T E, SIF ALAq § IAE
awR q5q fomw & 1 o7 ®F 9 F
FGTHOT 5477 SX T AW § @0 IWE
q¥< § 1 TH) WEAT ATEA AV R —
# ~gt auaw frd QT oiF 9 F wad
Tl o feaar so B gid 1 AR
A -qiq £ v A ¥ 52w fet, @ fee
Fsx WY fasir 7w wees FASATE
¥afa? aq & ag A fusdmrey Y sy
qr g AT §

! AT EHITG o AR (Tq)

& oY Jeor A7 AT )

W qW WX TN EUE H WA
sowt suRT § | F fagzs s @wrar
fr qosdy & fey aw § gyt Tzt
IFHT WL §. TA K TTE 54T FAT
SIEY | Grad gu¥ ey WHfg e
MG FTRY 1T frwrar € ¢ weAy
wewkws ¥ fold & o g Gy w27
[T E 4

OF AIT AT FTAT GIT FA(X WY
R & e wedEgus § aqduy A
AqXTT Y | wr AY Brew we & fw
wWE H 14N argg & 0 Are ¥
gy are wifewr mea o et W
sitfen w1 awrcfoen v g ot o Ao
yrey wr W ® A5 @ fee WMo

1287 L8—10.
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Tow gAT Argy & frmary §F W wraw
fear, aY 3a% ot & sararT ¥ o waw
WY+ 11 A1 argw WY wa W saEr
% wr way witfe & fowr & wdee &%
[ &

xafsg, agwfs T, A7 gF agra
Efearsy wra st wrqra g ? qwew
w% w7 el 7 v faw & fowr
¥ TA 97 A &7 A% | W19 QAT FHFN
wa ifang forswY w1 wedy o F wrey
T ¥ ¥E | GEr o*Tw oAt
o357 T 9YaT AT § 1w B 29
wEET ST E? a5 wiT MR A §,
AT &% arod argy <@t § 1 A ey
wrdw & fis 117 ga% sy ofcada
fad o qvw ¥ avew AT FA
7 f 7291 1 vl R @ aw o
wwv aswi & wiesw g gow Ay
gw  #r wlasr Wt gmT
R 1 T AT § O w1 g3 A
M ot fewr s, @ ¥ GF-RAT
W7 T B I 97 v QR | gar
§7% & ¥ 4T 3% frwra @ At
garu wfeew & 3937 gom o gafag
A% g ar1gE "W Vo To AT ATER
H9% ART § vSH @@ g7 qaEr &
a1 wiwss i w8 o fasid WY am a7
wfqen Sssgx §Rm

ET T w A T aArcR v £ o

SHRI S. P. BHATTACHARYYA
(Uluberia): Mr. Chairman, 1 support
the purpose and objective of this
Resolution. 1 think this question was
first taken up by the Geneva confer-
ence in 1924 and then by the UNO in
1959. Our Government adopted this
Resolution in 1974. The purpose is
to fulfil the objective stated in the
Resolution. You have already stated
that the family should be a unit where
the children can properly develop.
This iy the Arst basis where the
family can maintain their children
properly. It is intended ta serve as
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(Shri 8, P. Bhattacharyya)
a ‘pole-star’. But in our country after
27 years of independence, is it pos-
sible for all the families to maintain
their children according to the needs
of the development desired? That ia
the problem in our country where 80
per cent of the people live in villages
and 20 per cent live in the towns. In
towns, at least one-fourth of the
population lives in busteez or Jhom-
pris or whatever it may be. In the
village areas, only 10 per cent, maxi-
mum 20 per cent, of the families are
well-to-do; they can anyhow manage.
But nearly 70 per cent of the families
are without land or with very little
lsnd and they cannot maintsin their
families. They have to depend an
land-owners and money-lenders. This
is the system which is still going on,
aftey 27 years; the system is not only
going on but is getting more and more
entrenched. That is, most of the
families cannot maintain their child-
ren and cannot get employment to
earn their livelihood or make a living.
For the children to grow happily and
healthily into beautitul youth in our
country, the basic peed is to have a
total change in the economic system
of our country into real socialism. We
learn that our government is going to
add the worg ‘socialism’ in the consti-
tution. Real gocialism means that
the resources of the country, human
ang material, should be fully utilised
for the development of all human
beings of our country. That requires
the abolition of landlordism, mono-
poly controls and annihilation of
foreign ocontrol so that esch
family can lead & bhappy and
realthy lfe. Toddy nearly a
crore of educated young men cannot
get jobs and this condition should
chenge if in the future our children
shoulg develop into beautiful youth.
Shoulg the interests of a few land-

ers and profiteers get more importance
ihan the milliony of our people who
are This question must be
solved. for instance East Ger-
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cause the East German
giving the maximum attention to the
young men and children in their
country. There are no unemployed
persons. They have confidence that
the country can fulfil the objective
that we are now consgidering here. If
we are really serious agbout fulfilling
that objective enshrined in this reso-
lution, the basic conditions in our
country should be changed, so that
no family starves and no educated
youth remains unemployeq and thus
create a condition whereby children
are enabled to grow happily end
healthily. Only a socialist country
can do that. We see that in our
country the education budget is
curtailed because other things are
considered more important. In socia-
list countries they give the maximum
for education. Therefore, our whole
system must be changed. I2 we do not
want to cheat ourselves, we must
sincerely try to bring about whatever
change is requireq in the country so
that the objectives contained in this
resolution may be fulfilled. With
these words, I support the resclution
and ask for the real execution, =m0
that the objectives may be fulfilled in
reality in our country.

Y ow fag ok (Sale) : wwraf
agiey, aAt ageg ¥ yoqi A war
¥ fog Uiy Aftfy weaedl o gew
wega fwar §, 3w g gw wef wg @ d
& fawr woelt wgY § | Wfigr fox WY
ot Orerrr F Ry f- sed ded o
oR gy war fr & ot ok g frwry
sy o ) A EwEt X W
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" fewrg wwR & w o ¥ vt wrdy
wferew o waor o wou ¥k FTCAT R
% v g fir gt g @ wfgd
fir gardy Ao =y &, W@ wRTd Dww
i rsmmMTA N o g ?
*fw garly wworeTd fiow § et
o faerv & e A Tt & fawig oY,
Tae grar o, YAt aowY A, I
farmror Y, et amt A w9f @ §,
aft ot RN sgX wmw fewm g
Ffiew Tw o afcfeqfe T« o
feNEga s g ¥ IR FIAEA L
Y ot ¥ qx Wi afifeafaat &
. wad gu faar foamr oY O &
&N dF® ¥ FT TR
FATaT AT § Ay TP W1 §, IeAw
ofga § o\ qa% fod & faqmw #
qaofosnz Jar g+ & ovwar § %
FTETT Y wraraErdy v vt & wfa 3
@ afewr % w9 g AR AW
wrar-foar &Y WY §o savRRrd gR &
Tur +ff gr Mgy v asar T2 w7
I gert § wOw o frar s
g W€ wwaraw A8 § a1 w6 Qe
iy ¥ fred wewr & e W%
o frar Al &rd R wewre
o3 wiw & Aren-for §Y, wwre )
Wt g5 waaErd et } 1 qg wgA
g

™ YRy F i & @R, IR
o, I foerr, Sa% JedaT &
A F gy oy @) ww gwd ghvar W w
TR I gRAE WY qrEt Y
ure iy & oY ag e ) &1 qwr
o Wt @Y & g fr ow pwe @
wTT el ¥ gy wewrn wigd £ )
ATy Wl war §, gt e wr €,
% wr wenr g § xow) qroey e
ofe¥ 1 ww vy " it gg @
gk, g Y wfigh 7 S ot 4 4

¥ vy fo pedft yeomm At we AT 1
Qe safeg fogar atwar § we¥ smar
FORTT N § | §TETT BT &I
wicyes sy A wn gw & few oy
¥ e gealar &, LW ¥ ara
fasr 393 o gwr & wrEwi ey
WA woST Y, T gHeR T ¥ a.fe
gwr %7 wigen I9eEw §1  aF A TR
¥ oAy gt T @, yfgee
w1 geafm g 7% S9N s 8,
g9 oEx & W ot § | Afex sad
fag gk ow o W §, gErd
TS wa g ? Uy mr A
frg foe & foom feam wd o
&T gFa § oo W 97 a1 wsanw
feqr s wifg? % g #
#37 fqdza § fw iz gw w1 oY e
| arU foes IR gwaT T
ToF} wY GEET, A A/ § AwA9T,
foy 31, FEer 9T S XY, SEET
FAGAT AT, TAAT §Y HTHY A8 g

a § Tt avg ot firaer o ag }
fe aval & AT T T ]I R
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[ofr T fag wr]
g W O, dew woey ax W
v e fe framfy vk &=
¥t w1 ww AW gt aff gar wowy
& dewre #ff geT ¥EY | WIS oW
R qreT Qe § FT AW oy
7%, A Wt oW A A v R ag I
T A WY ¥ FT XY arAr 4y var
& 2 Towy oY W "o § o kW TWR
AW T AL WEEITAEY § | T O
¥ fe? goey sfeew o g
o frmrgher 7 § 7Y, afew o farr
2 Ty § I 9T W O% war IR
oy qur @97 Ty dw X ¥ A
Ju farery wre o durT @ wAT )
gafed A7 ox wfverg sy w9

s AN g Fr ¢ 5 14 @rw
W 39 ¥ F% I Y w=wi o At
T FTEAEAT ¥ F1% F@ o afeew 3,
N qg AT o ¥ AR AL
qid ¥ SwE ¥ 1 waoarEs w1
=TeaT AT 9wt Aferw 1 W gr
et Wi Y OF Fae grg ¥ ¥ STar
2 oY qg rwaTmw ¥ gAY wwT Y
Fhgrt v, AT AT TRSAT AW T
Tfer gl &5 W ifeama
& T w1 ofgq & 3% 9T " AR
FCYTAE, A g Y WA R

Y WHTC D282 et ¥ F a5
sHER TN @ R s
T WY GHEW gy & 9wt wrE
wfwary a% &, ag 12, 16 W ®I%
*@ % wieg ww awi 5 w&
¥ ax % wfsw, gelt, g w1 Sl
[T ¥ AT, T AL A9 TG GF,
7 & w§ wor wI% ¥ fear sre gAY
wrwenT qgy g wifgg | W Qe
¥ W 7 wT 7% ¥ 9 gfown e
A wi O W gaw Wifag 4
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wrx ¥k whger awd & e
9T wrfY §, ur wEW o T ¥ e
aT gy § A wg ww wowy o
& wreft § 1 WX TH AW QT AT wEre
q¥R ! wiy I8 faeefirgrwe § dowt
wr w6, ag N v fewmfugreg ¥
STt SEF I9E wi-ary wR wX §)

16.00 hrs.

arEs A aewt &Y Yok v a6t
& mar & ww gfse & qfeT, sE
fergears & wrwd vezd Afug fs fait
7=y Yag A B IET weew
frar syAr § AT wN-NT WX F I
faarfe vt st § 1 wiag § ag
fadzy wear agar g fe famr wraa
Nt &afs & 14 af A% & =¥
& af ==y &7 1% A fRqr wrav
afg 1 v AR s g fe 0w
HIEH! T F) X7 o W Granw
ov wgar § wq? M7 saa fosmar @
*fgy et AT &% Fwar & At ae
T § 7 SE WY AT TETE &Y ATy
gar? F=Y gaarg 5% WA § A1 gArd
IUAY TFT F7 ZH 7T &« 1A § AT
733 & 7% w1 § 7 wd 9T WA
wr agdi ¥ 79T ®T IEAIT A AN
T @« @ w0 &1 @Ak N A
TSI § TTHFIT AN WY ¥ ) gAE
gerrz WY A fared &

o5, WY ot gre AT srar § 9%
! a7y W v Far § W7 39 9T @
g B2 ¥ s W wyaTwr § A<
At qoar § AT IE 9T G0 B &S
mPrag e wid B 4w
9T WG fear w3 afow sas T 1
QY gfer & ark ¥ wrowt St Sw
g T wrq-aa St Wy o ST
g T v g QR fmgfr %oz ¥
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weur TE R, A F wewt ¥ s Wy
wt @ § enroew o wrE ¥ T s
woraqt feeery s oy §, A I
Tt &Y g geTd #Y w1 §
gowrdr aw wX#A, %@ It wfea gLy
F Ll

HY s ary wEah Hrar A wear
it e wow gy | 5@ g oF g
stq xs¥ ¥ wgar § fr fasm w arar
atr g §% WY qAr oA 1K@ WX
ure ¥w wwd § fir avar fwr am

oY ghyey ¥ WA W HET A
& sra Y § | WIS X AT F w1
g 1 U FAzA d fe W
AW & FTAT TATET G 1 F -
g warAr wfgd, f6T oe & gwQ
A ww v wfegd o

¥ fpr & faggwr s WA
£ e aTerT % o wan J517 &, W
#r xoar §, Juk faq & g ar
Bar g Wi wfwama s Jgar g
fw ag agr wot N9 WIe ¥ T @
kB

ot wYo wito qew (wgraEw) :
awfe A, for s § w7 assi
% fag fadew ¥a TIw & aga F1%7 gq,
¥fws 2w & gawen ot fwew
e fwx o femwr & fegr
W, $3-Axs wft Fwwr § o
N 1| 7wz w1 wH ww foae w5,
wfaw ss fix 7o & sEfas,
grvfee W wrdfr sam & fom
< feaqr arar §, ¥bea sz g ad)
wrt qw g}, B A gy wdy ol g,
warell ¥ www K§ e ¥ g o
gk W ¥ qy gy s wg oF o
& s q g Y, I¥ fe ggw
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o A fedr oy eT A qm Wt §,
&t ag a1 gfeww § 1 g Rewr g
fe a7 difoy qEAT ¥ n=w gw fow
TorT wuft Hifa frata s & =4,
forad wfgw-¥-ufaw v =1t & ufx
g T % |

27 ¥ wiEigNw Y & ) 3.
whrard foen aEwd @ @ oo
g faghm few= & 1 & www g
fr 3q o8z w1  wrdRgm X
frmim ¥ wifgd | wa @w a7 faar
Ww s 10 o & g=xT gw 1439
a% & xei ¥ fod wfiray foren Fuersa
T AHT | T@ AT N TF &, ¢
Y g wrfeg

TQ e, oy g ot medy
T, 7 qEN AN wAN T ¥ €y a7
AR & Y ¥ A7 1 qw AR A Fovay
Yrx ¥ fwrr & A ¥ AT axd
frg § qllerm foq &1 amoria=
o &N, mwg AT W IE md
g, R R F @ i aafesw
vt §, IT FT TN &3, =o
THTFSTA ®T w18, I wgw
XA I | YT TEY T gfwwg
7%z & fo feqg o ¥ axhe fry
foem, qR WX EWMT F FIX wvA
AT A § AT R ¥ T Foraar wedy
TR FFTTCAIATFA R 19T
a7 aat o wrar @ 7 16 fasy @
W T4 W 54T var ¥ Faarfeny
*1 ) qar A g Anwe ofedr @ ar
T 92W Fr oawAr wfadr § Afw
AR favaer yat & w4w gur @ v 16
faqq afr =l w01 ¥ @ SR
fax % gfawe oY W@, dqdfewr o
sifeqn o W@, A o o€
ot | 91 geohifeaz, e wo Wi
#Yo GWo HYo ¥ #3% W@ Faguw T
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[ﬁﬂo e W}
W1 wady ¥ qFi 1 ¥ Ho qek
o, w1 gfmeng ad¥ oIt w7
ET % QY &Y e wre iw qhw sy
¥ Zqze W ) fev ey ATy ww
aw I feamaY ¥ war ) A 78 -r
oW £Z F WAr AN 7 T=4T A7 wAY-
fer= swed ¥ o =8 w0 fipwe
o v § v afagzs ¥ a7 qgafus
Fiadt &t &% v gawe fe foer
dife wr P wifew

foar 0w Uv sfEda—xaaE
wegt i §, rv fownae & q1
ow wara § Afew g0 da g § fr s
TP YT w1 wAT w7y Al o Nfg
gt afgg  wsow P oy gpf &
wranfaey wigy W wasfeey danfew
i€ vt gY@ N A=A N
sfufers § <ft S¥ ®Y & frqg wx
oz ux faqg @ feor myr ) 96 X
33 v WY 9den & w7 33 W
®¥ GEAl THT ALFT X F37 AV 98X
Y I% ¥ faurw 7 IR WA A4
afrsr ag § e 9o g3 ¥ 9f ww
W yroifege # viw R i faaifeay
% gear  20—-25 Tiewa @€ 0 JEw
wX & quw wg o Wi e qudd
w o & 1 oy agt ww W BT ¥
FR Tfy wwar §, soft ¥ farad i
21 A o faqg 9 & qax & fag
Wi @ W &%, wg T, fe foen
qife ¥ quw Qv aforda, e fewar
gy dafam o avw gar &
& X wiw Ak 5%

srga® fewr wr fwga o wr
fara we foar war § o gfeafe
fowr Sy ¥ vt faqm s fevy mr 0
gy *Y fawrwx fear war § g fewrsa
facwadt vz s I mu )
® w'feam % vfordr o1 gdmx fieg
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wr t} §3w ¥ €0 ww ov s
gt wifgg fr foer v o ¥
Tt w1 feer g wifgle Lt
forarr ol ot a§ wfefrer & Forwrch &
afrr v w¥? @t Aifs fav
fe st QT § 98 B *0 o
N v &k Ay § 1 Uy mr e
wawx § f far ofcast g syfafever
oFt & g ¥ gl frr XAk B
T xA¥ Q¥ wiw Fowr o fdw w2
o & fe O qn Aifs e Y ©
Sl |

w1 wouT & Ee KAk
wgAr wrgmt g 1 e mltos fewny
Dudud gfeg e & feqmrnl ?
w% fag ox At 3% svaam fear
wrfgq 1 18 & 9T foawr el grar
Tg MARTT AW FTER FAREIG § U
¥ 1 afes ot AT T AW TS
#ifra qrzmem ¥ fmqy oY woT @ 99
¥ o fimwr § ) sreT agEmw w9
Y A FTAX Y, FAT H pE AW ;A
T atvd g ifeae &
1 qrav? foew ox ¥ way A€ o
fomre it ¥ A § | W G RIS
T ft gwey wax wifgg 1 yfew
AT A, AT Y WG wid wr R
wgr arsT § wg @ a€ww § Id wwC
¥ ww A g% ofex oo § oA o
w% gret ¥ " afy ST EwAT L ERIT
wiwew ¢ forqut ot woui & wwfas
W wmfie fewm ot fnde wear
¢ ofe warwramm # go¥ ox Al
oY gat growe gy awdr § afew afe
wrerey oY fowrr 3, S swow &
g% wfew oM # T 9y A
o qw & warsT g fr I vy
wft Y ewdY &1 erlt Swar w Sy-
fog wrss Y & 1wl fwy W %
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Fawy ot aff gwr ot gerdr @t
Ay faww €1 sl witfe Gl
frast w1 wEtegw € AT
sper ) & ofe spsa 6 onfer &
A% g & =€t g€ o W g ?

w8 Nw & wgar g fe masi
¥ e & wl ¥WF owww
# ow ool g wifgy 42, vef, Td
X aw v gfnifed =% 4% 1 (&
¥ #7 w5 wwsl fag 1 @y
® A1n ¥ 1w oF w7 @ e ufgg)
$fndy vnfaw ®1 gw A wge 2
W £ A gy AlsEm qEX AEEY w7
Gfedft cnfaw & weavw ¥ W @
mfgy | T v oD dwfd @
TaY & fag Y 956 °= Fwr wifgn
fr &% w1 WYax w0 gy Wi
w1 WEw 5 v@r wfgg . ey,
Tl WY deedEw & 1 WY
€ TAT T WIGE AL Far g
wig Y qrq a=Ni W ufrad €& &
e fams %7 weaas @ a.fegn
AT TEHT wqq & oF qui g AfEg |
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wyt aw i "R w1 ARy g,

17331

1344

~ag € @8 aF foww fawgr g ot
et N & Haw w @ ww §
#frr w8 fawg ¥ § T woae §
fw fema we% o g agt o ¥TW
T ¥, ¥ ITH AT WX varw §
Wit T T s N fow ¥ ooy
Haw THY T AE AW EwAT )
oehir @ 9T feedli & {we wadw
wiw ¥ g faq dfewde ofed

W1 55 qTw 9@, feqt & whv
T wagr i o B FAar g
wofeeEs RO aw § b

% § ¥feR co-existence of ignorance.
foolishness and wisdom and co-existence
of therich and poor %7 §¥ W1 WY

gL wTn wfgg

= fow wre Tay :(gg7) - sW-
o af,...... .

wanfs g : awy et &
fa g7 @) FsT@ ol ¢—p@ &
fal o) ot w¥E qure Hifad
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ot fe ww Ty : o oY qafew
dra7, yoet & gy § g oWl
afa wr &), @ 9T fwre wite—
TE O AT AW qEw § 4 gerd
aw Hawwt & fawre kol ogiy Wt
w wHEw A f—atr ww W
—RAvag faogr ok B, fya @
aweRT SEA @A Wy gY, wwegi &
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¥ fag gard wor @&t o ¥ dfo-gat
nifur grows ang fisgy &, 350 af &
w¥i, qeafodt M T wrfearfodi & aen,
AT & yewi vy T & Fag war ey
g ? ga¥ fae gfafacfediy ¥ =w
g witys ¥ wow B, faar ofvsy
¥ ape  Wive ST opal € war sgae
2 ? wwfa OY, G goas W
wrAwrd gr fe @ T WU
FTOTT X "ay wrdw s § fe stread
TR F uw wwre F €7 ¥ ¥4 60 TN
g 1 60 fwqwY wYaw figaw qardar ¢
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frrwT @ g ag W wryw & 1
fae® wi, eow qficary ¥ wok ogi wrdt
3 ¥ feg agr ow w1 ¥ 60 AW
gt wafe wgr & foae i Todf Fx
T8 § 1) I oWy F A qw ww ¥
60 9 g o f: Wy ¥ gy W
¥ 10-20 ¥ R wifc ¥ ¥
afeaei & aY & sTrar gar ¥y § )
TA¥ FeY W1 gy & fag gy Ay
wasTw § #fea 1ha) & 3% sigr g
I ITCI QT ? v awrw ¥ ok
foa¥E e o1t § fr om foas & fax
40 TR wlus § ¥aow 20 TA NN
skt fra@rdszgfe tos gy
atfee 1| g7 Rt & FraAz wgraw
¥ ¢ar vram farsr & fr ax gae 7
3% ¥ &% 60 759 €14 srfeg 1 av
T8 W7 g7 A1 fadraraig & sa 9%
e fasic woor wifee 1 gad W@
BTIZAT §T §97 T4 T & 1 GE0 97
At g AT 4267 § =« & forat ot 2 K 7,
fadt s v @ owraA IRI
¥oifafeer amsdt § swmm vigeas
qEEaT @, QN T[WEAT ¥ §H
72771 § 1 88 wifsdardee o g @, fafredY
et ga) wwmro SENGT 1 TWY &9
v % faq varsiarg & qr ol §
TS AR U § da-get wifys srdww
o 51 58 &7 W §, afz CRwr gl
Wy Tr ¥ A gv ¥ wAy gard
e & Y afsem: e &, I wredeza §
w1 fog, afeas ar Pefraga rraga
€1 TAEY q7T TTHT A0 1 TR TET
gfews: T4AT ¥ QX ¥ T &Y AY TAX
BWHEE ) T AT HIA L aw qT
21 &Y WY a¥ v € wfes vy
gur? dm &7 3 graa §, 8o yfywa apr
g Y g TR grag v § 7
wT% W qaaaTe faX ¥ oY weq wdw

AUGUST .10, 1978

Childrew () 3

w1 agrusy ¥ wf cuot ¥ wde
AL WY 4-6 qrE qugh ¥k £ 1

wrx %o fo fafram fdw o wrga
At ¥ #F wry §, fae W ase wim #
q¥ xgT & qark § guT [xw §F w
¥ § qgrog # wf aag e f—
X wfwgrat ¥ w7 o § gaey aagd
k &7 ¥ ¥rw ¢ wr¥ Fray § ST aw
framet saW Nlzw e 30 v
srgare & afgw T4 faafr & 1 ax
ot ATAEA-Tg qler T ®T wAX
ATEAIT H W WX TEA F w4y g
T ®7 AT )

T ATET 22 QAEL, 1974
am fwar wA—C 9T, IW IT W 43
Z @ &) TeTT RERT af T-—-Iq
SR EOFT UF JrEm HT 9T WY
FFATAT qT— -TFA IT § A F5 X F——
qA T F5X WY JAIT F Y MO
Ry G AT 773 AV Y o7 a AWy
aary gfagr FTRT AT KA ™7
¥ faera o7 AET I--¥ SRAT
g 71 aw g W fadly e,
¥ gfez & %3 ey oM qWET
#fow za qv waq 215 wfge ) 980
7 g A R s Aez e R E
W7 5a WY T8 T W HT W E
€A qEeT & seargar & A qiad
A% }—3 fasgm AtF §—"va 3 &1
nperfrm Ty T € ® fRO
W goArRAT w1 am wed & fad
o qEry §Y uad Aw fear &0 o
seaTa qT FfE WAy wET § W
T g A gAY W W AT W Qg
§ &Y o ¥ wgwr wrw ag g Wiy
fe ¢ ¥w ¥ w1t ofiey epsa—figg



393  National Policy for SRAVANA 19, 1898 (SAKA) Children (M) 294

-y, -qfvew woiven, fefies
oriing, aw v 0% wifigd o gar
W T Qe TR e ¥ e ¥
¥ Ti—Ford vw v fanrn |t
YY1 spigTen ¥ dsy md e,
g fumy waY WY, ard #fsdz €
ffwt & v vw  afewe opEY
¥ i git—ad soRiey & oW §i
¥ qrft-gR-araT & oy fi—ww R
wwndey & ok €, fodt a1 as
affadfedt a1 fasy ofoeg & egwi
F Wt 51T EA——TR U7 QTR KA
wfy?, T A ¥ wi 9 @ §,
& fod wd ) @ ST | & xed xe
WEETY W gEw X g ey §,
Wfhw R uT R wrfid

agt ox foam wrafa qTer R
wy o fre wive opf § @Y o g
e aeew s & fm wirer 37 oY
g 3% Sad qoT f—wn frh
wrote d fedfta ot 7 ag Y ol
waT —AT 99 A Y gw o< e
fom &1 (WA & NeEwnd o3, W S
9T, TA #H, e /W F i =¥ e
wd §—=% ofr ¥ oitw ol 7
g% urn wow faved gg e~ W
A & Fw7 e wiel §—w e
wind ¥ ey ot et §— affexfa
TawT e wind & fard wwgr st g
TEHT W7 FTN §, TX A qgA g 3w 0
X wTr wifgy, aw e W am
ofaiar 1 g a1 g aw gE—g
agt AU ¥ gw wgrAw § —

“svwr wer ¥ Ay, wfor ¥
e why ¥ oA o

uf i w1 TH f) il Wit g
e Fisk off 3w R tw N
1M2 LS4

wd eyweqr arn aft ¥ Wi s
wgeft § o Nwafl qtex 3%+ Wy
Azred 0T g ot Wk wierd
g ft3 Ay & T ¥ qfaw we
w4 8, I ¥ WA A2 o7 formr S o
o1 g qF iz §F Fafy o o 33
¥ fori gra v ¢ o gy v § fiw
wg W e & 9 & 1w e
¥ SO Ar) v N Sfrw W wf g,
REIASE WY QAT FT[T ATA w7 AT
foar war §, afex ag r-oqaa &,
warfas § 1 ag Wi W givar g—
T TL® Wy Jwar yrigs 1« ghaardr
I o dw T & ¥ ey A @
fawaa won wifigh, aar & ard ad,
X & ® ¥dfy 1 xw A A Wy
A Ay deed agT dar @t A% F—
w3 7 ¥ gfei—se gwa W
fravsmAs Er iy fmfem ®
T qfeers eeti ¥ ard § Wi fer forr
¥ g el & oy WA @
U qA TSz F ATAAY ¢

ot o o Am& (wATTT)
awnfa agiza, & qfess &3 *
sirawe af) § dfe g i a2 @A
AN wgr § fr gk w & S afeEmE
e §, IR T HT 2T LY, T
A ¥ fag & doe adl g ofers
e o1 dewe & afi g, O i @
Fudq G « fou & qwe g wdifE
R ot forealt & ag gx e, 1 A
w0 o st 7w qgr N aiE HE, W
xft Foror fs & afets enw ¥ T,
ware & g § o ofoms e & o1
qarx &, wgt & foww wer T §
i agt foma @ @ war g, @
aga oo wg ¥ = L w fag
s g whw g ¥ dwgwr @
A foe Wt ag e dfeare &
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[’ﬂﬁo W ﬂ'ﬂlﬁ]
T iNSe §, M vaw) dfmmogw ¥
T FTREATX(HATY L TRAN &
AT, gak ¥w * AT I§ wwAT WR
agr aw 7 gAk AW & AT WS
qifsaz W gare faar wdr o,
7 €5 § A gAY WS weg FAY WA
ET |7 WY, &7 Y AW BT IFRA
& §3 a8 1 gafac & sgar §
fegak fag 1€ gvwa feawo @
& oz 2oz &1 wrg Ve s Afae )

t wrrww @1F qrioloUqo ¥
qHfy qfes exay & a=r wr @ &

st flo Wto At B AT w7 FINI
A arfoqoqaoc X adt wrgar | wko ¥
Zez g | variIwIg® anewleeE g
gzfodia WYz #r 3w g 1 397
IR H T AL X 3 1 IAk AT AN
Jeax wr% qiiwarae A wr § A A€
gAIM T I 707 gAIA
JfrPI A AW IgaararY )
TR Wt 71, I WA 9gy aga »lw
F1ge NI AR T AMTqAT &
#§ WPl A 45T AT ¥ 9@ WK
foit & A ¥ 1 gafaT FAFIRY
WY A o AT FR A AW HA

SHRI JAMBOWANT DHATE (Nag-

pur); It 1s the essence of a capitalis-
tic society.

SHRI B V. NAIX I do not beheve

that a socialist society is an incompe-
tent society.

o 7z ¥33 ¢ Pv gary & sqfer
& T weBr A9 §1 N g W
Quwitdw & fag wifewr gt wfige o
q1T weEfer @t T @, AN
smlfaee gy afr ww gadr
urg §ez wdAr o ¥fws g ¥ 2fey
i gt & gadizw o Ay

AUGUST 10, 1078
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What ig their pursuit? ;tuthopu-
suit of excellence, It 15 the purmilt
of their dity in physical pafiete~

s=fifvm F & fag 59 7 ¥5 gy
18T |
Kindly understand communism &8

Marx has understood it. For Heaven's
sake, don't misinterpret Marx.

MR CHAIRMAN: I think it is bet~
ter that you continue in English.

st o WYo Thaw Eﬂ'ﬂz‘ﬁ'
wrfge, wefar K ferdt * A @ g o
(sawwrx) . & xa qifedy
& ar ¥ gy wely o & qoar wgaT g )
qEAT TRAT & 7T Form qefaet we
YA | qF  THRE 9T | IAW W
qAA & fag dqrv ¥ | wiven v fe
WINT % 9, TXAM 9T ) I§F Y
TR R guT X aAd AR
ANTw qrfee wm fFr a7 Teleen
qQ | qg A gAATEtiNA ur Wil
fifs ¥ Nfew givz wig ® aa oy
ag WY IxXqvE 91 )

wx gz faeya ¥ a1 { 917 e
gfadt &g & 1 WY ¥ qifediew
o el am ST Afr g ?

They are below the voting age, Lo
upto 14 years of age

1659 hrs.
(Shri C M Stephen in the Chair).

Ftre s & fag W wow e
wg ot & qear wew § fx fow
T § wT A w4 wiifs ghefes
aEe FIAET aX g7 vt &G oY
TN avy w1y wgn fr ag @ dfew
qr eyitiewa & fag gy o
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“This is in the Thirg List, that is, in
the State List. It is not in the Cen-
-tral List, :

L

o ¥ fag & oy s g v R o
aridt wre faega oY § ot i Frfrey
wre gon W fafred s gpdwa
et A  fxah & ¥ amy ggew
A A H wEr § —

“will be drawn consistent with the
;availability of resources.” Sir, it is
my humble submission that nothing
in any Government can be done with-
-out resources. It is the responsibility
of any planner, educationist, Minister
~or administrator to plan how to iden-
tify the priorities.

17 hrs.

AT 2AX FC WYX 15 AT
e arfadt freelt & Sfea ook
wifreeguer & oA fafaew &
1w qPIE & @ § wifEw
£ ag sl a% U% 7 a9 T, OF A
FT FC W T AMA AT 15 w@TEE
FT AMAR NN AT & W A
qifrdy Ty §, S ITO A9 X ¥
T4 AT A F THAT 7 937 O T -
-afewgt B, TR AR F ), 77 O
& &Y, W wegw | ¥ &, ardfas av
arffew w1 @, gfaenien foar € 1
N v o fgrgea™y W qad aver
g ag o 2 awd ¥ 1

wedt wgrem, & wrowt feT oF A
T A AEI § —

“landmarking o#$ the socialist
progreas”.

g w3 fforg

Give us one uniform and one dress
It would not cost very much. It
wrould not be outside the purview of

your administrative or fiscal compe-
tence. Let all of our children in the
school-going children look alike, at
least till they go out of the adolescent
stage. ‘

weIE AR YR WY W §5 wEAr
qr | AT Sy A Y W 9T FTey
T wgr & | T T & WL H A
o argw ¥ wgr §, oW ¥ faeyw
L Ol S

Very recently I hag an opportunity of
addressing the children of the age
group 5 to 10.

were agiEa, & oy e & q@av
g1, ¥a WY 7 99¥ q, IV W
& ot 9277 41, W ® FOT 20-25
| 9 W § w5 ¥ qgar a1, IW AT
lm AN WAL, A
faafedi &, ssafasmt § W)
o & wEl ¥ 6 feenfedi & aw
arfr s g |

There is an ocean of difference. I
am not going to believe 1n the cock
and bull story that there is no gro-
gress. There is progress. The younger
children today are smarter. They
have less mucus in the nostrils. The
essential point js that there is pro-
gress. We cannot deny that.

SHRI SOMNATH CHATTERJEE:
In which direction?

SHRI B. V. NAIK: It can only be
in the positive direction, unless of
course his mind moves in the nega-
tive direction. So, there js progress
in education. But, so far as sports is
concerned, there is a very very great
decline in the interest of the students,
which we have to investigate. There-
fore, kindly take over agll the munici-
pal schools and hand then over in
the State Government as the biggest
employer in the educational field.
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ISl\riV !; nux] .

There i3 no’ meuning in. blvinl ;u.
_vately run schools, since 90 to 5
per cent of thelr budgets gre coming
from the State coffers. 1 do not
understand particulsrly the Govern-
ment of India expressing its helpless-
ness time and again in regard to the
“implementation of the education
policy. The national policy on child-
ren has the backing of all, but kindly
give us uniforms.

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih): It is sald that
‘of all the types of capital in a country,
" the most valuable is the human capital.
In lidia, unfortunately, in this present
phase of population explosion, the
population, the pyramid is8 widen-
ing much faster at the base, in
the zero to 14/20 age group than at the
top, and whatever efforts we may
meake to give equality of opportunity
to the people, because of law’'s delays,
because of delays in implementation,
because of experimentation, many of
our honest ang honourable intentions
become out of date before they get
off the ground.

The failure to orchestrate a uniform
policy of economic growth resulted
in regional variations. Similerly, un-
less you orchestrate a uniform policy
for children all over India, this
variation will become sharper and
sharper gs the years roll by, and for
that I see no way out except bringing
this subject into the Concurrent List.

It is g large task. From pre-natal
to post-natal, the education of child-
ren up to the age of 14, their nutri-
tion, their physical build-up, the as-
sessment of their intelligence quo-
4tient, all these have to go hsnd in
hand. We must have a system of
scouting for talent. India is popu-
lated by exceptionally talentey peo-
. ple. Many other countries are afraid
of our talents,. Out of poverty,
through discipline, we reached cer-
tain pesks in pure and abstract think-
" $ng and philosophy and certain prac-
- tices. " Unfortunately, although we are

inhe_ruc_ﬂ of that tradition, we are

* AugosT 1, i

ghip of the country,

But, Sir, shadow has fallen-between
that dream and the present reality.
The children in the villages are mot
getting thelr due. Children in the
towns are subjected to environment.
pollution, to sound pollution. As a
result of working of the loudspeakers
for 24 years, their mind iy getting
disarrayed; they become incapable of
abstract thinking, and to make mat-
ters worse, our films, songs and pos-
ters give them a sort of compulsory
education in sex. What are the hit
songs?

& ¥ v W faan, o oo §,
e faar & voar wan, F wrra gt

These are hit songs. The censor is:
sitting quietly on them as an on
Jooker. We are helpless or disinterest-
ed spectators. The chickens are com-
ing home to roost in the form of
higher rate of crime in juvenile deli-
nquency. Now we are thinking not:
of the preventive aspect but of hos--
tels, institutions and reformatories.
What happens in reformatories? They
get crime Post-Graduation degrees in
reformatories and in most of these
institutions. Every institution is the-
lengthened shadow of an individual’
incharge, be it a school or be it a
hostel or be it an institution.

We are now sitting in the ahadow
of the Indian debacie in the world
olympics. That is not a feature ix
the cape of the Ministry of Education
and Social Welfare. If we had taken
boysotxo--lzywaoluewlth f

certein height from Nageland, we

* would have certainly trained them in-

to futcﬁckttbonﬂlwth!wﬂ&
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hes created. But gre we doing that?
"We are not going that way. The difi-
cully iz that our planning is macro-
wconomic and sophisticated. It passes
the villages by, our education policy
Ppasses the villages by, and what is
‘happening to our total planning is
4ls0 regected in vplanning in edu.
cation and a particular in our
“implementation of policy of the
children. What is the care that we
take of our children. In America,
‘the children have gone to the other
extreme, The children are the mas-
ters of the households. Here, they
hardly exist, If they exist, they have
a peripheral existence in the home. I
am gpeaking of the average family.
‘We have to strike a mean. That is one
extreme and ours is another extreme.
“There should be a uniform outlook. I
entirely agree with Mr. Naik, that is
‘the least we coulg do. Otherwise, in a
school, a son of a rich man going
with a terycot bushshirt and pant
createg & Jot of discontent among the
other children. That must be avoided.

Secondly, we have suggested equa-
lity of opportunity. It is an essen-
tial element of socialism which we
want t0 implement. Mr J. B. S.
Haldane, the famous Physiologist has
said,

“An equality of opportunity over
a period will bring down gn in-
herent inequality of man as regards
their aptitude, talent.”

But equality of opportunity is a
must. We have to provide It
Rs. 3000 crores is not such a large
sum to invest for our future.

T welcome this Resolution and sup-
port it, a8 far as it goes, and I congra-
tulate the hon. Minister for bringing
i,

ot v wgw of? (TorEiY)
awrefy wgrew, & o ww Ay
Wt T SewE w FE T £

303

& aux qlamme ¥ o ¥
fw wre g o amfa ¥ v
¥ ofcier i AW, ot aw ¥ wfus
X vt w7 A & 1 APy Awew
¥ wrdt ¥ ot o 7 It § Wi ol
T T A & Wt T wr TeRw
fermm 1w X wgror

“Equal opportunities for deve-
lopment to all children during the
period of growth should be our aim,
for, this would serve our larger

purpose of reducing inequality and
ensuring soclal justice.”

9 Aty ¥ alere o Aifa ¥
T X wgr omav § ¢

“It shall be the policy o the
State to provide adequate services
to children, both before and after
birth, and through the period of
growth ta ensure their full physical,
mental and social development.”

w ¥ g fag gy & fs g & woely
o A Aifa w1 Fafor s@ 3T
7y v fear @ fo g o &
fortor o< fewre ¥ aw & ogely Y
T § Wit wafag g I & fawr,
wveey WYX st S wiqfrear
Tfge 1

W TR ¥ ¥y a7 & e aoee
& fife gg frit fx ot & aatdior
fawre & fag 37 ¥ =T & ¥ W}
YT A97 IT § IWTEANG-F W
¥ Ioqwr JAE Iveew W AT ) gw
afrere v § fr oo w
& o gfvay & amw 20 & & wraq
gart ara afY § 1 Sfex s dafew
farwar  oite dwfer ofom gm
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[#r 7 wgw o]
W ¥ gy, Y e R g ¥ vy
Tt w7 g q FT WX wewd
& fawm qur fanfor &1 srafwr R
usx § o

T AET 1 AT F 14 W & N
ss ufomg E I aft R U W
W w7 yrare, daw Wi wfsg €
¥x fogfa & 1§ wror adt § e frady
W aer w ow § A F TeEw
¥ WY # H UIX AT BT TEAT T
L 4]

tw ¥gq & oar am f5 ¥ fierr
71 e ufarmga d 1| 30 e
¥ foeny # wias wgey Taeg sT R )
Wl S ¥q@ frya ¥
wwreey ¥ Re-wre wreew it wifge o
afe gua & waewr ¥ A7 gAY Wi
wayey §, o oy Tawfasst s
oy 9 ) da R fw e e @
wifrg ¥ F Iy A H T A
w7 WRWEE &1 W OR
ey e Gt IR fig fa2nt & et
§ & 3w w oforw oY & fag aga
& fyretgrm ) &R 2w § fadet &
FTeT S W WX 737 ¢ fe awan
Farey €1 S AYE TARW TR W AT AR
fmmgam sfrgar g1 8 alx
FaR g ag R g a1 W W
e g, W kAR TR & O
" ANY XX WHYT WX q7 qfw g ¥,
g & & 3w 1 forer w1 e w4,
fT TETATV WT WEA gy § ) ¥y
ey W WY AT 8§ @
fsx gewre €Y arg wrl § o 7f Ty
¥ otz aurx ¥ 3owy faad § . fax
I # uri A foey A awy ovd g,
Ia% ww & aw adf §, 3@ A
avrPowt Wit arer wvelt § st sy

AUGUST 18, 1578
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usfiaar o wy weft &« o awew
ol & R & w3 Tl oWy w7
ety W &7 &1 % gmwar § fe qr @
™ 2w § anfr ot & 2y ke feg ¥
ar dge At ¥ feg @ Wi oft wrow
o fi§ |1t 2w & wou X FeT wrer
= wT ¥ qrifa fear a7 ¢ § aoef
N oteY & oid Srar we dad f Wi
afga ot 7 gw 2w wgT 9 fr Feelt
ot o & wirer ot wlary WY dwar
€ A weu WY syt ¥ wier Fray w et
far 31 & feelt avaorr §, fora quadr
§, foard 3a & wonre §, o oo &,
firak wwror &, frat § e 81 2
ara afen o & & oy 1 Wic g A
Toui & @93 €, I § ToTET wT
e A 4 |

OET FdRgeT W o W
*1 ¥ T W aga wifa g€ W) v
W am —

“The Premdent is. therefore, pleas-
ed to constitute a National Children's
Board consisting of the following mem.
bers

(1) Prime Minister--President

(2) Minuster of Education and
Social Wellare—Working Chairman,

(3) Minister of Heslth and Fami-
ly Planning—Member ...”

R ¢ Tw wT gAY g fr fam wofy
% gaur & a1y 9 AgE od o -
wifcelt sfwefy ieey iy ¥ ay arfoewr
witere frar § Fo & o WY weaw o
& wt oft § W vy vt it § ¢ woell
& wfy wr wwew offC WY AT QF
sixar { oo fwan &
wfirw it wiby ey & o ool W
¥ o o &or woft § et ¥ wok
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W"ﬂlﬁtﬁdﬂ!!ﬂtﬁ&t’é«lﬁtm
war & iy el & 1 fo v 9w o
dwyr firdfn Wiz fdwr grar §, faqw
gt &, wrevrror & g 8, vy oY
oY stTor & gwaT 8, AW & faew,
wife & forcowa o X wTa & e
et § ot g giwen wgr & g, WX
Wy ag wfess € wvwr *w=2rom ?
W v N ¥ar w0 AW w
& ¥y w3 & faow At afvwx 4

& welt N ®Y wur 2 qEAT §
i wraEreT I %7 s T 9 f
fafaeft wr syry weY ¥ ¥TE T WK
TR ¥ Qe e Y@ A Srev Al —

“The childre, shall be covered

by a comprehensive health prog-
ramme.”

tew, fwr, sFeX, TEEET AT
NAaRA W T AT dow
g w1 § fe —

“The State shal] teke steps to
provide free and compulgsory edu~
cation fotr all thildren upto the
age of 14.”

wg <z W ww ot § A qH WD
RN R E W ag gar ¢ 1
WY TF FAT 5T NN FA7LE, orfam
wftwa & walt ot wefy oy 3 gu &,
w1 Wt et S 0, e wle
Y WY FTRY, IEE wwiRE ¥ fag
ST AW AT WX GAHEH EHA
¥ dur fiforg 1+ g w9 w1 TR
wft gar % §) fe Qur w1 Qe i @
Wi 1 ToY W TER W 3w e ax
gfewry Iw w1 aft v gk & & wEwy
warrer wree Wfaferdy s o s el o

safeg w1o wodfy ger & fag oF s
N wF A ¥ IW WY wRet AT qEAT
¥ foe o #Y dve S fifog e
T WY gwrIefafadt gy afaarae @
& e w9 s §23 wre wfec s oo
¥ dtfa wY a1 &2 8 o e
TR | IR R aradar Hifag, T
fifag vt wreiitzar afac |+ g7 #7
X WY wo gra Ay | g
AT ¥ AET A A HTaET aE A AT A
wegr ¢ A% g 4 vt ¢, e
fomeia r wawi Ffgrd g,
g ¥ fgg ¥ dAfer wa v w W
vofiiew g wifgq arfw dAT T
g

a1 s wgr wr §, gw wga ard
a1q v 1 gw T P W@yt
ST S @ & B ek e A ot
afwa 3 59 471 g g & 3% g
wTT T 4 A%  fo gw I 2w
wre T w3 | 9y S § fe aerde
N afy syt wfgy dfew *T =X
4=7 g 7 § ST T s fee
W UG AT AW, TR GEST
amfon ¥R, Se) STt & 3T
IS & wTIREAT § | q9d o wi
HS¥ WhIE IMwI 228 w1 vy ey
Qfsg W7 Tt gagnwew ff ¥ Aoy
aar e waiwT § ifiog 1 s
T P ¢ TEN NIV FIRAH g,
TET & wrg ¥ STORY g AT g o
MR. CHAIRMAN: I have before
me a list of six speakers. The hon,
Minister was to be called at 5.30 p.m.
but, in order to accommodate the hon.

Members, he will now be called at
8 O'clock just to begin,

I now request the hon. Memberg to
keep to the time. The maximum
time allowed is 5 munutes.

. Now, Mr. Ram Gopal Reddy.
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WY T drwrw 2 (Frareatne)
aumfe o, sp W v w v fe
vt & X ¥ wiw A Fame Qe
& wdt & & wmEar § @ 4 F wowr
e Rt & 3T H war § I aw
el firer & @ wrefr &1 ofwaey
¥ gt at & ¥ & wyw A foar ar-
wg ol wyrit § ag feepm ot § 1 gafag
wowy a7 1 ¥ @A g At *F tg-ww
wolt wifgg | ¥ ow Twq 4t o
wfwol ararsii &} shwy, g9, avA-g
T W OF favr w3 Jfpx wgsh
ot g & wg W 9g A WF vk

geks ) Faar ¥ ft 1 78 ©FrR e
vearefiaf ) & wguyfe N
Tiw gifawr 91 &f 3T wser amn
faaar wifgg afe xR da7 % &

BN § aXgy w7 5

Y gwrs § A oy dar Y ¥
S0 W @ T W vy dar gy
§, 278 waq g w1 far & @
g 3wt g ¥ IAd eRlafd
wreRe qz7 g §, 39 a1 W) Sher
ARYE w7A ¥ WA G @ A &y
& wgar g oY wdad & qex gf 34k
fag Wt wegt ¥ wedt far wr e
g wifge 1+ A% 77 F ag Ny ad
gt mfgc frgn st I & §
weR A E § ) XY w7 NN @
WA AT G /Y w10 WrATNT,
&y of st gaT wraaT WUw WY
e o ¥ gat W A Afafoew
W # o g sz as ¥
ALY INRT § WO WIT X W wry
grt wifey 1 g wRwr Sw gt g
fr famat ogem o Thaw agr W
sz v fear ad Wit fodt agw
w) o & ared, WY ¥ ¥ w0 gur
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§ aw? wele wek o W @t {2
ofirn =gy O W ol Nt on
ot W@ f T Rfew aw ww
wifgg + wr aowd exot & wvany
wftftxrofr & Fexad epft ¥ o
waorg £t wr ot & Tak ovrer aoRTd
eguY § aveny & wr Wy k far
Qawr et frer gur § 1 xwfrg walt
o egoit 3 Afwr o1 wed & gowy ¥ o
aga € wagt ax Mt ©) fawrfon &
e & A frwr wrd) §, ¥fwa
I W oy o Peaar agf s o
qzat Y #2 wawr ¥ agy v 6 qreae
@ wY gewwy wow Wt aft wran,
afwx 15 e @ v At gu s W
g & xwt wr war aff QY awwr g
29 %) érad & fud, wrend & fa? yx
& & x71am woar wfgd 3r w 2w
£ wifgd o 9 2 & Ta §f ¥
Y Srwe g wifgd N o 2 gty
! gfer ¥ woir we A wfyd o

ot uwmegre weR (7))
wamfa N Wt & areg § wRqg
#ifr & gHeT 9T BT @AWW XLR
wtl ) twd faw 15 gt wr ok
g 37 wr g< fadmete sfey awde
witw, 4 g1 faage o & ¥fws qo
wg § fr o 9ot wF san & &% wrr
xrg 1 i gera w ow qRTd
wryeer ¥ g q¥T W § @il
gart ¥ § uw forn & woly a4t £
wfrr & wov §, vhat ¥ xoh § Wiy
O ¥ W ey acg o Wrar §,
ghcaat & wokr § o & frd X
s 3ywey At -fawre s ¥
 wg & At wAA W ¥ xe}
§——urat sra Ol w0 R §,
0 wert ¥ farwonyevT W g
@F warar e we A foqn volf
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Y wwrar e wx ¥ Foqv woul
ot formr e wt war wmwewy §-wrw
¥w Ronr wraA § ) XN & warar gAr
W HE e, Faemin wowr g
o devr w7 ag §, wf ww W vd
W f—ga- o & yowt £ FAT IS
W auiw ST R ATRA § ) qroX AY
¥ weit Srw Y war pr-fo AT &Y Ky
), dfwa gu ¥ yxd Aara g T NN
TWET TAX Wr | W/ ¥ sweq aff ghT
ot 31 % foq v ofeay ogw wiw
wriwr Wi & O aravr TRy IT WY
REY wT AXAT | €q for¥ AR far O
& wix Twew  F-xa W w7 W
T ax ¥ R s g

oA & g1y &Y Argw ¥ @IX
xvq) ¥ fogqr frar or I A & 17
I ®T A §, w7 & 7A4T & ¥o90
& ave ema T wifzd W Y fawa
wargd fam & 37 Y ey ¥ AN
qET ¥ X7 AF |

e A ¥ Ay W §-few WY
“HTRTEAN” wo wer AT § 1wy
A W A qow FaT BT AT § Wy I
 war fegfa @, 38 Wlvr 1 fgha
" O §~WIT CIOAT AAKR | AW
Frx W e § fo I gt & gear
Ty WAt 8, Sweewt w) ok whawre
afy fawar 3x & AT wr WAL
fRured | WAL XA AR W MR WY
<3 8 9w ¥ avw wr AN ivg b
Iui Ay arQies, grafan N amrfae
frera @ ¥ 1€ f—38 W A
[N ¥ TU ST ART 1 YA TS 9T H)
wrr ¥ wifigd

HYT A% TOAT A7 AT WA W
ATen §——38 [WwY § BT way TR
watew Wf faw wT TTEIL  apa
¥ ww wow wifed | wxga &
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frafeat §—A¥ Nfad, Frowra
ferfifear—or watrm fmifedt &
werk & fad arg ¥ ¥ feqw Sofw wa
1 sty warg §- ag wgdt ¥ N ¥
waft § Sfgx 2t ¥ €7 wroA-
frars v aft §

Wrx T gy Ay wedlt &
fag, 7dx A & wxsuf ¥ fam,
i wferdt ¥ wx W wewi
* fad, shgar «m # ww
A arx qRgd & asff ¥ fad

7T w9 7 Ry gdwer wr
ey w7 § At xzm wer wmw
AT WA EIT ) IR ® X7 g faar
Nt A AT T ¥ gy W wrgar
z fo faar o &t swre WY &
¥R | N AE WA GE AN w4
¥ aw wirt & ¥V wigw v
§ @ wA w3q Wt wraw
ol g Wit gdEt & et
wmt @ fear af  fax  omd
WX waw 7 JH FT 3T
atdft & armx A § ot gaw
XA wret wY W ¥ gt aw
wae ¥ W i ¥ Fu &
% @7 N wfaxr § & I adf
35 |8A |

afed qra & & & WX ¥
wer wgar f & wrg wed §
fo dor wgr & g & aweAr
Ffe et 3w & av & weiy
aft &1 75 gArtare ofare gart
¥ g quvafr gt m @
g, @ity Wix awesfy gwd AW
f & fax & arg o U el
¥ IMFaw e

3T ¥ dwr ¥ oY W wag
aft & foe ¥ & wdl W wqax
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[ & crrwrae wewt }
w1 & B ¥ ¥ ek it ot
&1 X8 ure s W war O aedl
W erer W Hw g, SO W
ot Nt Sw Y, I e
ot 3w g, wsd  aed qur W
Wit geafaet, wpmmaafie T S
BRTR X qw ¥ W ER o

XA Wkl & ag ¥ gy @y
T WRYT ¥GT B

wl GWRV mury anf  (Tamer) ¢
it & wsaw ¥ Uy Ay gt
W gwe wegy foar aar g, sed
far wa a7 INw  fogr qav §,
S greg F O N w7 @ D
wwlt ¥ W 37 ¥ flt oW
W T B wwwr g 1 &
awgm f fo oy auyw #F ¥R
Afr ®r afr AT T
R fer & qrew fear wma, gam
wrataa feqrwrg @ 3w § |wTA-
AT AT GT GRTFATEY ARTS FTAR
@A ¥ gy N agy agaw fag
e 3

awmafa wERa, Ffvw faare v
W owm o ¥ e oww qWmW
ooa v B oc fen a A AW
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AN o v for & I@Y
wrr #1 & feo afegs =5m ¥
& ArY TEAT H aw W far
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a9 AWT § 1 AR €A W Wi
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&1 1974 WY W A AAY Wy
g8 wa X ag fafe war Ay
€ fr g oy & ox¥ o ¥fw
AWt ¥ wiwfedl ¥ s} woh
£ Y e sord Wit 3¢ A @ A
W woerd § WM maArQ e
welR § 3% k& wI® WM AR
W et & g ¥ F dwed
oW ot g Tpet §  wehr Qar
ax® & wadr A ¥ afar @
w® § 1 ww W st gy Afr W
gt wend & At W APy w
A e ¥ g § g 9T W

st § 1 T § ww dim  oget
# 3 omt ¥ Rt F e TIa
W W AR g fec w @
gt Wedt X oe T aw
wt ¥ @Y ), wdid &

SATATT ¥ ¥ WAl ¥ weR o
wr & wifg? 1 K% ey q@ IRAMAT
OB S B S I ST (L
wg fram wr 2ar § fin ¥t aoere
$ wHwfa ¥ aw W
g & A YW AT & WA
wifeat & ww® weft ¥ epdt ¥
foq e QT wnrw §  wwan
o Y woft & xfex ey w@ar
W& asamt £ faoumw W A
Afy 9 M fergrg aff W
e e wrew & fie @ i A
fifs qx fergrn #¥ A ¥ ¥
T wig A% % fed @a @
stx Wiwt 1 FIT ST W0 wrer
€1

e s fva v @ & et ao
o warwe § we g fewre O
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fMraicagfrddarsgt¥wrdca &
&% ¥ owrfant wflwwr, fawr aey
AN aYT Arq aw faw e fawre &%
VT WA HET A AG] wIA
w 9w gF fawe ¢ ar ga
& fag dgr xwesr s 9EAT
w17 & xu ¥ ¥ WwAar g fr 2w
& qxy famrg dar w3 & fag
ag wwws § fr 3w & awrw asay
wY, W a7 fodt af & «4f 7
garA wxa< faaar =dga + wae
fawmt & qgafa wY gF erm IR
;M F 07 T wEA § A gArdy
g Afa §, faa Nt wsgowar
sa wdl §, ww Afa wr qept
M ¥ amy WA ¥ fag wg W
AWH W 7 WWH wREY WEW

A T

wreeg & AT A TR gt AT
fs ok &7 J21 O § oF fow Ay
¥ oWy § Wik gEr frw rg X
9 § 1 Q% IIMQ A1 QIR TN
s whiat & ST T AAgd FH
arfl § Wi 5o 7§ X § far W
ar I & x@ww afr s &
afewr 3T Y @R & fwg wraw
aft g€ € | WX wwrr wwwy ¥}
&1 gara s §, fam #F gw & wivw
¢ A 98 o wwewr A9 ¥ v
guit 1 20 JAN TEET w1 wTIAX
@t g ¢ fr sk W w0
gy ¥ 1 WX IT N ISR N
fad ¥l ®  itfy aed aat &
fa? =me ® W wEewr ¥
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[t gugtw sy awt]

wwka, vaewr, fawr, §1C Wy SEY
® wweqY ¥ WWA GAAT Ay
s & Afx a Qi

PROP [NARAIN CHAND PARA-
SHAR (Hamirpur)* Sir, I %ise to
support the Resolution on the Na-
tional Policy for Children

It 13 very important that the Reso-
lution should have come at thiy time,
well before 14th November which
happens to be the Children's Day for
India Children are the wealth of
the nation and there 185 no doubt
sbout it It 15 only fit and proper
that the Minister of Education has
come forward with the concept of
National Policy for Children. Chil-
drep have to be looked- after from
three angles—(i) their health, (i)
their education angd (1) their prepa-
ration for becomung useful citizens of
the country If there are any lacunae
in any one of the directions, then

“the chiidren suffer and, as a whole,
the society suffers There are
fifteen points which have been put
forward by the hon Mimister in this
Resgolution. No one can be there to
say that he is not in agreement with
these fifteen poinys 1In fact, each
one of the points stresses the very
fact that the children are to he pro-
tected and their interesis are to be
promoted. So far a; the health of
the children is concerned, this is a
mattey which shoulg be our primary
consideration becuuse we do not find
at least one maternity centre in
everyone of these 5,25.000 villages of
Indie. When there i« no matermity
centre where the children are to be
well received by the tramned persons,
we m8y be sure that they will not be
looked after well thereafter  So,
the primary consideration ghoulg be
that at least each village of India
should have at least one mmternity
centre where safe child.-birth can be
ensured. Even after burth, he or she
may be looked after in a manner
whith has all the ingredients of
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and nutrition and where all
M&hﬁucuuau.ozm
thy very begluning iteelf. -

In addition to that, in this country,
there is 10 provision for
education so far as rursl Indie
concernad: May I request the hon
Minister for Educstion, at least at &
token of goodwill to the children to
plan one thing ‘that at least in all
the community developmeat bilocks of
this country which are 8,046 1n
number in all the 22 Statey of India
and Unipn Territories put together,
there should be one Centre where the
children can play and where they can
be locked gfter and where they can
be provided with sll the instruments,
all the equipments etc. for the pre-
primary education including games
and recreation?

1f it not possible to provide mater-
nity centre m al} the villages let us
start with block headquarters I was
very keep to bring this to the notice
of the FEducation Minster that
Central schools are doing good wark
but they are located mostly in the
cities I put forward a suggestion let
every block headquarter be selected
and there we provide nucleus of
education in the form of a model
school. There was this idea of a
modsl school on the pattern of Cen-
tral schools for the rural population
of India There are problems for the
childrey, in the cities The children in
the cities should be protected but to-
day in India if we compure the rural
child to the urban child it js the rural
chila which s suffering more.
Whereag the urban child has al} the
facilities avaijlable, the rural child
has to walk for miles together to see
thet those facilities qre avaiisble to
him I would request the hon. Minis-
ter to start with the implementstion
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year we are naking Edvcation a
Concurrent subject. As such, the
Ministry of Education will have to
shoulder greater responsibility in
regard to the education of children.
Becondly, the Ministry of Health can
also coordinate efforts with this
Ministry gnd then we can think of
uniform system of planning for all
villages {n India. To start with
should be implemented at least at
block level so that we can give
he gchools run by the municipal
committees angd zila parishads @ medi-
cum of uniformity which is ideal for
our country. I agree that children
all over India ghould have the same
uniform. It must be a very simple
type of uniform but it must be com-
pulsory for all schools

s§5Y

If we cannot collapse all the various
types of schools, viz., public schools,
private schools and municipal schools
into a uniform pattern, what iz the
harm in prescribing one uniform for
al] schools. In Japan I have seen
students coming from rich and poor
families dressed in the same uniform
dancing, plying and learning fo-
gether. We must also remember that
education does not mean only learn-
ing of tkree Rs. It also means edu-
cation of the heart, mind and educa-
tion of the body. Therefore, it is
fn this respect that I want to stress
that recreation for children must be
given due opriority. Our children
must be good players. good students,
good artistes and good citizens of the
country.

&

see that passing of thiz Resolution
by the Parliament will have littie
meaning unlesy he makes a bold
in yecord to the implementation
programme and that too be-
14th November which hap-
be the birthday of our late
Minister.

R
i

f
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@t ser ww fag  (wsw):
qunafy aww, & v wemw &
¥HPH A O GWTA {7 wrgaT 3
i wrwr wxar § fs foen el (3w
9T s &} |

2w § uv iy ww qifw
® savgwar o, SIT IR 6T
awT ® sary fear §, wg ad
q¥ ® ww ¢ W x® ¥ fag
fowr dat W war€ & 9w
fow drqr ¥ gegwar @@ YA
e ofi wTh se ¥ aww §F Fo
T & qfaw ad §, wWiE aw
qa@ g&A of; IR ¥ wrommar w3
AY ag fafema &5 & 3w *r =nf
THA F4N, WX RS T59T oY
nw wesr o frawdr, faw ¥
¥o wiwagi arq qEOE 9 wr
1 T AT AT ¢, Tar g favara

g

we\r aw Afa w1 ax ¥
qgert wewr ag grar wifgd fr wdw
Wz wdizx wN AW & gy
®1 AT WAQT AT g AT
fudi @ v wgr & f& 9 wERe
gfems agwt & 1Y €, ¥ sreqdfen
gfaAws ¥ a%E g a &,
wfex orei ¥ @3 o1& &I} Wy
wex wgf W FFR A T oAy
& waT ¥ W oo Wy &
QT WAt & IT FEET w N fwar
% gmM wwgl W g, ar &
& wife To TRe WTwHEo To
vae o &6Y §

1w W wwas § fe sy
wt g6 & @ fwwr & s aw
gt st W frer fowrd arlt-
wfgdi 3 w1 gfY, S,
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[ wwT Twre fag)

it qem Wlx wrddt wife
xm Qar wifgd, afe & o3 fow
€T by W W aww 7 @R,
wfew oW ®W FW ¥ W 8ud

E AR

WET A% ANHE & T 8,
% 3 qfewd, d9-57 & avw @
sar fzar 8, &faa g% w9 M
Sy N w¥ @ g1
€5 X g7 waw ke ol dafazw
& frer D g, Gfea g7 & s
w1t fasfaar § gav fear g, oo
g g 7oA qE ¥ 4
FEIX @AY

qg W\ swyeqr wG  wifEq
s gEIX ISR FY AGWIAT KT ST
w @) WIW Fga ¥ ATk Q¥
g, 0 vz faa Atard § A1 fada
wqr ¥ @ faoma wir ofeq
Y my §, Sfex aU & wwr &
qaeg X g A wrAx § 1 oW
st fgy WY pifwfer wix mifen
® gvr g E, AN wFr ownar ¢
fe g% ' ¥T A AT wewR
aft 3 xefoq ag wrawms
f& gt w91 #1  fa¥wl wney
N gaw § woAt wgarer w7 wfgw
west wr7 A fg] o

ot Y ;AT A A qw
wwt & fag M otw sgww fog
§ 37 = ¥y Wi & grefaear
faad) «fgx, afe grow & &
avef ® wrIEWT v ¥
w 3§ ¥ wqg ag Ay AN
ﬂ q\lqﬁ mm‘,“‘ u‘,n
%;wnmu'n%'mn.ma
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Wy U ¥ oewel” o fwtR
“greit” agiet wwr WiTR, eety oY
FRIAT S A3y |

’

o & % ug wgar wrgmr ¢
fo fog i o wrw @t wr &,
o ¥ga qO7 1 I8 W GrEr won
wfgd 1 agr & 7 Wm WR
vt ¥ 10 W fad wER o
XX fr A% awT & dvaw O o<t
it wmw awr & o% WA
%! faxr wrqwar + & gamar g s ave
89T & &7 ¥ H7 drx vt AT v
T rn ¥ 5w Q) Yl W gw
5 FaTt ®Y, §a wifgy

AR & g & g v Afw
gt €8 AECT W1 gEET  HTT

g

SHRI D BASUMATARI (Kokra-~
jhar) I am very glad that a Policy
Resolution in regard to children has
been adopted by Government Unless
our children become zood citizens, we
cannot develop our country We have
So many programmes and pohcies for
development of the country, but jf
we want to build up the country and
bwiid up the nation, we have to build
up our children

We have seeny for a long time
now that whatever policy we enun-
ciate, after adopting it or adopting
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Take, for example, education. Edu-
«cation iz a natlop-building mechinery.
Unless proper education iz there, the
nation cannot be built up. Therefore,
‘we should ¥ive Dbetter education.
Children must be taught from child-
hood. They must be tasken care of
“from the womb. In other countries
they 4o it. For that the mother
should be taken care of and given
good food (Interruption). We can-
not laugh at this. Unless the mother
ig Eiven good food, children cannot be
healthy. So from the beginning, the
child must be taken care of when
it is in the mother’s womb. It could
be possible if the growth in popula-
“tion is stopped; there should be a
decrease in the rate of growth of
population. At the same time, we
should not go out of our country. Let
us gee the schools run by missionaries
and also the schools run by the gov-
ernment. When 1 compare the re-
sultg, of the government school stu-
dents in the matriculation examina-
tion in Assam with the results of
the mission schools, I find that the
results of the mission schools and
colleges are much better; it is shame.
ful to find this. So, we ghould not
adopt the resolution and forget the
whole thing There should he imple-
mentation. I feel that there shculd
be residentim] schools and unless we
have residential schools we cannot
give good education to the children
who come from the rural areas and
villages. Children coming from poor
strata of society do nor know what
is what and for that purpose residen-
tial schools are necessary to educate
them properly. When we compare
the scales of pay, we find that the
government school teachers are less
paid compared to the mission school
teachers. ‘They pay high and Ret
work. So, I request the hon. Minister
to gee that teachers are given proper
remuneration.

One point more, We have a hum-
ber of centrsl schools and in some

“ GMGIFPND—Lino—1282L.5.— 25-8-76—978.

areas there are no primary sections
Fopr example in the central schoo] at
Gauhati there js no primary section.

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV) There 1s.

SHRI D. BASUMATARI: Yester-
day I was there; I know there is no
primary section. The other point is
that when you have centra] schools
in other states for interview and
appearing in examination why should
they come here? 102 persong ap-
pointed for eastern zone under one
assistant commissioner had been sent
from Delhi; and these appointed or
selected candidates are to be sent to
West Bengal, Assam, Manipur, Tri-
pura and Meghalaya. There was hue
and cry among the people there. You
talk of decentralisation. ¥ this hap-
pens, what kind of decentrslisation ir
this? So, this should also be jooked
into and there should be considera-
tion to hold interviews and exami-
nations in the States where the
teachers are to be appointed.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): I am
most grateful to the hon. Members
for the support that they have given
to the National Policy Resolution. for
the concern that they expressed for
the children of the country and for
the future of the nation,

MR. CHAIRMAN: The hon. Minis-
ter may continue tomorrow.

18 hrs.

The Lok Sabha then adjourned Gl
—Eleven of the clock on Wednesday,
August 11, 1976/Sravana 20, 1898
(Saka).



